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THE
PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFFICIAL REPORT

2«1S

PARLIAMENT OF INDIA 
Tuesday, 3rd April, 1'951

The House met at a Quarter to Elei'en 
. of the Clock

[M k. D e p u ty -S p e a k e r  in the Chair]
ORAL ANSWERS TO QUESTIONS 

M a n u f a c tu r e  o f  S u lp h u r  f r o m  
GYPStJM

•2743. Prof. 8, N. Mishra: WiU the
Minister of Commerce and Industr>
be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the sugges
tion made at the Chemical Manufac
turers' Conference recently held at 
Delhi that a factory for the manufac
ture of Sulphur from gypsum should 
be set up to remove the present uncer
tainty in the field of heavy Chemicals; 
and

(b) if so the Government’s reactions 
thereto?

The Minister of Commerce and 
Industry (Shri Malitab): (a) Yes, Sir.

(b) The problem is being carefully 
considered by Government. Two 
schemes for the manufacture of sul
phur from gypsum have already been 
received and are being examined.

Prof. S. N. Mishra: May I know 
whether any difficulty was experienced 
during the last year in procuring 
sulphur from the United States; if so. 
did the production of sulphuric acid 
suffer to any extent?

Shri Mahtab; It is a fact; sulphur 
has not been available and consequent

ly there is a shortage of sulphuric acid 
here.

Import of I ron and Steel
•2944. Dr. Ram Subhar SInfh: WUl 

the Minister of Commerce and Indnt- 
try  be pleased to state:

(a) the percentage of India’s imports 
of iron and steel from European coun* 
tries;
12 P S.

(b) the quantities (iii tons) of iron 
and steel imported in the year 1950 
from those countries; and

(c) whether there has been any in
crease in their import prices in the 
year 1951?

The Minister of Commerce and 
Industry (Shri Mafatab): (a) 85 per
cent, in 1950.

(b) 238,000 tons,
(c) Yes, Sir.

Dr. Ram Subhag: 6in§rh: May I know, 
Sir, the foreign countries from which 
we import iron and steel?

Shri Mahtab: European countries, 
including United Kingdom and non- 
European countries including United 
States of America, Japan, etc.

Dr. Ram Subhag Singh: May I know 
by what percentage the price of im
ported iron and steel has gone up?

Mr. Deputy-Speaker: Since when?
Shri Mahtab: If the hon. Member 

refers to increase in price after the 
Korean war, U.S.A. prices have in
creased by 80 per cent; Japan prices 
have increased by 100 per cent.

United Kingdom prices have gone 
up by 30 per cent, in the case of bars; 
25 per cent, in the case of structurals 
and 80 per cent, in the case of re- 
rollable scrap. In the ^ases of other 
European countries price of bars has 
gone up by 50 per cent, structurals by 
25 per cent, re-rollable scrap by 40 per 
cent.; and ingots by 80 per cent.

Dr. Ram Subhag Singh: May I know 
the import target of iron and steel for 
this year and what is our annual pro
duction.

Shri Mahtab: Our import target is 
about five lakh tons; I do not know 
whether we will receive even half of 
that.

Witli regard to local production it is 
about one million tons.
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Dr. Ram Sabhag Sinrh: May I know 
whether the Government of India pro
pose to increase the production of 
iron and steel?

Shrl Mahtab: That is being done.

TO fWT : ^  5 * ^

^  t  an 5 ? 
afh: 1̂ 5 an^rr ^  t  ^
?>nt JT?T ??HT 5!»Nt PT
5 ^  ^  ^  ^  5T

fSeth Govind Das: May I know 
whether the quantity of iron, which we 
import from foreign countries, is on 
the increase or decrease and by when 
India expects to produce so much iron 
that she m ay  not have to import it 
from abroad?]

Shri Mahtab: It all depends on local 
production, that is to say if more steel 
plants are set up here, imports will be 
reduced.

^  «TRT
^  armi ^  t ,  JTT sr^rc «ift 

>Tt3H T w  f v  f3RT^ tr?  a m rr ^  

?> ft: 3 T ^  a r ^  ?rr55 #

q f  «n f

[ Seth Govind Das: By when is it 
expected that India will not have to 
import iron from foreign countries or 
is there any scheme by which it may 
be expected that iron will not have 
to be imported from abroad after such 
and such year?]

Shrl Mahtab; At the present moment, 
Government have no finances to set 
up steel plants. It depends upon the 
co-operation of capital outside to set up 
steel plants.

Shri Sidhva: During 1950 Govern
ment imported iron and steel for equal
ising prices. What is their policy for 
1951? Do they want to adopt the same 
policy, or they will allow private people 
to Import?

Shrl Mahtab: Government never im
ported iron and steel in order to 
equalise prices here. Government im
ported iron to meet the requirements of

the country. Because the price of im
ported iron was higher, the system «f 
equalisation started. The same policy 
will be followed this year.

Shri A. C. Guha: Whether Govern
ment imported iron and steel on Gov
ernment account and how was the price 
fixed?

Shri Mahtab: There was a questioB
on this subject two days back when I 
gave full figures. Government imported 
iron on their own account and also or 
private account.

Shri R. K. Chaudhuri: May I know
what is the reason for increasing prices 
and what is the reason for difference in 
increase between the diflerent coun
tries mentioned by the hon. Minister.

Shrl Mahtab: The reason for increase 
of price in other countries is not known 
to me.

Shri Jhunjhunwala: What is ^ e
quantity imported on Government ac
count and private account separately?

Shri Mahtab: If the hon. Member 
refers to the answer I gave two dajrs 
back, he will get the figures.

Shri Kamath: With reference to the 
steel plants to be set up in India when 
finances become available, has Govern
ment taken a final decision as to whe
ther priority should be given to the 
steel plant in Madhya Pradesh or the 
one in Orissa?

Shri Mahtab: It was decided long 
ago that whenever Government would 
set up the two plants, the first steel 
plant would be set up in C. P. But that 
will not go to the credit of the hon. 
Member.

Shri Kamath: Til share it with you 
and your predecessor.

Dr. Ram Subhag Sinsrh: Is It a fact.
Sir, that certain iron and steel factories 
have approached Government for a 
loan and if so, do Government propose 
to grant the loan?

Shri Mahtab: They have approached
the Government for a loan. The loan 
to SCOB has been sanctioned; the other 
one is under consideration.

W aste Cotton

*2745. Dr. Ram Sabhag Singli: (ti)
Will the Minister of Commeree and 
Industry be pleased to state whether 
it is a fact that the Government of 
India have placed waste cotton under 
export licensing?

(b) If so, what is the duty flzad Ibr 
it?
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The Depaty Minister of Gommeree 
and Industnf (Shrl Kannarkar): (a)
Yes, Sir.

(b) 50 per cent, ad valorem.
Dr. Ram SabhaR Slurb: Is it a fact 

that the export prices of cotton waste 
are so attractive ihai some of the mills 
have started processing raw cotton into 
cotton waste?

Sbri Karmarkar: l l ia t  was what we 
heard four months back; that is not 
the case now, so far as I know.

Dr. Ram Subhaa Sinsrb: Is it a fact, 
Sir, that the export duty on cotton waste 
was raised to 50 per cent., but was later 
reduced to 20 per cent. If so, what is 
the reason for it?

Sbri Karmarkar: The reason was that 
i t  was necessary to make a concession 
to the commitments made before the 
8th of November, 1950. As is usually 
-done in such matters, when there are 
firm commitments prior to the date of 
the imposition of the duty, we give con
cessions to them.

Sbri M, C. Shah: Is it not a fact that 
exports of cotton waste in regard to 
which commitments were entered into 
after 9th November. 1950 are banned?

Sbri Karmarkar: Export of cotton 
waste for the time being is banned; but 
we are considering the matter.

Sbri M. C. Sbab: May I know whe
ther Government are aware that there 
is an accumulated stock of nearly one 
lakh bales in the hands of merchants 
which they are not permitted to export?

Sbri Karmarkar: Yes, Sir, we know 
tha t there is a certain quantity of cotton 
waste in the hands of exporters; as I 
said earlier, we are considering the 
whole question now.

Pandit Manisbwar Datt Upadbyay:
May I know, Sir, what are the coun
tries to which we are exporting this 
cotton waste.

Sbri Karmarkar: I have not the in
formation with me on that point now.

Sbri Sidbva: What is the quantity of 
cotton waste in stock at the present 
moment and what is the consumption 
in India? If the consumption is lesser 
than the stock with us, why is export 
of it banned?

Sbri Karmarkar: I will have that in
formation collected in due course. But 
I may inform my hon. friend that only 
such of the cotton waste as is stiper- 
fluous to our requirements is per
mitted to be exported and very great 
care is taken in this matter.

P ro t Ranga: Is it not a fact, Sir,
that not only cotton waste but also yarn 
waste is being manufactured, or fabri
cated, by the miU-owners and sold to 
their advantage? May I also know whe
ther more effective steps are being 
taken today than was the case four 
months ago when my hon. friend the 
Deputy Minister had some report that 
such manufacture was going on?

Sbri Karmarkar: We knew about 
cotton iste , of cotton being turned in
to waste. That was the information we 
had received. But as my friend is a 
better authority on cotton yarn waste 
I should like to be informed of the 
position so that we may take immediate 
action.

Prof. Ranga: What about the steps 
Government are taking in order to pre
vent even today the manufacture of 
cotton waste—better steps than what 
they had taken a few months ago?

Sbri Karmarkar: Our information is 
that no cotton is now being turned into 
waste.

Mr. Deputy-Speaker: Automatically
they seem to have ceased doing i t

Sbri T. N. Singb: May I know whe
ther the practice in respect of quota
tions in case of imports is not to ac
count for duty in them and, if so, why 
commitments were made by our traden 
in such a way that the duty was in
cluded in the quotations?

Mr. Deputy-Speaker: How does it 
arise? JLfl

Sbri T, N. Singb: Out of the answer
to the supplementary question.

Sbri Karmarkar: It is too complicated 
a question and I suggest that the hon. 
Member put down a separate question.

Dr. Ram Sabbag Singb; When this 
export of cotton waste was Introduced, 
may I know whether it also includes 
combing waste cotton and linters?

Sbri Karmarkar: Sir, I should like 
to place the position as it is rather im
portant. The export of all types of 
cotton waste had been de-controlled 
since the 1st November, 1946. This 
position continued till January, 1949, 
when the export of comber waste 
(which is produced from foreign cotton) 
was brought under control and per
mitted freely under licences, as it was 
considered desirable not to permit un
checked exports of this type and to 
keep a watch over them. Subsequently 
owing to sharp demand and hier orires 
prevailing in the overseas market for 
cotton waste, it was apprehended that 
cotton was being reduced by mills to 
cotton waste for export purposes. In 
this connection it may be mentioned
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Hut pricfe ot Indian cotton is oontroUed 
lihUe that of cotton waste is not con
trolled. All types of cotton waste were 
therefore brought under control In the 
month of November, 1950.

Prof. Ranga: Is it a fact that the 
President of the Maharashtra Handloom 
Weavers* Congress, Mr. Kosti, had seen 
the hon. Minister Shri Mahtab and 
shown to him photographs of how the 
weavers were unreeling and unwind
ing the cotton yam  waste and were 
trying to get some yam  out of i^ and 
afterwards weave cloth out of it?

The Minister of Commerce and 
Industry (Shri Mahtab): The position 
is, from what the President of the 
Maharashtra Weavers' Association 
showed to me, that some mills have 
made an attempt to keep a stock of 
yarn out of control. But that is not 
yarn waste. Cotton waste is a techni
cal thing, it has got a technical mean
ing. But yarn waste has no meaning. 
If he was referring to that type of stock 
then steps have been taken calling 
upon the mills not to do it, not to keep 
that kind of yarn in stock.

Shri M. C. Shah: In view of the fact 
that there is a shortage of supply of 
cotton, have Government instituted any 
enquiry to find out as to which part of 
this cotton waste can be again re-spun 
and thus used for the purpose of spin
ning yarn of eight to ten counts?

Shri Mahtab: So far as our informa
tion goes, cotton waste can be used here 
also provided the mills make arrange
ments for that purpose. The fact is 
that the mills have no arrangements to 
make use of this cotton waste. We are 
Just now thinking of giving some faci
lity to the mills to make use of that 
cotton waste. If the mills come for
ward to make use of that cotton waste, 
then there will be no necessity for the 
export of this cotton waste. We are at 
that stage at the present moment.

Shri M. C. Shah: May I know if the 
attention of the Government has been 
drawn to the fact that certain mills of 
Northern India had exported the silver 
ends of the cotton waste which can be 
re-spun?

Shri Karmarkar: We have no infor
mation on that point.

Kaka Bhagwant Roy: Is there any 
control on the purchase and sale of 
waste cotton?

Sbri Karmarkar: There is an export 
duty and control on exports.

Kaka Bhagwant Roy: What is the 
total quantity exported outside India?

Shri Karmarkar: I would like to have 
notice*

Trade Agrebmbhtb with  J afan

*2746. Dr. Ram Subhag Sinfh (a)
Will the Minister of Commerce tind 
Industry be pleased to state whetlier 
it is a fact that a trade agreement has 
been signed between Japan and certahn 
sterling area countries, including 
India?

(b) If so, what is the duration of 
that agreement?

(c) What will be the approximate 
value of India’s trade with Japan?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a>
Yes. Sir.

(b) The Trade Arrangement is for 
one year from 1st July, 1950 to 30th 
June, 1951.

(c) The approximate value of Indians 
trade with Japan under this Arrange
ment is estimated to be £21 millions 
of which imports will be £12-5 millions 
and exports £8 5 millions. These 
figures are. however, likely to be re
vised as a result of the review of the 
trade arrangement now being held in 
Tokyo.

Dr. Ram Subhag Singh: Which of 
the countries of the sterling area are 
signatories to the Trade Agreement?

Shri Karmarkar: The sterling area 
participants are Australia, Ceylon, 
India, New Zealand, South Africa, U. K. 
and Colonies excluding Hong Kong.

Dr. Ram Subhag Singh; What are the 
items of exports and imports with res
pect to Japan under the present Trade 
Agreement?

Shri Karmarkar: So far as India is 
concerned?

Dr. Ram Subhag Sing^: Yes.
Shri Karmarkar: I am afraid it is a 

pretty long statement. If you permit 
me I will read it out. Sir.

Mr. Deputy-Speaker: No.
Shri Karmarkar; I can mention a 

few, if my hon. friend wants. The 
purchases by Occupied Japan are-^that 
means our exports—spices, tea, carpet, 
wool, iron ore, manganese ore, bauxite, 
pig iron, mica stripplings, etc. It is too 
long a list.

Mr. Deputy-Speaker: What is the
total value?

Shri Karmarkar: Our exports will 
be of the order of £8 million and im
ports will be over £12 million.
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Sardar B. 6. M w  Wltat wUl be the 
principal articles of trade that India 
will be getting from Japan and which 
will be covered by this Agreement? 1 
want only the principal ones.

Shri Karmarkar: I have got the whole 
list of articles that will be purchased 
by all the countries from Japan. I am 
afraid they are not separately split up 
for India. I should like to have notice 
of that question.

Shri T. N. Singh: May I know whe
ther it is a fact that before the war 
scrap iron and oilseeds were exported 
from this country in large quantities? 
If so, may I know why these commo
dities have not been included in the 
agreement with Japan?

Shri Karmarkar: If I understand the 
hon. Member aright he wants to know 
why we have not included scrap and 
oilseeds in ooir proposed exports to 

Japan. Because, they are, relatively 
speaking, in short supply in respect of 
the world market and at the moment 
we are not interested in exporting a n y  
useful scrap.

•ft ^  #  
8T?[?nT arwH #  ^  TTSfHf VT
^  ^  arrTRT ?>tt sft

«f«ff T

^  .fiT 'STi< IT? iRfrr
fwiT ^   ̂ srr ?

[Shri Dwivedi: Will small machines 
much needed for our cottage industries 
be also imported from Japan under 
this agreement; and, if so, what am
ount of capital would be required for 
this? If the reply be in the afllrma- 
tive, how long will It take for these 
machines to arrive in our country?]

Mt y r»TRyT : qfw stpt spr
?t ? afk ^

I

[Shri Karmarkar: The reply to the 
first question is in affirmative and with 
regard to the second one I require 
notice.]

Shri M. C. Shah: May I know if by 
the agreement with Japan any export 
-of pig iron is contemplated.

Shri Karmarkar: I think so.
Shri M. C. Shah: Has anything been 

exported in compliance with the agree
ment?

Sbri Karmarkar: I should like to 
have notice. In order to satisfy hon. 
Members. I should like to place a copy 
of the agreement on the Table of the 
House in due course. I think that wiH 
satisfy them,

Shri S. C. Samanta: Is mat included in 
the list of imports?

Shri Karmarkar: When I lay it on
the Table of the House, my hon. friend 
will know it.

Sardar B. S. Man: May 1 know whe
ther toys will be permitted to be im
ported from Japan?

The Minister of Commerce and 
Industry (Shri Mahtab): We have com
pletely prohibited them unless they are 
scientific toys.

Shri Jnani Ram: May I know if 
there is> no trade barrier existing at 
present between the two countries?

Shri Mahtab: There is a trade agree
ment; there is trade promotion and 
there is no trade barrier.

Mr, Deputy-Speaker: Next question,
G ra m o pho n es  and G ramophone 

R ecords

*2747. Pandit M. B. Bhargava: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) the number of factories manu
facturing gramophones and gramo
phone records situated in the Indian 
Union;

(b) their total productive capacity 
and the annual output;

(c) the number and value of gramo
phones and gramophone records pro
duced by these factories during the 
years 1948. 1949 and 1950; and

(d) the number and value of gramo
phones and gramophone records im
ported into India during these years?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) No gramo
phones are produced at present. There 
are three factories producing gramo
phone records.

(b) to (d). A statement is laid on 
the Table of the House. fScc Appendix 
XX, annexure No. 27,]

Pandit M. B. Bhargava: What is the 
extent and value of gramophones im
ported from foreign countries?

Shri Mahtab: Ip the statement the 
figures have been given and hon. Mem
bers will see from the statement that 
the statistics as it is kept today does 
not show gramophones. It is just 
mentioned as talking machines which 
include in addition to gramophc^es
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wire recording machines and records 
include wire and tape records as well 
as gramophone records. The value of 
imports of wire recording machines ana 
wire and tape records is very negligi
ble. Therefore the figures which have 
been given will give an approxim^e 
idea of the quantity and value of the 
imported gramophone records.

Shrl Kamath: Is it a fact that Gov
ernment is actively Interested m and 
proposes to encourage the manufacture 
of His Master’s Voice models?

Shri Mahtab: I am sorry» I did not 
hear the hon. Member’s question.

Mr. Deputy-Speaker: Order, order. 
It is not necessary for him to repeat 
it. The House has had the benefit of 
this question. It is not necessary.

Shri Kamath: It is a straight ques
tion and it may be answered.

Mr. Deputy-Spcakcr; Order, order. 
It is all confused. They have not a 
separate list of gramophone records.

Shri Mahtab: I think the hon. Mem
ber listens to his Master’s voice.

Shri Kamath: I could not hear the 
hon. Minister’s reply.

Mr. Deputy-Speaker: The hon. Minis
ter says that the hon. Member is in
terested in his Master’s voice.

Shrl Kamath: My question was whe
ther Government is interested.

Shri A. C. Guha: I think the hon. 
Minister stated that no gramophones 
are manufactured in India. May I 

know if there is any factory which is 
doing the assembling work or where 
some parts of gramophones are being 
manufactured.

Shri Mahtab: Gramophones are not 
produced at present in India.

Shri A. C. Guha: Are there no assem
bling works done and are not some 
parts manufactured?

Shrl Mahtab: No, Sir. Only the 
records are manufactured.

Shri Sidhva: Did the hon. Minister 
stale that no parts are manufactured 
and no parts are assembled? I may 
say that there if; a factory in Bombay 
and another in Madras where they are 
manufacturing.

Mr. Deputy-Speaker: That is the In
formation of the hon. Member.

Shri Mahtab: The answer Is very 
olear that gramophones are not manu
factured nor assembled in India.

Import of Bulbs and Electrical 
Goods

*2748. Pandit M. B. Ehar,-ava: WiU 
the Minister of Commerce and Industry
be pleased to state:

(a) the quantity and value of elec
tric bulbs and other electrical goods 
and appliances imported into India 
during the years 1948, 1949 and 1950 
from the soft and hard currency areas;

(b) the number of factories manu
facturing bulbs and other electrical 
goods and appliances;

(c) their maximum capacity f»nd 
annual output; and

(d) how the bulbs and other electri
cal appliances produced in India com
pare in quality apd price with those 
imported from outside?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) A state
ment is laid on the Table of the House. 
[See Appendix XX, annexure No. 2a.]

(b) 86.
(c) A statement is laid on the Table 

of the House. [See Appendix XX 
annexure No. 29.]

(d) Most of the electrical goods pro
duced in India compare favourably 
with the imported ones both as regards 
quality and price. ^

Pandit M. B. Bharffava: Is India
likely to be self-suflflcient in the produc
tion of these goods? •

Shri Mahtab: That depends on the 
production of the local manufacturers.

Mr. Denaty-Speaker: The hon. Mem
ber’s question Is whether India is likely 
to be self-suflftclent in the production of 
these goods.

Shri Mahtab; You will find from the 
statement which I have laid on the 
Table that some of our manufacturing 
flrm*? nre no t
capacity. It may be that they have
very justifiable reasons. If tney pro
duce to the installed capacity, I think 
we can be self-sufficient.

Pandit M. B. Bhar^va: Which are 
the raw materials for the production 
of these articles which are being im
ported from outside the country?

Shri Mahtab: Some of the raw 
materials are imported from outride 
the country.

Sardar Hukam S!ni?h: The infor
mation given in the Administration 
Reoort was that we are not producing 
any auto bulbs and that some facilities 
have been civcn to rertaln firm^. May 
I know when will the«e firms eto into 
production of these auto bulbs?
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8hri Mahtab: The number of articles 
under this head has been given here in 
ttie second statement and there you 
will find a large number of manu
facturing firms. I could read out the 
list for the convenience of the Mem
bers. Electric Lamps. Number of 
factories 10. Electric Motors. Number 
•f  factories 10......

Sardar Hakam Singli: The hon.
Minister has not followed my question 
and he is reading something else. I 
•nly wanted information about auto 
bulbs which are required in cars and 
trucks. There was a clear statement 
in the Administration Report that we 
are not producing any auto bulbs so 
far and that certain facilities have 
been provided to four firms which will 
now be asked to produce them. I 
wanted to know when would these 
firms go into production, to whom faci
lities have been given just now to pro
duce these?

Shrl Mahtab: I require notice of that 
question. I can supply that information 
later on.

Shri A. C. Guha: Are there any 
foreign controlled factories manufactur
ing these bulbs and if so, whether there 
is any competition between the Indian 
factories and the foreign controlled 
factories?

Shri Mahtab: There are no foreign 
controlled factories here but . there are 
combined factories.

Shri Dwivedi: I want to know if 
there is any firm which is manufactur
ing radio valves or which is likely to 
take up this work in the near future?

Shri Mahtab: The list has been laid 
on the Table of the House. If the hon. 
Member will kindly go through the 
statement, he will find what arc manu
factured and what are not.

Sardar Hukam Singh: Is the hon. 
Minister aware that a consignment of 
auto bulbs originally costing 1,000 
dollars was imported here without a 
licence and confiscated and when it was 
auctioned it fetched Rs. 36,000 because 
our Government was not allowing any 
imports and India was not producing 
these bulbs?

Shri Mahtab: If the hon. Member 
will kindly let me know, I will have the 
information as soon as possible.

Dr. Deshmukh: Is it not a fact that 
‘combined firms’ in essence means 
'foreign firms*? They have the major 
»ortion of the shares and all the manag
ing directorships and so on.

Shri Mahtab: I used both the ex
pressions that it is not foreign control
led but combined firms. It is very 
clear that foreign capital has not been 
a predominating feature here.

^  true that
Phillips have also got a factory here 
for producing bulbs?

Shri Mahtab: At the present moment 
the information is not ready with me, 
but I can let the hon. Member know.

Indian  E m bassy  B uild ing  in  S w it z e r 
land

*2749. Dr. M. M. Das: Will the Prime 
Minister be pleased to state:

(a) whether the construction of the 
building for the Indian Embassy and 
Chancery in Switzerland has begun;

(b) the area of land purchased for 
the building and its purchase price; 
and

(c) the estimated cost of construc
tion of the building?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) A building 
for the residence of the Minister at 
Berne was purchased in 1949 and 
certain Additions and alterations at a 
cost of Rs. one lakh were sanctioned to 
be executed during the financial year
1950-51. Due to adverse weather con
ditions the work could not be started 
effectively before December, 1950 and 
is expected to be completed by the end 
of April, 1951. No land or building 
for the Chancery has yet been pur
chased.

(b) and (c). The total area of the 
land including the building, is about 
3012 sq. yards. The purchase price of 
the building, including the land, is
3,70,000 Swiss francs equal to Rs. 
2,84,615.

Dr. M. M. Das: May I know whether 
the hon. Minister said in answer to my 
question that no land has been pur
chased?

Dr. Keskar: I said that no land nas 
been purchased for the Chancery, that 
is the office of the Legation.

Dr. M. M. Das: For the Embassy, you 
have purchased land?

Dr. Keskar: Yes.
Dr. M. M. Das: May I know whether 

the buildyjg that will be erected Will 
fulfil all our needs so far as accom
modation for this Embassy is con
cerned? .

Dr. Keskar: I think my hon. friend 
is aware that the Embassy is the resi
dence of the Minister and the Chancery 
is the ofifice of the Legation.



3829 Oral Answers 3 APRIL 1951 Oral Anawer$

Dr. M. M. Dm ; May I know what is 
the amount of rent that our Govem- 
ment has to pay monthly for the 
rented house for our Minister there?

Dr. Keskar: The Ambassador is liv
ing in the house which is proposed to be 
repaired now so that we may have 
additional accommodation there. The 
question of paying rent for his resi
dence does not arise.

Dr. M. M. Das: What is the e stim ate  
expenditure for carrying out the repair 
work?

Dr. Keskar: I think my hon. friend 
did not hear the reply that I gave 
which was in detail. We propose to 
spend one lakh of rupees on the altera
tions and repairs which will be over 
by the end of this month, April.

T oilkt R eq u isites

•̂ 2750. Dr. M. M. Das; Will the Minis- 
:er of Commerce and Industry be 
pleased to state:

(a) the values of toilet requisites, 
excluding soaps and brushes, imported 
into India during the years 1947-48,
1948-40, 1949-50 and 1950-51; and

(b) how much of these imports were 
from hard currency and how much 
from soft currency areas?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
and (b). A statement is placed on the 
Table of the House. [See Appendix 
XX. annexure No. 30.]

For the benefit of the House, I may 
read one extract from that statement.

“Total imports into India from all 
countries:

1947-48—Rs. 3,67,93,887.
1948-49—Rs. 41,96,351.
1949-50—Rs. 1,12,86,064.
Nine months. Anril to December,
1950: Rs. 5,26,967.*» ,
Dr. M. M. Das; From the statement,

I find that in 1949-50, the imports were 
1,12.86,064 whereas during these 9 
months in this year, the imports were 
5,26,000. What are the reasons for 

such a big difference in the imports of 
these two years? It is only four to 
five per cent, of the previous year’s,

Shri Karmarkar: The reason ob
viously is to switch on anything like a 
surplus in unnecessary a rtic l^  to more 
necessary articles. We do not consider 
toilets to be necessary. Therefore, we 
have directed the imports to more 
essential articles.

Dr. M. M. Das: May I know whether 
there Is any further scope for reduction 
in the import of these articles?

Shri Karmarkar: These are, in our 
. opinion, absolutely necessary. We 

shall try to process them further aod 
eliminate any non-essentials.

Dr. M. M. Das: May I know whether 
any deputation of ladies waited upon 
the hon. Minister a few months back 
and if so, in what particular manner 
has the deputation of the ladles 
influenced our import of toilets?

Shri Karmarkar: I am very happy 
to say that we received the deputation 
in a sympathetic manner.

Mr. Deputy-Speaker: It is not as ft
the hon. Minister need answer every 
question.

Dr. M. M. Das: May I know on whose 
behalf this deputation was sent? The 
hon. Minister is not listening to me.

Shri Karmarkar; I heard the 
question; but as observed by tlie hon. 
Deputy-Speaker, I thought no answer 
was necessary for this question.

Mr. Deputy-Speaker: I said, not 
every question; it does not mean that 
even good questions need not be 
answered.

Sardar B. S. Man; Was Siny repre
sentation received by Government 
written or oral from the All India 
Women’s Conference for the liberal 
import of lip sticks and powder?

Mr. Deputy-Speaker: Next question.
Dr. M. M. Das; One more question. 

Sir. .

Mr. Deputy-Speaker: Next question.

Shrimati Durgabai; This representa
tion was never made by the All India 
Women’s Conference, much less by any 
other Women’s Organisation. If there 
was any representation, it must have 
been by the Men’s Organisations.

Shri Karmarkar; In fairness to the 
hon. Member’s supplementary, I should 
say that a representation was received 
and was sympathetically considered.

Mr. Deputy-Speaker: There is 
harm in inducing in some humour in
stead of making the proceedings very 
serious. But, there is a limit to it.

Shrimati Dargabai: I protest against 
this question.

Mr. Depoty-Speaker: The hon. Menn- 
ber has protested too late.

Shrimati Dnrgabai: But, we are stIU
on this question.

Mr. Deputy-Speaker: Next questfoB.
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S tamp Cancelling and Rotary News- 
f lUNT Ink Manufacturing P lant

*2751. Dr* M. M. Das: Will the Minis- 
ior ot Works, Production and Supply
be pleased to state:

(a) the expenditure incurred for the^ 
installation of the stamp cancelling and 
rotary newsprint ink manufacturing 
plant in India and the place where it 
was installed;

(b) the value of the ink manufac
tured by the plant during the year 
J 950-51; and

(o) whether any additions hdve been 
made or proposed to be made to the 
plant for increasing; the output of Ihe 
plant?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) The
plant is located for the present in the 
premises of the National Physical 
iLaboratory, Delhi. The expenditure 
incurred on the purchase and installa
tions'of ihe plant amounts to Rs. 34,000.

(b) Rs. 74,030 up to the end of Janu
ary, 1951.

(c) Yes. Sir. It is now proposed to 
make additions to the plant with a 
view to increasing the output as 
follows:

Rotary newsprint ink 8,50,000 lbs. 
per annum.

s

Duplicating ink 1,00,000 lbs. per 
annum.

Stamp-cancelling ink 50,000 lbs. per 
annum.
Total 10,00.000 lbs. per annum.

Dr. M, M. Das: May I know what is 
the recurring expenditure for running 
this plant and the value of the ink 
that will be manufactured while it is 
worked to full capacity?

Shri Gadgil: The proposed extension?
Dr. M. M. Das: The present plant.
Shri Gadgil: For what is stated in 

part (c), the total non-recurring ex
penditure would be Rs. 68,000. The 
recurring expenditure would be 
Rs. 6.65.837. The sale proceeds
of the manufacture cl one mil
lion tons of different products would 
be Rs. 7.65,625. leaving a profit of 
Rs. 09,788.

Dr. M. M. Das: May I know the 
amount of foreign exchange that has 
been saved by the installation of this 
plant?

Shri Gadgil: There will be consider
able saving.

iShri Deshbandhn Gupta: May I
know whether this ink has been tested
to be of standard quality and is in 
denmnd?

Shri Gadgil: That is the report from 
the scientists who are working this 
pilot plant, so to say.

Dr. M. M. Das: May I know whether 
all the inks that have been produced 
by this plant have been consumed by 
the Government or a portion of it was 
available for sale to the public?

Shri Gadgil: For the present, th t 
Government requirements are mora 
than the production. But, when the 
expansion goes through, a part of it 
will be available for civil requirements.

Shri Deshbandhu Gupta: May I know
whether this estimated profit goes from 
one pocket of Government to the other?

Shri Gadgil: The profits do not g« 
from one pocket to another; there is 
only one pocket for the Government.

Shri T, N. Singb: May I know whe
ther the carbon black for the manu
facture of this printing ink is got from 
petroleum mines in India or whether 
it is imported from abroad?

Shri Gadgil: I require notice, Sir.
1 ^ 0  v r f  : fSTT

Jj? »RTT̂  ^  f^r IV FTTjh 
i  sziwnT ^  ^

a n w  ?
[Shri M. L. Vanna: Will the hon. 

Minister be pleased to state when will 
India achieve self-sufficiency in respect 
of printing ink?]

^  5 im r  i
[Shri Gadgil: It is rather dlfflonlt 

to say anything in thî s respect, but she 
will achieve self-sufficiency quitt 

soon.]
Shri Ramaswamy Naidu: Sir, in view 

of the fact that English is the oflRcial 
language at present, would it not he 
proper for the hon. Ministers to answer 
the questions in English^ even though 
the supplementary questions are put 
in Hindi?

Mr. Deputy-Speaker: Hindi is th t 
official language and hon. Members 
must make every effort to understand 
Hindi also.

Ministry of REHASiLrrATiON (Travfl-
LINC AIXOWANCES)

*̂ 2752. Prof. K. T. Shah: WiU the 
Minister of Rehabilitation be pleased 
to State the amount spent on account 
of travelling allowances in India and 
outside India separately for (i) tht 
hon. Minister; or (ii) the ^ b lie
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Servants or ofilcialB of the Ministn^; 
and (ill) members of the non-ofllcial 
public travelling In connection with the 
work of the Ministry, In the years 
1947-48 (post-partltion), 1948-49 and
1949-50?

The Minister of State for RehabUita-
tton (Shri A. P. Jain): A statement Is 
laid on the Table of the House, [See 
Appendix XX, annexure No. 31.]

Prof. K. T. Shah: Sir, I had asked 
for information in connection with 
^ re e  categories of persons—hon. Minis
ters, the Public Servants or officials of 
the Ministry and members of the non
official public and I find from the
Statement laid on the Table of the
House that the amounts spent in the 
case of the hon. Minister are very 
small, In respect of travel outside
India—they are only Rs. 210, Rs. 195 
and Rs. 90. May I know why the
amounts are so low and in connection 
with travel to which countries were 
they spent?

Shri A. P. Jain: On visits to Pakistan. 
All this amount was spent on visits to 
Pakistan.

Sardar B. S. Man: Sir, apart from the 
travelling allowances incurred, what 
Is the total amount incurred by the 
officials or others upon foreign travels?

Sliri A. P. Jain: With regard to the 
three categories of persons to whom the 
question relates the total amounts are 
^ven in the Statement.

Sardar B. S. Man: What is the total 
amount spent on travel outside India?

Shri A. P. Jain: The figures are

Siven in the Statement and total can 
e had by adding up the individual 

items.
Prof. K. T. Shah: The figures for the 

other categories run to thousands and 
those for the first categories are so 
small being only Rs. 210, Rs. 195 and 
Rs. 90. Wihat are the items on which 
they were spent? Was it air travel 
or railway travel? The figures are 
so small and I am puzzled.

Shri A. P. Jain: The hon. Member 
is at liberty to come to my office and 
he can get all the details there. Surely 
he does not expect me to yive an ac
count for every anna and every pie 
spent.

Mr. Deputy<Speaiier: Probably the 
hon. Member expected crores and 
crores to have been spent and then to 
cross-examine. What is the good of 
getting disappointed just because only 
small sums were spent?

We go to the next question

Ministry of Labocit (Travclling 
Allowances)

*•2753. Prof. K. T. Shah: Will the 
Minister of Labour be pleased to state 
the amount spent on account of travel
ling allowances in India and outside 
separately for (i) the hon. Minister; 
(il) the public servants or officials of 
his Ministry; and (ill) members of the 
non-official public travelling on the 
work of, or in connection with the work 
of, the Ministry In the years 1940-47,
1947-48 (post-partltlon), 1948-49, and
1949-50?

The Minister of Labour (Shri Jag- 
Jivan Ram): A statement giving the 
required information is laid on the 
Table of the House. [See Appendix 
XX, annexure No. 32.]

Prof. K. T. Shah: Sir, in view of the 
rather high figures of expenditure, 
may I know whether the Economy 
Committee made any recommendations 
with regard to changes in the rates and 
rules of travelling allowance? For 
Instance in the second category,—Pub
lic Servants or Officials—the amounts 
spent as travelling allowance are Rs. 10 
lakhs and Rs. 8 lakhs. I should like 
to know whether the Economy Com
mittee had made any recommendations 
in regard to alterations of the rules 
governing the grant of travelling 
allowances? ,

Shri Jagjivan Ram: The hon. Mem
ber must know that the rates of travel
ling allowance depend on the class to 
which the officer or public servant 
belongs and the salary he gets. They 
all get uniform rates of allowancejs 
whether they .‘̂ erve in one Ministry or 
in any other Ministry. The other point 
which the hon. Member should remem
ber is that this expenditure is incur
red by the officers of the entire Minis
try and it includes officers like the 
Chief Inspector of Mines, the Chief 
Adviser, Factories, the Chief Labour 
Commissioner, the Judges of the 
Labour Tribunal, the Judges of the 
Aopellate Labour Tribunal and the 
whole organisation of the D. G. R. E. 
and the Technical Training Scheme. 
Judging from this, the figures in the 
Statement are not very high, especially 
when we remember that the Chief 
Inspector of Mines has to cover more 
than a thousand mines spread all over 
the country, the officers of the Labour 
Relations have to cover thousands of 
establishments scattered all over the 
country.

Prof. K. T. Shah: Do I take it, then 
that the Economy Committee never 
made any recommendations with regard 
to thi4 matter?

Shri JagJIvan Ram: My hon. friend 
may refer 16 the report ol the Economy



Oral Answers 3 APRIL 1951 Oral Answen

Committee. We have a proposal to 
effect all-round cuts in contingencies 
and travelling allowances in all the 
Ministries; but it may be that in some 
Ministries these general cuts might 
affect the work adversely.

Shri Sarangdhar Das: In view of the 
fact that air travel is constantly re
sorted to now, may I know what allow
ance an officer gets for travelling by 
air?

Shri lagjivan Ram: In the interest 
of work travel by air becomes neces
sary. What actually they get for this 
air^ravel, I am not in a position to 
say as I do not have that information 
with me just now. The hon. Member 
may refer to the Finance Ministry.

H id es  and S k in s

*«754. Shri B. R. Bhagat: Will Ihe 
Minister of Commerce and fndustry
be pleased to state:

fa) whether the possibilities of ex
panding the hides and skins manufac
tures are being explored; and

(b) if so, to what extent?
The Deputy Minister of Commerce 

and iBdustry (Shri Karmarkar): (a) 
Yes. Sir.

(b) A statement describing the steps 
taken by Government with a view to 
encour^ing the expansion of the hides 
and skins manufactures is laid on the 
Table. L^ce Appendix XX, annexure 
No. 33.]

Shri B. R. Bhagat: May I know. Sir. 
as a result of this encouragement, how 
many more leather manufacturing con
cerns have been started and how much 
the production has increased?

Shri Karmarkar: I cannot give the 
ngures of Increase of production, but 
I think it must have gone up. As I 
have stated, Capital Issues hrve been 
sanctioned to six parties proposing to 
set up factories for the production of 
leather and leather goods, import of 
leather has been stonned and the ob
vious result is that the local produc
tion must have received encourage
ment.

Shri B. R. Bharat: May I know whe
ther Government have rlccided to start 
a Central Leather Institulc and if so 
by whet time that institute would be 
started?

Shri Karmarkar: A srheme for esta
blishing a Central Tieather Institute in 
Madras under the Council of Scientific 
and Industrial Research has been 
sanctioned.

«ft‘< ^  f < ^  n  f w

»raT t  iRrt TC sfh: ftm
a(TJT, ^  ^

5®  ̂ t .
W  Vf TC

fv  3fr< f'r'Tte n  aft

fipjrr 3rr<PiT ?
[Seth GoviAd Das: Are the Govern

ment aware of the fact that the sug
gestions made in the Report of the 
Ministry of Commerce and Industry 
that more cow-slaughter should be 
undertaken has been much resented in 
this country; and, if so, will the Gov
ernment give here an assurance to the 
effect that nothing would be done 
with regard to what has been suggested 
in the said Report.]

: WIT W iftfty
^rrf^ I

rShrl Karmarkar: I require notice of 
i t ]

fW f: WT r̂*rr«r fw r
4  #  5!^ WTT I

[Seth Govind Das: I could not hear 
the reply.]

11
[Mr. Deputy-Speaker: He requires

notice of It.]

JI? 5TRT *(T5!n t  fv  #  afr
fsrsrf 

n  «fr
a(V< ^  «fr ft? T

r %

«FT STJP̂  fit arV<: f!rr ?r<5 ^
jfftR-Tt «F'r SPTT-T ^

^  t'
rseth Govind Das: Are the Govern

ment aware of the fact that the Cattle 
Protection Committee set up by the 
Government had besides other things
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recommended that such gosadam or 
concentration camps should be esta
blished where the hides of only the 
dead animals may be used: and are the 
Government making any arrangements 
to establish such Gosadans?]

The Minister of Commerce and 
Industry (Shri Mafatab): Sir, I don’t 
think in the Report there is any special 
mention of cows.

Dr. Deshmukh: There is mention. 
The hon. Minister is quite wrong.

Shri Mabtab: If Dr. Deshmukh is so 
anxious about it he may wait till a 
decision with regard to the other Bill is 
arrived at.

Dr. Deshmukh: The question Sir, is 
whether the Report contains mention 
of this matter and I assert it does. The 
hon. Minister does not know this and 
so he says that it does not find a place 
in it. The Report does say that the 
Ministry wishes to lift the ban on cow 
slaughter for this industry to prosper. 
But all this talk of **Kshohh'* being 
there is absolute bunkum.

Mr. Dcputy-Speakcr: Order, order. 
Merely because there is a question, are 
hon. Members going to convert this 
into a Resolution day or a Bill day on 
that subject. •

Shri B. R. Bhagat: Is it not a fact 
that due to the rise in the price of raw 
hides the cost of production of leather 
is likely to go up and if so. what steps 
do Government propose to take in this 
matter?

Shri Karmarkar: They have stopped 
the export of raw hide and to that 
extent the price will not go up.

Shri Kamath: Do Government pro
pose to export the finer hides and 
retain thick skins for themselves?

Shri Karmarkar: That is an import
ant pomt. The policy of the Govern- 
inent regarding the export of raw hides 
has l:>een laid down as follows:

1. Export of heavy raw bufTalow 
liides......

The House does not seem to want 
the information......

Mr. Deputy-Speaker: The hon. Minis
ter does not seem to have understood 
the joke in the new categories now in
troduced by the hon. Member, namely 
thick skins and thin skins.

Pandit M. B. Bhargava: What is the 
policy of the Government: is it to ban 
row slaughter or to encourage it?

Mr. Depnty-Spemker: It does not 
arise out of this question.

Shri R. Velayndhan: May 1 know
whether any ceiling has been ttxed re
garding the export of hides and skins 
from the country as well as .......

Mr. Deputy-Speaker: Raw hides and 
skins are prohibited from export.

Shri Karmarkar: I require notice of 
that question.

J apanese M is s io n ’s  V is it

*̂ 2755. Shri Rathnaswamy: <a) Will 
the Minister of Commerce and Industry
be pleased to state what were the 
important matters discussed with the 
Japanese Mission?

(b) Who were the Members of Ih t 
Mission and did they visit India on am 
invitation from our Government?

The Deputy Minister of Commerce 
and Industry (Shri Karm arkar): (a)
The Japanese Mission came to New 
Delhi on the 18th February, 1951 and 
left this place on the 21st February. 
The talks held with the members of 
the Mission were brief and informal 
and were mostly confined to general 
issues regarding trade with Japan.

(b) The Mission consisted of i\\t 
following members:

(1) Mr. R. Takeuchi—International 
Trade Administrator, Ministry of Inter
national Trade and Industry, Japanese 
Government.

(2) Mr. T. Matsuo—Deputy Director, 
Bureau of International Trade in the 
same Ministry.

(3) Mr. T. Kato—Chief, Second Over
seas Market Section, Bureau of Inter
national Trade in the same Ministry.

The Mission did not visit Delhi on 
an invitation from the Government of 
India.

I may add that the Mission came t© 
India in the course of a world tour that 
they had undertaken to establish good
will with all countries.

Shri Rathnaswamy: May I Know 
whether as a result of the visit of the 
Mission to India we are getting any 
experts from Japan to help in the 
development of cottage industries in 
India. :

Shri Karmarkar: Matters at
mon interest to both the countries were 
discussed. I am not aware that this 
matter arose directly out of the talks.

Shri Rathnaswamy: May I know whe
ther any negotiations are going on with 
the Japanese Government regarding the 
sending of such Japanese experts to 
India?

The Minister of Commeroe and 
Industry (S M  Mahtab): We had some
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discussion with the Mission with regard 
to the development of small scale 
ladustries here and 1 suggested to them 
Ibat they might loan to us the services

a ^ew Japanese experts to help us 
in organising small-scale industries 
liere. They promised to consider the 
matter and help us as far as possible.

Shri B. Velayudhan: May I know 
whether there was any discussion with 
the Mission regarding the import of 
Japanese cloth?

Shri Mahtab: There was no such dis
cussion and there was no scope for that 
kind of discussion.

Shri R. Velayudhan: Why?
Shri Mahtab: That was not the ob

ject of the Mission.
Shri Shankaraiya: May I know whe

ther there were negotiations with re
gard to getting experts and techni
cians from Japan to help us in our 
heavy industries?

Shri Karmarkar: With a view to 
satisfy hon. Members I might read out 
the important matters discussed at the 
meeting.

*‘(1) Visit of Japanese industrialists 
to India and the giving of technical 
assistance by Japan to the small scale 
industries in this country.

(2) The possibility of increased ex
ports of iron ore, manganese ore and 
coal by India,

(3) Either industrial collaboration 
with industrial enterprises and trans
port projects or in the alternative pro
duction of manganese in India.

(4) Possibility of export of steel 
items such as billets and scrap iron 
by Japan to India.”

E m pl o y m en t  o f  C hild  L abour

*2756. Shri Sanjivayya: (a) Will the 
Minister of Labour be pleased to state 
how many cases of contravention of 
Article 24 of the Constitution were 
brought to the notice of Government?

(b) If so, what action was taken in 
those cases?

The Miiilster of Labour (Shri JagJiTan 
Ram): (a) and (b). Enquiries already 
made of the State Governments have 
shown that children below the pre
scribed age are being employed gen
erally in small establishments not 
covered by the Factories Act. The 
attention of the hon. Member is. in this 
connection, invited to the reply given 
to the Starred Question No. 1523 put 
by Shri V. C. Kesava Rao on the 31st 
March, 1949 and the statement laid on 
the Table of the House and printed as 
annexure No. 12 to Appendix II to the

Parliamentary Debates, First Session 
(February—April, 1950) and also to 

the answer given to the Unstarred 
Question No. 131 of Shri R. K. Sidhva 
on the 24th March, 1950. Government 
have since decided to amend the Em
ployment of Children Act, 1938, so as 
completely to prohibit the employment 
of children below 15 years of age in any 
occupation in port areas. Necessary 
legislation is expected to be Introduced 
for the purpose in the current Session 
of Parliament.

Shri Sanjivayya: May I know whe
ther the hon. Minister or any of his 
officers visited any of the factories in 
India incognito to detect such contr.i- 
vention?

Shri Jagjlvan Ram: It is rather 
difficult to visit factories incogniito, I 
have visited some of the factorie.s 
incognito before I became a Minister.

Shri Sanjivayya: May I know whe
ther the legislation referred to by the 
hon. Minister will be extended to agri-* 
cultural labour also?

Shri Jagjivan Ram: It is totally im-

gracticable to extend it to agricultural 
ibour at the present stage.
Shri Rathnaswamy: Is the hon. Minis

ter aware that children are employed 
in several manufacturmg industries?

Shri Jagjivan Ram: There are a large 
number of children employed in indus
tries or establishments not covered by 
the Factories Act.

Shri R, Velayudhan: May I know 
whether the 1. L. O. has fixed an age 
regarding the employment of children 
in factories and whether India has 
accepted the prescribed age?

Shri Jartlvan Ram: If my hon
friend has followed the answer he 
would have found that we arc going to 
amend these Acts with a view to com- 
p ^  with the Conventions of the I.X. O. 
The Factories Act is in consonance with 
the Convention of the I. L. O. but we 

^oii^g to amend the Employment of 
Children s Act so that we can prevent 
their employment in port areas.
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*[2757. Shri B. S. Arya: WiU the 
Minister of Works. Prodactlon and 

' Sdpply be pleased to state:
(a) whether it is a fact that Gov

ernment have given contract for the 
manufacture of road rolling engines to 
the firms known as Tata Marshals and 
Jessups; and

(b) if so, the number of Steam and 
Diesel Rollers supplied by them up 
till now]

The Minister of Works, Production 
and Supply (Shri G ad^): (a) Yes, Sir.

(b) 639 Steam Rollers and 364 Diesel 
Rollers.

Shri Krlshnanand Rai: May I know 
whether this ftrm is an Indian or a 
foreign Arm and whether any tender 
was invited for this work?

Shri Gadgil: It is both a foreign and 
Indian firm. As regards invitation of 
tenders I may inform the hon. Member 
th a t this contract was entered into 
during war time and it seems a Mission 
was invited from England and as a 
result of that Mission’s report a con
tract was placed with this combination 
for 950 Steam Rollers and 475 Diesel 
Rollers, out of which they have already 
delivered 639 Steam Rollers and 364 
Diesel Rollers The first Steam Rcller 
was set in operation by my hon. friend 
Dr. S. P. Mookerjee.

Shri Krlshnanand Rai: May I know 
where this firm is situated?

Shri Gadgil: It is situated certainly 
in India, at Calcutta.

Shri Kamath: From the figures avail
able is the hon. Minister in a position 
to state whether Government’s annual 
demand for Steam Rollers has been 
increasing or decreasing during the 
last three years?

Shri Gadgil: I do not know what 
happneed in the political sphere but so 
far as the industrial sphere is con
cerned the demand is adequately met 
by what we manufacture here and if 
it is not met, then import is permitted.

Shri Kamath: Has the annual
demand been increasing or decreasing 
during the last three years?

Shri Gadgil: I want notice.
Pandit Manlshwar Datt UpadhyaT:

Has there been any revision in the

price after the contract was «DtaMd
Into?

Shri Gadgil: The price of the Road
Roller had been provisionally fixed at 
Rs. 37.500. While the actual cost of a 
Steam Roller is likely to be near about 
this figure, the cost of a Diesel Roller 
is likely to exceed this minimum. The 
approximate cost worked out on the 
basis of information furnished by 
Messrs Jessop & Co Ltd. comes t# 
Rs. 49,600. A sub-committee consisting 
of representatives of the Mini.«;trics of 
Transport, Finance and Defence and the 
p . G. S. has been constituted to ’ go 
into this whole question of cost ac
counts of the manufacture of Road 
Rollers and suggest final prices for the 
Road Rollers.

WRITTEN ANSWERS TO QUESTIONS

Government P rinting P resses
•2758. Shri Raj Kanwar: Will Ihe 

Mmister of Works. Production and 
Supply be pleased to state:

(a) whether the Government Print
ing Presses at Calcutta, Delhi. Simla 
and Aligarh are being worked on com
mercial lines or as self-contained De
partments of Government; and

(b) if they are administered on com
mercial lines, what has been the profit 
or loss on their working duriM  each 
of the last three years?

The. Afiiilster of Works. Produetlon 
and Supply (Shri Gadgil): (a) The
Government of India Presses are run 
as a “Service” Department and not as 
a “commercial” Department. The ex
penditure incurred on printing work 
relating to the Commercial or paying 
Departments e.g. Railways and Posts 
and Telegraphs Departments is how
ever distributed over those Depart
ments in accordance with the Costing 
System laid down by Government for 
the purpose.

(b) does not arise.
Foreign Investment in  Textxlb Mills

•2759. Shri K. Valdya: (a) Will the 
Minister of Commerce and Indostry
be pleased to state the total invest
ment of the United iUngdom. United 
States of America and other foreign 
countries in textile mills in India?

(b) What was the total production 
of these miUs in 1949 and 19507

(c) What proportion did it bear to 
the total production of testtiles la 
India?

(d) How much of their prodiieUoii 
was exported In 1949 and 1950T
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Tfce Minister of Commerce and 
iMliistry (Shri BlahUb): (a) Rs. 95
million of U. K. only. No investment 
in the cotton textile industry has been 
made by any other foreign country in- 
<'luding U. S. A.

(b) to (d). A statement is placed 
on the Table of the House. I5ec Ap
pendix XX, annexure No. 34.]

P et r o l eu m  (Im po r t )

•2760. Shri K. Vaidya; (a) Will the 
Minister of Works, Prodaction and 
Supply be pleased to state the total 

quantity of petroleum that was import
ed into India in 1949 and 1950, and 
from which countries?

(b) Which are the main Agencies 
that import petroleum into India and 
what is the total capital invested by 
them?

(c) How many of these Agencies are 
Indian and how many are foreign and 
what are their nationalities?

The Minister of Works, Prodaction 
and Supply (Shrl Gadgil): (a) In the 
years 1949 and 1950 2,788,190 tons and 
2,946,181 tons respectively of major 
petroleum products were imported from 
Iran, Bahrein, Rastanura, Sumatra, 

Singapore, Indonesia etc.
(b) There are 4 main oil companies 

operating in India who import petrol. 
Their names are:

(1) Burmah-Shell Oil Storage and 
Distributing Co. of India Ltd.

(2) Standard Vacuum Oil Co.
(3) Caltex (India) Ltd.
(4) Indo-Burma Petroleum Co. Ltd.
The total net investment in India of 

the foreign oil companies is about Rs. 21 
crores.

(c) Two of the above Agencies are 
British and two American.
F oreign  P a rticipation  in  I ndustrial  

P ro jects

•2761. Shri Sjamnandan Sahaya: (h)
Will the Minister of Commerce and in- 
dostry be pleased to state how many 
cases of industrial projects with foreign 
participation have been finalised during 
the last two and a half years?

(b) What is the total capital required 
for those projects and how much out 
of it is to be invested by foreign parti
cipants?

(c) What are the namas of the in
dustries in which foreign participation 
has been made« the terms and condi
tions of participation and the kind of 
goods they will manufacture?

(d) In what form has foreign par
ticipation in the capital been mada. 
whether in cash or in the shape of 
plant and machinery?

The Minister of Commeroe and 
Industry (Shrl Mahtab): (a) During
the years 1948, 1949, and 1950, 88 cases 
of industrial projects were finalised. 
Out of these 5 cases were rejected.

(b) Total capital applied for was 
Rs. 23*67 crores, out of which Rs. 10-47 
crores was to be contributed by foreign
ers.

(c) Automobiles. Bicycles, Textile 
Machinery, Sewing and Gramaphone 
Needles, Electrical Goods, Non-ferrous 
Metals, Agricultural Machinery Paints. 
Paper and Boards, Chemicals. Drugs 
and Pharmaceuticals, Leather Goods. 
Raw Film. Woollen, Vanaspati, Sports 
Goods, Photographic Materials and 
Food.

The terms and conditions of foreign 
participation in all these cases were 
that the major interest in ownership 
and effective control in such companies 
would be in the hands of Indians: 
Indians would be trained in the res
pective industries at Iheir principal 
factories in India or abroad. Other 
considerations were that the companies 
must have definite manufacturing pro
grammes, and that the foreign parti
cipants should fully co-operate with 
the Indian firms in giving them tech
nical assistance.

(d) Both in the shape of cash and 
plant and machinery.

F e s t i v a l  or B r i ta i n

•2762. Shri SanJIvayya; Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether India has been given a 
stall to exihibit her commoditlas 
during the Festival of Britain; and

(b) if not, why not?
The Minister of Commerce and 

Industry (Shri Mahtab): (a) No.
(b) The Festival of Britain is^not an 

industrial or trade exhibition and no 
space is being let to individual exhi
bitors. Industrial products displayed 
in the various Sections of the Festival 
are to be selected to illustrate general 
theme such as the development of trans
port and communications in the pnst 
century, with particular reference to 
the part which the U. K. has played. 
There will be no Commonwealth Sec
tion as th ^ e  is at the British Industries 
Fair, although it is possible that certain 
themes may require illustration with 
material drawn from Commonwealth 
countries. Such material would «t
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<K>urse be drawn on the basis ot the 
theme concerned and not of an indi
vidual firm or corporation.

B u ild ing  for  S u pr e m e  Court

<̂ 2763. Shrl Ramaswaml Nalda: (a)
Will the Minister of Works, Prodttcten 
and Supply be pleased to state whether 
Government propose to construct a 
building for the Supreme Court of 
India?

(b) If so, what is the estimated 
cost of the building?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) and
(b). No decision has yet been taken 
in this matter and I would invite the 
attention of the hon. Member to my 
reply to Unstarred Question No. 16 by 
Shrl R. K. Sidhva on the 25th Novem
ber, 1950.

R eceipts  fr o m  the “CARE’'
•2764. Shrimati Velayudban: Will

the Prime Minister be pleased to state:
(a) the number of parcels of food 

and clothing and the number of ploughs 
received by India from the “CARE” 
(Co-operative for American Remit
tances to Europe); and

(b) to whom they were distributed?
The Deputy Minister of External 

Affairs (Dr. Keskar): (a) The num
ber of pnrcels received from ‘CARE* is 
as under:

(i) food 3336.
(ii) Clothing 267.
(iii) ploughs 300.
(b) The food and clothing parcels 

were distributed to persons and organi
sations specified by the donors and to 
various relief organisations including 
refugee camps in India. As regards 
ploughs, 260 were sent to the major 
States for distribution to needy farm
ers and the remaining 40 were distri
buted by ‘CARE’ and the Government 
of India.

T rade M arks R egistration

•2765. Shri Meeran: Will the Minis
ter of Commerce and Industry be
pleas^ to state:

(a) the total number of applications 
received by the Trade Marks Registry 
Office Bombay, from persons, firms or 
Companies carrying on business in the 
State of Madras, for the registration 
of their Trademarks, ever since the 
present Trade Marks Act came into 
lorce:

(b) how many of them have been 
disposed of;

(c) how many of these applicants 
failed to prosecute their applications 
till the end: anJ

(d) how many preferred appeals to- 
the High Court, Bombay against the 
decision of the Trade Marks Registry?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) to (d). 
The Information is being collected and 
will be laid on the Table of the House 
in due course.

A ppeals  before L abour A ppella te  
T ribu n a l

•2766. Shri Venkataraman: WiU the
Minister of Labour be pleased to state:

(a) the number of appeals filed be
fore the Labour Appellate Tribunal 
since its constitution;

(b) the number of appeals filed by 
the employers and the workmen out 
of the total appeals filed; and

(c) the number of cases in which 
stay of operation of the Awards was 
granted?

The Minister of Labour (Shri Jag> 
jivan Ram): (a) The number of ap
peals filed before the Labour Appellate 
Tribunal till the 31st March, 1951 is 
415.

(b) 170 by Labour and 245 by Em
ployers.

(c) Stay was granted in 33 cases. 

I m po r t  A ppl ic a t io n s  f r o m  H yderabad

•2767. Shri S. V. Nalk: (a) Will the 
Minister of Commerce and Industry be
pleased to state how many applications 
for the import of capital goods, con
sumer goods and raw materials were 
received from Hyderabad State during 
1950 and 1951?

(b) How many of these were re
ceived through the Hyderabad Govern
ment and how many were received 
direct?

(c) What is the value in each cate
gory?

(d) How many of these were sanc
tioned and what was their value in 
each category?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) to (d). 
No separate record is maintained of 
applications received from importers 
residing in various States in the coun
try. Hence the information asked for 
in the question is not available.

A r t  and R a w  S il k  (Im p o r t  L ic en c es)

•2768. Shri S. V. Nalk: (a) Will the 
Minister of Commerce and liklustry be 
pleased to state how many licences for 
the import of Art silk and raw silk 
were issued during 1950 and 1951, for 
tne liyderabad State?
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(b) Of what value were these im
port licences?

The IViinister of Commerce and 
Industry (Shri Mahtab): (a) Two
licences for import of Art Silk Yarn 
and six licences for Raw Silit were 
issued for the Hyderabad State during 
1950. No licences for import of these 
poods for that State have so far been 
j^ued  during the current year.

(b) Two licences for art silk yam  
valued at Es. 1,00,000 and Rs. 13,44,000 
were granted to M/s. Indian Commer
cial Syndicate, Hyderabad, Dn., and 
to the Hyderabad Government res
pectively in 1950; while six licences 
valued at Rs. 9,05,855 were issued for 
raw silk to the Hyderabad Government 
in the same year.

Ciiss FROM O r issa  Co llie r ies

*Z769. Shri B. K. Pani: Will the
Minister of Labour be pleased to state:

(a) liie total amount recovered as 
coai cess from the collieries lying in
the SI ale of Orissa since its introduc
tion;

(b; the total amount spent till the 
end of financial year 1950-51 in differ
ent Labour Welfare Works; and

(c) whether any fresh scheme is to 
be undertaken in the current financi

al year in theie colli«rle9 in welfare 
works and if so, tha estimatad sum to 
be spent?

The Minister at Labour (Shri Jaf- 
Jivan Ram): (a) Rs. 4,05,000 approxi
mately excluding the amount spent by 
the local authorities in Talcher before 
the admmistration of the Welfare Fund 
was taken over by the Coal Mines 
Welfare Commissioner in July, 1949.

(b) Rs. 58,000 approximately, again 
excluding the amount spent by the 
local authorities.

(c) Yes. About Rs. 2,30,000.

Management o r State-owned 
C0 LUE1IXB8

171. Shri NasimddiB Ahmad: (a)
Will the Minister of Works, Prodaetion 
and Supply be pleased to state the de
cision of Government in regard to the 
»nanagement of different State-owned 
Collieries including un-economic ones?

(b) Are they going to be managed 
by a Board of Directors constituted 
under the Indian Companies Act or 
duly constituted Corporations or by a 
Board of Management working direct
ly under Government?

The Minister of Works, Production 
and Supply (Shri Gadgll): (a) and (b). 
The quemon is under consideration.

12 P.S.
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The House met at a Quarter to Eleven 
of the Clock.

[ M r .  D e p u ty -S p e a k e r  in  the Chair] 

ORAL ANSWERS TO QUESTIONS 

In d ia n  S te a m -sh ip  C o m p an ies

*2770. Shri Sidhva: Will the Minister 
of Transport be pleased to state:

(a) the number and names of steam
ship companies owned by Indians In 
India; and

(b) how maijy steamers, each of 
them own, and on what routes they 
ply?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
and (b). There are at present 22 
Indian shipping companies. A state
ment giving the details asked for by 
the hon. Member is laid on the Table 
’■)t the House. [See Appendix XX, 
annexure No. 35.]

Shri Sidhva: These twenty-two com
panies according to the list have got 
ninety-two ships. The highest belongs 
to the Scindia Steam Navigation 
Company with thirty-three, and Bom
bay Steam Navigation Company has 
twelve—that is also Scindia’s. May I 
know wh'elher any of these companies, 
particularly the Bharat Line Ltd., 
Bombay, had asked for a loan for the 
building of ships and it was refused 
by the Government?

Shrt Santhanam: Many of these
companies are asking for loans. The 
Government are considering each 
application according to its m ^its .

' ^Mr. Deputy-Speaker: May I Suggest 
this to hon. Members? The hon. Mem
ber who has tabled this question asked 
the names of steamship companies 
owned b j Indians and how many 
13 P A
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steamers each of them own, etc. If he 
only wanted information regarding 
loans etc. he ought to have tabled that 
question. I can understand other hon. 
Members intervening and asking sup
plementary questions. But the very 
Member who asks the question does 
not include these items on which he 
requires information. And often no 
Minister can give answers to such 
questions without notice. There is no 
purpose in going over rovingly and 
asking supplementary questions by the 
Member who has himself tabled the 
question and not including those items.

Shri Sidhva: It arises out of this 
that he has given me the list now and 
I find from this list that certain small
er companies which wanted to pur
chase more ships are not given pre
ference whereas big shipping compa
nies like Scindias which already own 
a large number of ships are given the 
loans.

Mr. Deputy-Speaker: Loan is cer
tainly a matter with respect to vhich 
the hon. Member can ask a question. 
But he must have contemplated all 
th a t  earlier. Loan is an important 
matter how many companies have 
been given loans, why some discrimi
nation is made in this respect, why 
smaller companies are not encouraged 
etc. It is a matter by itself whi<̂ h can 
be a subject-matter of discussion in 
this House. But I do not like In the 
guise of merely asking .supplementary 
questions the whole range of vteam- 
ship companies should be thrown 
open for discussion.

Shri Sidhva: Let the Minister say 
that he has no information.

MLr« Depaty-Speaker: It is equalljr 
the duty of the Chair to see that ir
relevant matter is not introduced in 
the House.

Shri Sidhva: It is a new procedure 
With due deference to you, we 
been asking such questions.
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Mr. Deputy-Speaker: If the hon.
Member is not able to find scope with
in this question for any supplemen- 
taries he can proceed to the next ques
tion.

Shri Sidhva: Arising out of part (b) 
as to the number of steamers and the 
routes on which they ply, may I know 
whether it will be permissible for me 
to ask between what ports the ships 
are running and whether further ships 
will be available, or whether I should 
confine myself to the ships and the 
routes?

Mr. Deputy-Speaker: The hon. Mem
ber will digress today, but he will bear 
it in mind for the future. Evidently 
he is not prepared.

Shri Sidhva: May I know whether 
the Bharat Line Ltd. asked for loan 
for one ship and they were refused 
that loan and Scindias was given pre- 
ferenre? Is it correct?

Mr. Deputy-Speaker: Has the hon. 
Minister got the information?

Shri Santhanam; I do not know 
what exactly he wants. Whether the 
Bharat Line asked for a loan of capital 
money or what exactly is the question 
that he wants me to reply, I do not 
know.

Shri Sidhva: For the ship that was 
already built in Vizagapatam they 
wanted to give half the amount and 
wanted half from the Government. 
But they were not given the share and 
Scindias was given.

Shri Santhanam: That is a matter 
which is still under consideration.

Dr, Deshmnkh: What steps have the 
Government taken to see that all the 
ships that are built in the Vizagapatam 
yard are not monopolised by the 
Scindias because they are the biggest 
bidders and to see that other compa
nies are also given a chance of getting 
new as well as old ships?

Shri Santhanam: The allotment is 
to be made by the Government of 
India after consideration of all matters 
and in order that the shipping trade 
of India may be best served.

Dr. Deshmukh: Is it not a fact that 
so far most of the ships are going to 
Scindias and the other people have 
not been given a chance? Would he 
be pleased to consider the facts and 
see that a fair allotment Is made to 
other companies also?

Shri Santhanam: A fair allotment is 
made.

Shri Hnssain Imam: Is the hon.
Minister in •  position to say to how

many Indian-owned ships sank last 
year and what compensation, if any. 
Government paid to these shipping 
companies?

Shri Santhanam: Sir, I have no sta
tistics of the mortality of ships with 
me.

Mr. Deputy-Speaker: Next question. 
Dr. Ram Subhag Singh.

Dr. Ram Subhag Singh: I would like 
to inform you. Sir. that this question 
was replied to by the hon. Minister 
sometime back—a question to this 
effect.

Mr. Deputy-Speaker: So the hon..
Member does not press this question. 
Next question, No. 2772.

S cheduled T im e  for  A ircra fts

*̂ 2772. Shri Sidhva: Will the Minister 
of Communications be pleased to 
state:

(a) Whether any instances in which 
aircrafts took off from aerodromes 
>eyond the scheduled time have come

to his notice and if so, what action has 
Deen taken in the m atter?

(b) Whether he is aware of any 
complaints made to the Enquiry and 
Reporting staff at the Dum Dum 
aerodrome regarding delays In starting 
aircrafts at scheduled time even when 
they were ready to take off and if so, 
what action has been taken in the 
matter?

i l ie  Minister of Commonlcationv 
 ̂ (Shri Kidwai): (a) Under the terms 
of the licences granted by the Air 
Transport Licensing Board for the 
operation of scheduled air transport 
services, all delays of half an hour 
and over are reported by the Operat
ing Companies to the Board which 
deals with such cases on merits.

(b) Yes. One such complaint was 
received and has been enquired Into. 
No action has been taken.

Shri Sidhva: May I know whether 
the complaint related to the concession 
period allowed or it was beyond the 
concession period, and what was the 
concession period?

Shri Kidwai: On enquiry It was 
found that the complaint was not 
correct.

Shri Kesava Kao: May I know whe
ther Government Is aware that the 
Himalayan Airways take off their 
planes beyond the scheduled time every 
day?

Shri Kidwai; I have no Information 
here, but the hon. Member mlitht be 
correct.
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Shii Sidhva: May I know whether 
the hon. Minister has made the state
ment that all the aircrafts take ofT 
within the schedule time or that they 
exceed the concession period of quarter 
of an hour?

Shri Kidwai: I did not make the 
statement that all the aircraft take off 
within this time, but the complaint that 
I have received from the hon. Member 
Mr. Sidhva himself, that a plane started 
75 minutes late, was not found to be 
correct. It was only 18 minutes late.

Shri Kesava Rao: Is it not a fact 
that most of the planes reach the des
tination half an hour or one hour late?

Shri Kidwai: Sometimes they also 
reach half an hour or fifteen minutes 
early.

Mr. Deputy-Speaker: May I suggest 
that there is no good putting such a 
general question. It is not as if all 
planes are late or that all are in time. 
Specific questions may be put, if they 
are very important. Otherwise, quest
ions as to whether a particular plane 
left late or early are all "natters 
which may be written to the hon. 
Minister and the information easily 
obtained instead of spending away 
the time of the House.

Dr. Deshnmkh: May I know if there 
is anybody in charge to see whether 
the aircraft leave at the proper time 
or not, and in the event of consistent 
delay whether companies are pulled 
up or any warnings issued to them?

Shri Kidwai: I have stated in my 
reply that a concession period has been 
given to every company. They can be 
late up to half an hour. But beyond 
that they have to report the fact and 
also report the cause of the delay.

. Shri Sidhva: Is the concession time 
half an hour or fifteen minutes?

Shri Kidwai: I have read in my reply 
that the companies have to report to 
the Air Licensing Board if the plane 
Is delayed by more than half an hour.

Shri Sidhva: The hon. Minister
stated that my complaint was being 
investigated whether the aircraft was
15 minutes late and not 75 minutes 
late. Is it a fact that the Director 
General is still making enquiries in this 
matter? If that is so, how does it 
accord with that?

Shri Kidwai: The reply could have 
been completed last evening.

Shri Ramalingam Chettiar: Is the
Government aware that the scheduled 
time for the starting of the aircraft 
from Madras is a little too early and 
all the malls from the South arrive 
within half an hour of the time fixed 
for the starting of the aircraft in

Madras and will Government see that
the time is suitably modified so that 
people need not wait for one full day 
in Madras for catching the mail?

Shri Kidwai: I am thankful to the 
hon. Member for the information and
I shall pass on this suggestion to the 
companies concerned.

R a ilw ay  I ncom e fr o m  A d v e r tisem en ts

*2773. Shri Sidhva: Will the Minister 
of Railways be pleased to state;

(a) the total amounts received by 
Railways from advertisements of all 
kinds during the years 1948, 1949 and 
1950, each year separately;

(b) which Railway earned the 
largest amount; and

(c) whether there is an advertise
ment agency on behalf of the Railway 
and if so, who represents it?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The total amount received by Rail
ways towards advertisements of all 
kinds during the years mentioned be
low is as follows:

(In rupees)
1947-48 5,95,468
1948-49 7,41,218
1949-50 8.31,997
1950-51 8,13,224 
(up to December 1950)

(b) The B. B  and C. I. Railway 
earned the largest amount.

(c) Advertisements are secured by 
the Railways directly through inspec
tors as well as through canvassers and 
advertising agencies the selection of 
which is made by the Railway Admin
istrations.

Sitfi Sidhva: What are these agen
cies and what percentage they get, if 
any?

Shri Santhanam: I would require 
notice of that question.

Shri T. Husain: Will Government be 
pleased to state the total amount ^ e n t  
by Railways on advertisements of all 
kinds during the years 1948, 1949 and 
1950, each year separately and which 
Railway has spent the largest amount?

Shri Santlianam: I do not think this 
will be kept as a separate item of ex
penditure. Some amount will be paid 
as commission, some as salaries and 
others as incidental expenses which 
win go under separate heads. It will 
not be possible to collect them.

Mr. Depnty-Speaker: They have not 
got a separate account.
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Shri R. Veiayttdhan: May I know 

whether the expenditure on the Rail
way Time-table tor which the Govern
ment is receiving advertisements is in 
any way more than the income from 
that?

Mr. Deputy-Speaker: The Railway 
time-table is itself self-supporting.

Sbri Sanlhanam: 1 cannot say.

Mr. Deputy-Speaker: It is such a 
small detail that the hon. Minister 
cannot be expected to answer that.

Shri T. N. Singh: May I know in the 
matter of publicity done on platforms 
or on suburban trains there is any
uiuformity of rates for advertisements 
on the different Railways? Also 
whether any estimate has been made
o' :he ). >S30K duo to prevailing rates 
for insen.Juns in Kail way tjmotables as 
compared with other publications?

Shri Santhanam: The rates varied 
widely. Last year we had a confer
ence of all the officers concerned. We 
are trying to bring the rates to a more 
or less uniform standard. It is not 
practicable to have absolute uniformi
ty because .some Railways offer better 
scope for advertisements and some 
advertisers choose particular Railways 
where we can charge higher rates 
while in other Railways, we cannot 
charge the same rates.

Shri T. N. Singh: May I know whe
ther in respect of these advertisements 
it is considered necessary to have 
differential rate on the basis of Rail
way lines or a uniform rate on the 
importance of the Stations?

Mr. Deputy-Speaker: Is it not a sug
gestion for action? The hon. Minister 
said that having regard to the pecu
liar rases of each line the quantity of 
advertisements they get, the rates have 
to vary. Ho will certainly consider the 
various matters suggested. Next ques
tion, Mr. Bhargava.

Dr. Denhmukh: I want to ask a 
question. It concerns the morals of 
youth.

Mr. Deputy-Speaker: The hon. Mem
ber will kindly reserve it for the next 
question. I have asked the hon. 
Member to put the next question and 
he has already stood up.

A crodromc O f fic e r s

*2771 Pandit M. B. Bhargava: Will 
the Minister of Commanlcatlons be 
pleased to state what is the number of 
Aerodrome Officers and Assistant 
Aerodrome Officers in the employment 
of the Government at present and 
how many of these are Indians and 
how many 'jaon-Indians?

The Minister of Communications
(Shri Kidwai): 10 Aerodrome Officers 

and H2 Assistant Aerodrome Officers. 
All of them are Indians.

Pandit M. B. Bhargava: May I know
whether any additional Aerodrome 
Officers and Assistant Officers are 
being x'ecruited? If so, what is the 
agency for recruitment?

Shri Kidwai: The agency is the
Union Public Service Commission.

Pandit M. B. Bhargava: My question 
was whether any additional officers are 
being recruited?

Shri Kidwai: I think every year we
send our requirements to the Public 
Service Commission and they recruit 
them. My impression is that some 
have recently been recruited or they 
have been interviewed and that we 
may get the lists soon.

Pandit M. B. Bhargava: Is any train
ing given to these officers before they 
take up their duties?

Shri Kidwai: Yes. They are given 
training in the Allahabad Training 
Centre.

Shri T. Husain: I want to know the 
number of Aerodrome Officers and 
Assistant Officers employed by the 
Government of India at Patna.

Shri Kidwai: I do not think that 
Patna is such a big station that It 
will require a number of Aerodrome 
Officers and Additional Aerodrome 
Officers.

Shri R. K. Chaudhuri: Is any techni
cal qualifications necessary for the ap» 
pointment of an Aerodrome Officer?

Shri Kidwai: May I read out the 
qualiflcations that have been supplied 
to the Public Service Commission?

Mr, Deputy-Speaker: The hon. Mhiis- 
ter need not read the whole of the 
qualiQcations. He may Indicate 
whether any technical qualifications 
are necessary or not. That is enough,

Shri Kidwai: B.A., Graduate in
Engineering of a recognized university 
or possesses qualifications recognized 
by the U.P.S.C. for the Engineering 
Service Examination of the Govern*> 
ment of India.

Mr. Deputy-Speaker: That is enough.
Customs Barriers between States

*2775. Pandit M. B, Bharffava: Will
the Minister of States be pleased to 
state:

(a) whether any Customs barrim  
exist at present between the Purt B
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and Part A and C States in the Indian 
Union;

(b) if so, what is the nature and 
extent of such barriers;

(c) by which date and what stages 
these barriers are intended to be re
moved; and

(d) what progress has been made in 
that direction so far?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) Yes. Inter-State transit duties are 
levied by the Rajasthan, Madhya 
Bharat, Saurashtra and Hyderabad 
Governments.

(b) The Governments of the States 
levy inter-state transit duties on goods 
brought into or sent from their terri
tories to the rest of India (except in 
the case of Saurashtra where duty is 
charged only on exports of articles). 
These duties are levied according to 
tariffs prescribed by them.

(c) These duties will be completely 
abolished within a maximum period of
5 years from 1st April 1950. The 
stages by which this is to be achieved 
will be determined from time to time 
with reference among other things to 
the extent to which the State is able to 
replace the revenue lost by alternative 
sources.

(d) In the case of Madhya Bharat 
steps have been taken to replace 
gradually the inter-State transit duties 
by sales-tax. Import duty on most of 
the items mentioned in the States’ 
Customs Schedule has been abolished 
with effect from 1st May 1950 and 1st 
October 1950, and sales-tax is being 
collected on these articles.

The Hyderabad Government are 
gradually reducing the scale of duty. 
The rate of duty on imports into the 
State has been reduced to the extent 
of 25 per cent, on all general goods 
and 40 per cent, on foodgrains, and 
further reductions are under con
sideration.

Pandit M. B. Bhargava: May I know 
what is the machinery employed to 
determine the stages and the ex
tent of reduction or the abolition of 
duty?

Shri Gopalaswami: The Hyderabad
Government?

Pandit M. B. Bhargava: In respect of 
other States which is the machinery 
which will determine the stages by 
which the duty is to be abolished and 
uniformity is to be brought about?

Shri Gopalaswami: It is the Govern
ment of the State practically in all

cases but as the reduction or variation 
of these duties will affect their pur
chases and the purchases have got to 
get the approval cl the Government of 
India, the Government of India takes 
a part in determining these rates of 
duty.

Shri Dwivedi: May I know whether 
the Government are aware that al
though Customs duties have been abo
lished in Vindhya Pradesh, there are 
barriers still in existence between 
Uttar Pradesh and Vindhya Pradesh? 
Is the hon. Minister aware that these 
barriers have proved to be more ad
vantageous to the guards rather than 
to the Government?

Shri Gopalaswami: I do not know 
if these irregular levies are being con
tinued. If things come to our notice, 
we shall certainly take the necessary 
action.

Kanwar Jaswant Singh: Is it a fact 
that within Rajasthan, in regard to 
certain commodities, the scale of 
customs duties has been increased?

Shri Gopalaswami: I am afraid I 
should like to have notice of the 
question.

Shri R. K. Chaudhuri: Is there any 
customs barrier between Assam and 
Manipur?

Shri Gopalaswami: No. It is only in 
the case of the States that I have 
mentioned, that customs duties as 
between the States and what were 
previously provinces of India have been 
retained for a period of five years. In 
the case of other States, the Indian 
States Finances Enquiry ConiTnMtee 
itself recommended their abolition ond 
that has been carried out.

Shri Raj Bahadur: May I know what 
is the effect of the imposition or con
tinuance of these customs duties on 
the industries in these respective 
States? Is it beneficial or is it detri
mental?

Shri Gopalaswami: It depends upon 
the particular commodities. May be 
that duties on particular commodities 
affect the local industries, and in other 
cases, not.

Shri Raj Bahadur: Is the Govern
ment aware that there is a strong 
public opinion against the continuance 
of these duties?

Mr. Deputy-Speaker: That is why 
they are being reduced gradually.

Sbri Hussain Imam: Could the hon. 
Minister give us some idea as to the 
amount of money lost by the Stales by 
the abolition or reduction of these 
duties?
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Shri Goi»aU8wami: All the States 
put together?

Shri HttssalB Imam: Separately for 
each State.

Shri Gopalaswami: If the hon.
Member will put down a question, I 
shall give the information.

Shri R. Velayudhan: May I know 
whether the revenue gap in the 
Travancore-Cochln State revenues has 
been in any way compensated by the 
Centre?

Mr. Dcputy-Spealier: How does It 
arise?

Shri Gopalaswami: The revenue gap 
has been the subject of negotiations 
between the Centre and the Travancore- 
Cochin State and I believe a final 
settlement has been reached which has 
been accepted by both the parties.

D efacing  of S tam ps  on L etters

♦2776. Dr. M. M. Das: (a) Will the 
Minister of Commanicatioiis be
pleased to state whether It is a fact 
that the practice of defacing the 
stamps of Air Mall letters to foreign 
countries at the P.O. Counter in the 
presence of the sender, has been dis
continued and if so, why?

(b) Are Government aware that the 
discontinuance of this practice has led 
to an easy commitment of pilferage of 
stamps?

The Minister of Communications 
(Shri Kidwai): (a) No.

(b) Does not arise.
Dr. M. M. Das: May I know whether 

Government is aware of the fact that 
a large number of letters have been 
published in the newspapers complain
ing about pilferage of stamps on letters 
that go to foreign countries?

Shri Kidwai: I am aware of that.

Dr. M. M. Das: May I know whether 
the Government has got any machinery 
at their disposal to ascertain the truth 
of these complaints?

Shri Kidwai: I think the hon. Mem
ber is aware that recently we raided a 
certain plnce where we recovered 
destroyed letters. The Special police 
has been investigating into this matter.

Shrimati Velayudhan: May I know 
whether the attention of the hon. 
Minister has been drawn to a sugges
tion made by the Madras High Court 
in a judicial pronouncement that 
punching of stamps will reduce pil
ferage in the initial stages?

Shri Kidwai: I have seen a judgment 
of the Madras Court where an em
ployee was punished for using used 
stamps.

Dr. M. M. Das: May I know the 
number of cases detected among the 
employees of the postal department 
for pilferage of stamps?

Shri Kidwai: I have no figures with 
me. Recently some arrests have been 
made in Calcutta. Xn Bombay, we raid
ed a Press and arrested certain 
persons who were printing our Five 
rupee stamps. We also intercepted 
some parcels in Assam where these 
forged stamps were sent.

Dr. V. Subramaniam: Is the hon. 
Minister aware that in the case of 
local letters, stamps are occasionally 
not being defaced in Delhi?

. Shri Kidwai: We have received such 
complaints.

M in ist r y  of Co m m u n ica tio n s  ( I ncom e  
AND E x pe n d itu r e )

*2777. Pandit Mnnishwar Datt 
Upadhyay: (a) Will the Minister of 
Communications be pleased to state 
what head of the Ministry of Com
munications brings the largest amount 
of revenue and under what head the 
expenditure Is the largest stating the 
amount in each case?

(b) What is the amount of expendi- 
tuDe on salaries and emoluments of 
the staff including that of attached 
and subordinate offices?

(c) What is the ratio of the amount 
referred to in part (b) to the entire 
expenditure?

(d) What is the income from the 
telephone system in the year 1949-50?

The Minister of Communications 
(Shri Kidwai): (a) The Posts and 
Telegraphs Department brings the 
largest amount of revenue: this De
partment also Incurs the largest 
amount of expenditure. The total re
venues and expenditure of this Depart
ment for the year 1950-51 are Rs. 35.53 
crores and Rs. 32*46 crores res
pectively.

(b) Rs. 24-34 crores approximately 
during 1950-51.

(c) 2:3
(d) Rs. 7*70 crores.
Mr. Depiity-Speaker: As far as possi

ble, may I suggest to hon. Members 
that questions like this, answers lor 
which could easily be had from tne 
Administration Reports, ought not xo 
be put and the time of the House 
taken.
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Shrl Soadlii: Or un-starred questions 
may be sent.

Mr. Deputy-Speaker: Either un
starred questions may be put or with 
some care and trouble, they may go 
to the Library and get the information 
t 9om the Administration reports. 
What I would like to impress upon 
hon. Members is this. They must 
exhaust all sources of information 
before they give a particular question. 
It is only such questions that must be 
answered on the floor of the House, 
to which the attention of the hon. 
Minister has to be drawn, and answers 
for which could not be easily available 
except through the agency of the 
Ministers and the agency of questions.

The Minister of SUte for RehabiU- 
tation (Shri A. P. Jain): You n«ay 
instruct your office to scrutinise 
questions of this type and you may not 
allow such questions.

Mr. Deputy-Speaker: I would like 
the hon. Members to take that res
ponsibility themselves.

Dr. Deshmukh; May I make a sub
mission, Sir? There is a very large 
number of questions which are already 
disallowed. I would not be surpris
ed if the percentage of admitted 
questions in some cases does go down 
to 15 per cent, or 20 per cent. All 
the care that you are suggesting is al
ready exercised. My hon. friend (the 
hon. Shri A. P. Jain) having ceased 
to put questions is not aware of ques
tion being disallowed. All these 
considerations are borne in mind by 
the office a little too much. I would 
say they err on the other side, not on 
the right side.

Mr. Deputy-Speaker: I am thankful 
to the hon. Members for their 
suggestions.

Pandit Munishwar Datt Upadhyay:
May I know in what cities of U.P. 
there is no automatic system of tele
phone up till now?

Shri KIdwai: I can reply the other 
way. Automatic system is available 
in Allahabad, Kanpur and at a small 
place like Barabanki.

Pandit Munishwar Datt Upadhyay:
May I know when we are likely to 
have it in Lucknow?

Shrl Kidwai: We have no proposal 
to have the automatic system in 
Lucknow in the next few years.

Shri Sondhl: Did the hon. Minister 
mention Barabanki?

Shri Kidwai: Yes.

Shfl SMdhi: Is that the hon. Minis
ter’s native town?

Shri Kidwai: Yes; that is why I 
mentioned it.

Shrl Cbsttopadfayay: The hon. Minis
ter said that the Posts and Telegrapiis 
Department is running at a profit. 
May I know what are the different 
items handled by the Posts and Tele
graphs Department like post-cards, 
envelops, money orders, insurance and 
other things which run at a loss?

Shrl Kidwai: I think only letters 
bring some profit to the Posts and 
Telegraphs Department. Money 
orders, and registered letters are caus
ing some loss. I think we are having 
a debate on the Budget; this will be 
explained.

S u r pl u s  S to res

•2778. Prof. K. T. Shah: Will the 
Minister of Communleatlons be pleased 
to lay on the Table of the House a 
statement showing the total value of—

(i) the Stores, vehicles, planes, and 
equipment in the possession of the 
Ministry found to be useless, un
serviceable, lost, or declared “Surplus” 
to requirements, in 1947-48 (Post
partition), 1948-49 and 1949-50;

(ii) the realisations out of Stores or 
vehicles declared to be “surplus'', 
damaged, or otherwise unserviceable, 
and so put up for disposal, and dis
posed of to other Ministries of the 
Government of India, other State Gov
ernments, or to the pubHr; and

(iii) the Stores, vehicles or equip
ment lost, or otherwise found unavail
able on stock-taking, or any other 
similar check, in 1947-48 (Post-parti
tion), 1948-49 and 1949-50?

The Minister of Communications 
(Shrl Kidwai): In the Departments 
with which the Communications Minis
try is concerned, there has been no 
case of stores, vehicles or other equip
ment declared ‘.surplus* to require
ments. In regard to material being 
found unserviceable, in a big Depart
ment like, say, the Posts and Telegraphs 
Department, some item of equipment 
or other will be constantly becoming 
unserviceable due to constant use in 
the normal day-to-day working and it 
is very difficult to furnish information 
of all such items. Particulars of thsse 
cases are however bein? collected and 
will be laid on the Table of the House 
as soon as they are available,

Shri Shiva Rao: Has the attention of 
my hon. friend, the Minister, been 
drawn to the existence of substantial 
quantities of new copper coils in the 
surplus stores of the various military
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depots, and has any attempt been made 
by my hon. friend, the Minister, to 
utilise these copper coils?

Shri Kidwai: Yes. Wherever we 
come to know that in the Disposals 
some material is available that could 
be of service to the Department, 
officers are sent there and if they find 
that the material is serviceable, they 
take it over.

S u r pl u s  S tores

*2779. Prof. K. T. Shah: Will the 
Minister of Railways be pleased to lay 
on the Table of the House a state
ment showing the total value of—

(i) the Stores and Equipment in the 
possession of the Ministry found to be 
useless, unserviceable, lost, or declar
ed ‘̂Surplus” to requirements in 1947-48 
(Post-partition), 1948-49 and 1949-30;

(ii) the realisations out of Stores 
declared to be “surplus**, damaged, or 
otherwise unserviceable, and so put up 
for disposal and disposed of, to other 
Ministries of the Government of India, 
other State Governments, or to the 
public; and

(iii) the Stores lost, or o ther^se  
found short on stock-taking, or any 
other similar check. In 1947-48 (Post
partition), 1948-49 and 1949-50?

The Minister of State for Transport 
and Railways (Shri Saathanam): A
statement containing such of the infor
mation required by the hon. Member, 
as it has been possible to collect, from 
railways, is laid on the Table of the 
House. [Sec Appendix XX, annexure 
No. 36.]

Information concerning the B.B. and 
C.I., and Mysore Railways has not so 
far been received, but will be supplied 
to the hon. Member in the form of a 
supplementary statement when it has 
been collected.

Prof. K. T, Shah: What is the pro
portion of the stores declared surplus 
to requirements as compared with the 

^  total value of the stores held? I want 
the information for the year 1949-1950.

Shri Santhanam; The annual con
sumption of stores, including the grain- 
shops is Rs. 100 crores. The hon. 
Member mny calculate the percentage
for himself.

Prof, K. T, Shah: Is it a fact that 
even when stores nre declared surplus
to re luircr.ie-its. new stores of the 
sai!ie kind are purchased?

Shri Santhaaam: It is quite possible 
that in one Fnil^ay a particular arti
cle may be declared surplus while 
another Railway may be purchasing It. 
But we have set up a stores enquiry

committee which is going into the 
details of all these matters and we 
expect its report shortly. We are 
taking all possible steps to prevent any 
such duplication.

Prof. K. T. Shah: From the State
ment I find that stores valued up to 
Rs. 25 lakhs to Rs. 30 lakhs Stre 
declared as either lost or unaccounted 
for. May I know whether any steps 
are taken by the Ministry to check 
this evil? I ask this question parti
cularly because for the three years 
that I have asked for the figures
1947-48 (post-partition), 1948-49 and 
1949-50 these figures of stores lost or 
unaccounted for, instead of going 
down, have actually risen from year to 
year? Last year it was over Rs. 35 
lakhs and the year before that it was 
Rs. 23 lakhs and odd and earlier it 
was Rs. 9,87,000. Previously at least 
we had the excuse that the officers 
concerned had all gone; but what is 
the reason now?

Mr. Deputy>Speaker: The hon. Mem
ber may put the question and stop at 
that.

Shri Santhanam: Part of the ex
planation or reason for that is this. 
Our accounting and checking have 
been made more rigorous and the 
figures are now more reliable for the 
recent years. In 1947-48, the whole 
thing was in a state of break-down and 
probably figures were not so accurate 
as for the year 1949-50. We are 
taking all possible steps to investi
gate into each major article which is 
missing or which is found damaged 
and the Railway Administrations have 
been Instructed t > take the fullest care 
to prevent such things.

Shri Hussain Imam: May I know 
whether articles declared surplus are 
disposed of by the same department 
that declares them surplus or are they 
made over to the disposal section of 
the Industry and Supply Ministry?

Shri Santhanam: It all depends on 
the articles concerned. Some of the 
articles like steel scraps etc. are hand
ed over to the Steel Controller for 
disposal. Some other articles may 
be directly disposed of by auction, if 
they are like junk or other such things 
which are not likely to be of use to 
anybody. It all depends upon the 
particular article.

Shri Sondhi: In view of the fact that
the check on the Railways Is more 
efficient this year and we are likely 
to be much more efficient next year, 
is this figure of stores lost or unac
counted for likely to go up still further?

Shri Santhanam: Well, it may be, I  
cannot say anything now.
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Shrl Syamanandan Sahaya: The hon. 
Minister stated that the figures this 
year are accurate. Are we to take it 
that the Jigures for the previous years 
were inaccurate? If so, will the hon. 
Minister be pleased to state what are 
the justifications or grounds for con
sidering the previous jRgures to be in
accurate and the present figures to be 
accurate?

Mr. Deputy>Speaker: The whole day 
may be occupied in answering Uiat 
question, I am afraid.

Shri Saatfaanam: In 1947-48, as hon. 
Members know, thousands of employees 
of the Railways were going to Pakistan 
and thousands were coming from 
Pakistan and the whole railway 
system was in a state of dislocation 
and it is not surprising to find that 
there was not the same degree of 
accuracy in those disturbed years as 
now.

Shri Sidhva: Arising from part (ii) 
of the question, may I know what is 
the value of the stores declared un
serviceable and now included in the 
surplus?

Shri Santhanam: If the hon. Mem
ber will look into the Statement, he 
will find the information in 
column (ii).

Shri Sidhva: What is the total value 
of such stores, if the hon. Minister has 
no objection?

Shri Santhanam: For 1947-48 (post- 
partltion) it is Rs. 45*81 lakhs, for
1948-49 it is Rs. 120-23 lakhs, and for
1949-50 it is Rs. 83-51 lakhs. These 
figures consist partly of surplus and 
partly of unserviceable stores.

Shri Sidhva: I 
figures. Sir.

wanted separate

Shri Santhanam: I have not got the 
break-up, Sir.

Shri A. C, Guha: The hon. Minister 
has said that some of the surplus 
stores are disposed of by the same 
Railway administration and are not 
being sent to the Disposals section. 
Does the office or the officer which 
declares the stores to be surplus, also 
sell them?

Shrl Santhanam: There are very
elaborate rules laying down the proce
dure for declaring articles to be sur
plus and for their disposal. State 
Railway Code, Chapter XXII may be 
looked up by the hon. Member for 
further information on this matter.

Pandit Thakur Das Bhargava: Sir, 
what is the explanation for the rise in 
the figures in 1949-50 as against those 
for 1948-49?

Shri Santhanam: We began to tighten 
up our stores organisation in the 
beginning of 1949 and so the total of 
surplus and unserviceable stores for 
1949-50 is more than for 1948-49.

Pandit Thakur Das Bhargava: I am
asking about the unaccounted for 
articles.

Shri Santhanam: I have given the 
figures here and if the hon. Member 
wants any further information, I shall 
be glad to get it from the individual 
railways concerned. These figures 
here are collected from all the railways 
and they are the consolidated figures. 
Some railways may have less and
others more of these surplus or un
serviceable articles.

Prof. K. T. Shah: The SUtement
gives the figures for the various rail
ways also.

Shri Santhanam: As I said, if the
hon. Member wants further informa
tion on any particular railway, I shall 
be glad to get it for him.

Prof. K. T. Shah: Sir, the hon.
Minister has explained the position m 
regards the year 1947-48. ^But the 
figures for 1949-50 are higher than 
those for 1948-49. What is the reason 
for this Increase?

Shri Santhanam: I am prepared to 
go into the whole question. But I have 
not got any particular answer ready, 
for this question.

Shri Hussain Imam: Sir, on a mattCT 
of procedure. The Statement which 
the hon. Minister says he has laid on 
the Table of the House in reply to this 
question, is available only to the hon. 
Member who has put the question. 
Others who are interested in the ques
tion do not get the benefit of that 
Statement. It is not available to 
them. May I request that steps may 
be taken to lay more copies of the 
Statements on the Table of the House 
so that other hon. Members who may 
be interested in the question may be 
able to see It?

Mr. Deputy-Speaker: The hon. Mem
ber has evidently forgotten that a  
copy of the Statement is being kept In 
the Notice Office, that is besides the 
copy supplied to the hon. Member who 
has put the question. That copy in 
the Notice Office is there for the infor
mation of all hon. Members. That U 
as good as placing it on the Table of 
the House.

Shri Sidhva: Is It put on the Notice- 
Board?
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Mr. Depvtjr-Speftker: No, it is placed 
in the Notice Office. Any hon. Mem- 
l>er anxious to see it can look at it in 
the Notice Office.

Maulvl Wajed All: May I point out, 
Sir, that only one copy is kept there 
in the Notice Office and that is not at 
all adequate? Could you see that more 
copies are kept there for the use of hon. 
Members?
 ̂ Mr, Deputy-Speaker: Yes, that can 
be done. More copies can be kept in 
the Notice Office.

S u r pl u s  S to res  and *EQtnPMENT

*2780. Prof. K. T. Shah: WUl the
Minister of Transport be pleased to 
lay on the Table of the House a state
ment showing the total value of—

(i) the Stores and Equipment in the 
possession of the Ministry of Trans
port found to be useless, unserviceable, 
lost, or declared “Surplus’* to require
ments in 1947-48 (Post-partition),
1948-49 and 1949-50;

(ii) the realisation out of Stores 
declared to be “surplus”, damaged, or 
otherwise unserviceable, and so put 
up for disposal and disposed of, to 
other Ministries of the Government of 
India, other State Governments, or to 
the public; and

(ill) the Stores lost, or otherwise 
found short on stock-taking, or any 
other similar check, in 1947-48 (Post
partition), 1948-49 and 1949-50?

The Minister of State for Transport 
and Railways (Shri Santhanam): A
statement giving the details asked for 
is placed on the Table of the House. 
[5ee Appendix XX, annexure No. 37.]

A d m in istra tio n  o r  M ajor P o rts

*2781. Dr. Ram Subhag Singh: Will 
the Minister of Transport be pleased to 
state whether the Government of India 
contemplate to introduce a single 
Central Act for the administration of 
all major ports of this country?

The Minister of State for Transport 
and Railways (Shri Santhanam): No.
What the Government of India at 
present contemplate is to promote a 
single Central Act for the administra
tion of the major ports in the country, 
other than Bombay, Calcutta and 
Madras.

Dr. Ram Subhag Singh: Sir, is it a 
fact that certain port authorities have 
suggested to Government to introduce 
a central Act for the administration of 
all the major ports?

Shri Santhanam: Probably the hon. 
Member refers to a sentence In the 
Report of the Select Committee on the

Ports Bill. The suggestion was made 
and the matter was explained to the 
members of the Select Committee.

Dr. Ram Subhag Singh: I did not
mean members of the Select Commit
tee, but some port authorities. Did 
the port authorities made a suggestion 
that a single Central Act should be 
introduced for all the ports?

Mr, Deputy-Speaker: The Report of 
the Select Committe is before hon. 
Members and they will be getting 
ample opportunities to- discuss the 
whole matter.

Shri Santhanam: No port authority, 
so far as I am aware, has made any 
such suggestion.

R ailw ay  F ares

*2782. Shri Deogirikar: (a) Will the 
Minister of Railways be pleased to 
state whether on certain Railways like 
the Barsi Light Railway, Kalka-Simla 
Railway, etc., a certain percentage of 
surcharge is levied over and above the 
usual rates of fares?

(b) If so, which are those Railways?
(c) What are the reasons for these 

higher rates?
The Minister of State for Transport 

and Railways (Shri Santhanam): (a)
No surcharge is levied on any railway. 
On certain railways or sections of 
railways, fares higher than standard 
fares or fares based on inflated mile
ages are levied.

(b) A statement is placed on the 
Table of the House, [See Appendix 
XX, annexure No. 38.]

(c) Higher rates are charged on 
account of factors, such as the higher 
cost of construction, maintenance and 
working of hilly or ghat sections or of 
small railways.

Shri Deogirikar: May I know
whether on the Barsi Light Railway 
there is a surchage levied on the 
ordinary fares?

Shri Santhanam: Yes, fares at in
flated rates are levied on that railway.

Shri Deogirikar: What is the percent
age of this surcharge?

Mr. Deputy-Speaker: That question 
also could have been added on to the 
original question as part (d). That 
could be done in case of information 
which has to be obtained from the 
office. Instead of taking tho hon. 
Minister by surprise here. I don’t 
think the hon. Minister has got that 
information.

Shri Sonavane: Are the disadvant
ages and discomforts of the passengers 
also added on to the fares?
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Shii Sutluuuun: As the hon. Member 
knows» this thing has been handed down 
to us lor historical reasons in its pre
ten t form. We are looking into the 
entire question of why there should be 
different rates in different railways and 
we are considering the question of 
rationalising the rates.

Shri Sonavane: Is there any proposal 
before Government to take over the 
Barsi Light Railway from the present 
management

Shri Santhanam: That will be con
sidered when the present contract 
expires.

Shri Sldhva: Sir, may I know
whether the Ministry enjoys the right 
to levy higher rates than those passed 
by the House? Under what authority 
does the Ministry do that?

Shri Santhanam: The House has not 
passed any schedule of fares. What 
was done in the Budget was to state 
that a certain percentage increase is 
going to be charged. The actual fares 
are raised by the railway administra
tion in accordance with the Railways 
Act.

Shri Sidhva: But we have fixed the 
rates here. Sir, as so much per mile.

Mr. Deputy-Speaker: There seems to 
be some confusion. In the case of, 
say the Postal rates, these come in the 
Financial Bill before the House and 
they rannot be increased at the 
pleasure of the Ministry or by the 
Government. If the hon. Member 
wants the same thing in connection 
with the railway fares also, he may 
insist on a Finance Bill being intro
duced here for the Railway rates and 
fares also.

Shri Dwivedi: Are some pilgrims
taxes and terminal taxes also collect
ed on the railways? "

Shri Santbaaam: Yes, at the present 
of the local Governments for local 
purposes. The Railways do not take 
any of these taxes.

Shri Sonavane: Is it a fact that
surcharge is being levied on the 
Matheran Railway and if so, has there 
been any change effected as a result 
of the hon. Minister’s visit to 
Matheran?

Shrt Santhanam: In that railway 
because it had been constructed for 
special purposes, higher charges had 
been levied: and after the Railway 
Board took it over, these old rates 
have been continued. When I visited 
Matheran I promised examination of 

this question and it is being examined.

Shri Deoflrikar: What are the
reasons for the surcharge on the 
Barsi Light Railway?

Shri Saaihanam: As a rule the 
charges on these Light Railways are 
more than those for broad gauge or 
metre gauge.

Shri Deogirlkar: Is the hon. Minis
ter aware of the fact that this railway 
is making huge profits?

Shri Santhanam: As I l^ave already 
said, this matter is being looked into. 
We are looking into this matter.

Shri Hussain Imam: Sir, regarding 
your suggestion about bringing in the 
railway fares in the Finance Bill, may 
I know if the hon. Minister is agree
able to this proposal?

The Minister of States, Trknsport 
and Railways (Shri Gopalaswami); No, 
Sir.

Mr. Deputy-Speaker: I shall make 
my own position clear. I did not make 
any such suggestion. I only said in 
answer to Mr. Sidhva that there are 
various methods in which hon. Mem
bers if they so desire, and if the House 
so desires, may express their desire on 
a particular matter, and it is open to 
the hon. Minister to accept their sug
gestions or not. I did not express any 
opinion. The Chair has no opinion of 
its own.

Shri Sidhva: The House has express
ed th^it desire in this matter.

Mr. Deputy-Speaker: No. The ques
tion is as to the manner in which the 
House expresses its desire.

A la rm  S ignal F acility  in  T ra ins

•2783. Shri A. C. Guha: Will the 
Minister of Railways be pleased to 
state:

(a) whether alarm signal facility 
has been removed from the local 
trains of the B. N. Railway;

(b) if so, whether Government have 
received any representation .from the 
Passengers* Association for the resto
ration of this facility; and

(c) If so, what action has been taken 
on such representation?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The alarm signal apparatus has been 
disconnected in all compartments of 
Howrah suburban service trains except 
compartment.^ reserved for ladles.

(b) Yes.
(c) As the number of cases of un

authorised pulling of alarm chain by 
mifi^hievous elements has not decreas
ed appreciably on through trains
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traversing the suburban area, the res
toration of the alarm signal facility in 
suburban trains where misuse was 
greatest, is not considered justifiable. 
The position is, however, being care
fully watched and as soon as there is 
an indication of a sustained improve
ment, the question of restoring this 
facility in suburban trains will be con
sidered.

Shri A C. Guha: What are the  ̂
reasons for withdrawing this facility?

Shrl Santhanam: People began to 
pull the chains very often and train 
services were going in an interrupted 
fashion and passengers could not reach 
the destination at all in time.

Shri S. C. Samanta: How many cases 
of such abuse were detected?

Shri Santhanam: In February 1948 
there were 166 such cases, in March, 
there were 168 and in April 115.

Shrl S. C. Samanta: Were all these 
cases of abuse dealt with and how?

Shrl Santhanam: They must have 
been dealt with locally according to 
the rules.

Shri A. C. Guha: Is that the only 
area where this misuse happens?

Shri Santhanam: Yes, this area has 
this distinction.

Shrl Kamath: What is the date or 
time at which the hon. Minister took 
alarm or began to be alarmed at the 
pulling of alarm chains on the rail
ways?

Mr. Deputy-Speaker: The hon. Mem
ber wants his question to be on record. 
But does he expect a reply also?

Shri S. C. Samanta: Is it not a fact 
that because of the withdrawal of the 
alarm signals, smuggling has increased 
especially in rice?

Shri Santhanam: We have Arst to 
see that the trains run and then we 
look intp other matters.

Shri Chattopadhyay: Can the hon. 
Minister give us an idea as to what is 
the amount of fine realised on account 
of the improper use of the signals?

Shri Santhanam: I would like to 
have notice.

Shri Sonavane: Is the hon. Minister 
aware that the alarm signal chain was 
out of order on the Frontier Mail last 
month? Was there any complaint 
made about it?

Shri Santhanam: I have not received 
any conopiamt

M erchant N avy  R a tin g s  (T r a in in g ;

♦2784. Dr. V. Subramaniam:
the Minister of Transport be pleased lo 
state what are the arrangements so 
far made by Government to train 
Ratings of Merchant Navy, the places 
where such training is given and the 
number of boys undergomg training at 
each place?

The Minister of State for Transport 
and Railways (Shri Santhanam): Two
training ships, viz., the Lady Fraser 
and the Andrew have been established 
by Government at Visakhapatnam and 
Calcutta, respectively, where a three 
months* course of training is provided 
free of cost for selected candidates 
intending to take up a career at sea. 
About 80 ratings are at present train
ed on either ship every quarter.

Dr. V. Subramaniam: Are there any 
qualifications for candidates to get ad
mission to these schools?

Shri Santhanam: I think they should 
have some sea-faring tradition and 
ordinary education.

Dr. V. Subramaniam: Is it a fact 
that most of the Indian officers quit 
sea life after their marriage? If so, 
what is the inducement given to officers 
in the interest of security of service?

Shri Santhanam: I am answering a 
question on ratings, not on officers.

(q) ^  ^  ’Tf*r

^  T̂TITT
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m m .  Shrt Janffde: Will the
Minister of Food and Agrlcalture be
pleased to state:

(a) the names of the places from 
where catechu, which is used with 
betels in India, is obtained;

(b) whether this catechu is extracted 
from the catechu trees;

(c) if the answer to part (b) above 
be in the affirmative whether the 
catechu trees are fouhd in sufficient 
numbers in our forests to meet our 
requirements; and

(d) whether the catechu prepared 
from the catechu trees is exported to 
other betel taking countries?]

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
B a re illy  and G w alio r factories as also 
from various cottage units set up in 
forest divisions throughout the Union.

(b) Yes, from Acasia catechu (North 
India) and Acacia Sundra (South 
India).

(c) Yes.
(d) No,
Shri Sonavane: Is the hon. Minister 

aware that catechu is prepared from 
animal blood in Bombay?

Shri Thirumala Rao: I am not aware 
of it.

Shri Sonavane: Will he make investi
gation into the matter?

Shri Thirumala Rao: I do not know 
if the hon. Member is giving me infor
mation or is wanting to verify the 
facts.

n  ^  ^ rm r  ^rr?ffr

g ft? 5 1 ^  ^
TT5if T t ^IT arr^ «fr<

^  v m  «Rpn 3mtr t  ^  

tn: WKfflT ^
^rt § ^ 5 !^  v t  < feiT TT<rr t  

TWT ^
^ ?

fShrl Dwivedl: I want to know 
whetiier it is a fact that the labour 
engaged to prepare catechu In Vindhya 
Pradesh is given four to six annas a 
day only as wages, and the contracts 
for preparing catechu there are given 
to big contractors only with the result

• that the labour is put to a lot of hard
ship?]

Shri Thirumala Rao: This question 
does not refer to it. I have no Infor
mation on it.

D iv e r s io n  of L and fr o m  F ood C ro ps  
TO T obacco C ultiv a tion  in  M adras

*2787. Shri P. Kodanda Ramiah: (a)
Will the Minister of Food and Agricul
ture be pleased to state the acreage 
that has been diverted in Madras State 
during the years 1947, 1948, 1949 and
1950 from food crops to tobacco 
cultivation?

(b) What was the average yield of 
food crops in those lands?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
During the period 1946-47 to 1949-50 
the area under foodgrains and tobacco, 
and the changes in each year as com
pared with the previous one, were as 
under:

(P itres in 
lakh aoreB)

Yeaf Arc-a Increase Ar«a Inorea^e (4 ) 
und r (+ ) or under or Deoreaae 
fo d Decreane toba- ( - )  aa ooni- 
crops (.-) an ooo pared with 

oompa- previous
rod with year
previouB 
year

1946-47 276-3 ,, 8 0

1947 48 264-1 - 1 2 - 2 2*9 ^ 0 1

1948-49 276 2 +  11 1 3 2 + 0 3

1949.50 S75'6 •f 0*4 8*4 40*

Thus during the latter two years, 
the areas under foodcrops and tobacco 
both increased. No field to field survey 
of diversion from foodgrains to tobacco 
has been made and on the total figures 
of acreages it is not possible to say 
w hat if any, the diversion has been.

(b) the average yield of rice on
40,000 acres, the maximum possible 
diversion indicated by the figures given 
above may be estimated at about 16,000 
tons of rice.

Shri P. Kodanda Ramiah: What is 
the extension of cultivation of tobacco 
on rice-growing land in Madras State?

Shri Thlmmala Rao: In the year
1949-50 25,000 acres.
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[Gianl G. S. Musafir: Are the Gov
ernment contemplating to reduce the
acreage of tobacco or totally stop its 
cultivation so that more land may be 
available for food crops?]

Shri Thirumala Bao: No, Sir.

Shri R. K. Chaudhurl: May 1 know 
if any direction has been issued by the 
Government of India for the increase 
in production of money crops such as 
jute and tobacco and proportionately, 
if necessary, decrease the food crops?

Shri Thirumala Rao: In the integrat
ed production plan foodgrains, cotton 
and jute are treated as one separate 
group. The others are treated as 
separate. Under the integrated pro
duction plan instructions have been 
issued to see that more cotton and jute 
are being grown in favourable areas.

Shri R. IL Chaudhurl: May I know 
if it is a fact that a specific direction 
has been given to the Government of 
Assam to increase jute production even 
at the cost of food production and that 
the Government of India had under
taken to compensate the State Govern
ment in this respect?

8hri Thirumala Rao:
fact.

Yes. it Is a

Shri R. K. Chaudhurl: Have similar 
instructions been issued to Madras 
State in respect of tobacco?

Shri Thirumala Rao: No.
Shri Raj Bahadur: Since there is 

more acreage under tobacco in Madras 
than under food crops..........

Ml*. Deiraty-Speaker: The hon. Mem
ber has not heard the answer.

Shri Raj Bahadur: May I know
whether there is any State in India 
where the acreage under tobacco is 
more than under food crops?

Mr. Deputy-Speaker: Even in Madras 
It is not so.

Shri Thirumala Rao: The area under 
food crops is 275-6 and the area under
tobacco is 3*4.

Mr, Deputy-Speaker: The hon. Mem
ber is misinformed.

Shri P. Kodaada RamUh: Is it a fact
that tobacco cultivation has extended 
to some more £ood-^owlx2g lands?

Shri Thirumala Rao: In the deltaic 
areas of Godavari and Krishna some 
people have taken to tobacco but it is 
a small area.

Shri P. Kodanda Ramlah: What is
the average loss in food production due 
to this cultivation?

Shri Thirumala Rao: On an average
the additional land that came under 
cultivation is only -2 lakhs or 20,000 
acres.

Prof. Ranga: Deltaic lands are fit for 
paddy cultivation and are not* at all fit 
for tobacco cultivation, which requires 
raised platform lands or land of higher 
levels.

Shri Thirumala Rao: I may say from 
personal knowledge that in certain 
areas in East and West Godavari lands 
producing paddy hitherto have taken 
to tobacco-growing to the extent of
20,000 acres.

Shri P. Kodanda Ramlah: Have Gov
ernment taken any steps to prohibit 
the cultivation of tobacco on lands on 
which formerly food crops were being 
grown?

Shri Thirumala Rao: It is a matter 
for the State Governments to watch 
these things.

Shri A. Joseph: Did this Grovernment 
issue instructions to the Provincial

governments not to grow tobacco on 
nds where food crops were being 

grown?
Shri Thirumala Rao: The resultant 

loss in foodgrains is negligible.
Ch. Ranhir Singh: Is it a fact that 

the diversion from food crops to 
tobacco is due to the variation in 
rainfall?

Mr. Deputy-Speaker: We are now 
arguing the matter. Next question.

P ro test  D at

*2788. Shri Rathnaswamy: (a) WIU 
the Minister of Communicatioiis be
pleased to state whether it is a fact 
that the All-India Postmen decided to 
observe "Protest Day** on 23rd Febru
ary 1951, and, if so, for what reasons?

(b) What are the exact demands of
the Postmen?

The Minister of Communications 
(Shri Kldwai): (a) and (b). Yes. 
The Protest Day was observed in con
nection with the following demands:

(i) Increase in Dearness Allowance 
on the basis of the recommendations of 
the Central Pay Commission.

(ii) Deletion of certain provisions in 
the Labour Relations Bill and the Trad«
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Unions Bill which affect the P. and T. 
Staff Unions as at present constituted.

Shri Rathnaswamy: Will the hon. 
Minister clarify the position as to 
whether the observance of a protest by 
postal workers and similar demonstra
tions are in violation of the CJovern- 
ment servants* conduct rules?

Shri Kldwal: No.
Short notice Question and Answer

D er a ilm en t  of GJoods T ra in  on  
K alyan- Ig a t pu r i L in e

Shri Sidhva: (a) Will the Minister 
of Railways be pleased to state 
whether a derailment of a goods train 
occurred on the night of the 27th 
March 1951, on the Kalyan Igatpuri 
(G.I.P.) line?

(b) Is it a fact that important 
through trains and a tourist special 
were all delayed for a very long time?

(c) What was the duration of clear
ance of the line?

(d) What was the cause of the 
accident?

(e) When was the line cleared and 
through communication restored?

The Minister of State lor Transport 
and Railways (Shri Santhanam): (a)
and (b). Yes.

(c) The Down line had been cleared 
and restored for communication after 
about 16 hours and the Up line, on 
which the train had actually derailed 
fouling the Down line, had been clear
ed and restored for communication 
after about 52 hours.

(d) The cause is under investigation.
(e) This has already been indicated 

in part (c).
Shri Sldfaya: May I know if the 

accident took place near any station 
between Kalyan and Igatpuri, and, if 
not, from what distance from any 
station did it take place?

Shri Santhanam: On 27.3.51, 12
wagons of BPT 46 Up goods train, 
hauled by an electric engine on the 
up line, derailed at 22.45 hours at mila 
52/22 between Asangaon and Vasind 
on the Kalyan-Igatpuri Section of 
the G.I.P. Railway. Two of the 
derailed wagons capsized and fouled 
ihe down line. The down line was 
cleared at 14.45 hours on 28.3.51, that 
is after about 16 hours, on which 
single line working was introduced, 
and the Up line was fdven to traffic at 
2.50 hours on 30-3-51, that is after 
about 52 hours.

Shri Sidbva: May I know whether 
any damage was done to rollingstock 
and whether there were any casualties 
among the running staflf?

Shri Santhanam: I don*t think there 
were any casualties, but some damage 
must have been caused to the rolling- 
stock when there was a derailment.

WRITTEN ANSWERS TO QUESTIONS
I ntegration  or T ravancore-C ochin

*2785. Shri Alexander: Will the 
Minister of States be pleased to state:

(a) whether the standardisation of 
the departments of the State of 
Travancore-Cochin taken over by the 
Centre as a result of the financial 
integration of that State has been 
completed; and

(b) if not, which are the depart
ments which have still to be standar
dised and what is the cause of the 
delay in completing the process?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) and (b). Considerable prog
ress has been made and the work 
is expected to be completed soon. The 
reorganisation of the Central Depart
ments in Part States so as to bring 
them into full conformity with similar 
departments in Part 'A’ States has to 
be carefully worked out with reference 
to local conditions and necessarily 
takes time.

Com m ercia l  C ro ps

*2789. Shri Sanjivayya: WiU the 
Minister of Food and Agrlcultnre be 
pleased to state:

(a) whether Government have 
ordered that a fixed percentage of land 
should be utilised to raise commercial 
crops; and

(b) if so. what is that percentage?
The Deputy Minister of Food and 

Agriculture (Shri Thirumala Rao): (a) 
and (b). No. The integrated pro
duction programme which has laid 
down certain targets for additional 
production of commercial crops surh 
as cotton and jute is proposed to be 
implemented by offering suitable in
centives to the cultivators far the pur
pose. Some of the State Governments 
however have . assumed powers to 
regulate the sowing of particular crops.

P ublic C all O ffice

*2790. Shri Ramaswamy Naida: Will 
the Minister of Communications be 
pleased to state:

(a) whether there is a public call 
oflfice at Sattur and Sivakasi in Madras 
SUte;
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(b) whether the local people have 
sent applications for private telephone 
connections and if so, how rnan> have 
been received; and

(c) when the telephones will be 
installed?

The Minister of Communications 
(Shrl Kidwai): (a) Yes.

(b) (i) Sattur: 7 applications were
received for telephone connections in 
February 1951.

(ii) Sivakasi: About 28 applications 
from private parties have been re
ceived for telephone connections.

(c) (i) Sattur: The 7 applicants will 
be provided with telephones as exten
sions from the public call ofl3te  as soon 
as the rentals are accepted and stores 
for the work are received. This may 
take about 4 to 5 months.

(ii) Sivakasi: It is hoped to install 
the telephone exchange in 1951-52.

L icences for  R ice M ill s

*2791. Shri Ramaswamy Naidu: (a) 
Will the Minister of Food and Agricul
ture be pleased to state whether Gov
ernment have directed the State 
Governments not to issue licences for 
new rice mills as a step towards 
augmenting the rice contents of the 
paddy?

(b) How many State Governments 
have followed the directions?

(c) How many of the old rice mills 
have been fitted with the device re
commended by the expert and what 
is the proportion of such mills to the 
total number?

(d) Will Government allow now rice 
mills to be licenced if fitted with the 
devices recommended by the expert?

The Deputy Minister of Food and 
Anvrlculture (Shri Thirumala Rao): (a)
No.

(b) Does not arise.

(c) Most of the State Governments 
are taking steps to get the rice mills 
fitted with the paddy separator and in
corporate other mechanical adjustments 
suggested by the Honorary Adviser 
Rice Milling. The number of rice 
mills wherein paddy separators have 
been fitted in and the mechanical ad
justments carried out is however not 
known at present to the Government 
of India.

(d) The question of Issuing licences 
for new mills if fitted with the propos
ed devices of the Honorary Adviser 
Rice Milling does not arise as the new 
devices have to be carried out In the 
old type of huller mills. For the new 
mills to be set up, the Government of

India’s instructions are that new up- 
to-date sheller type of mills should be 
encouraged.

M o bile P lant fo r  B one-c r u sh in g

*Z in . Shri Ramaswamy Naidu; Will 
the Minister of Food and Agriculture 
be pleased .to state:

(a) whether an exhibition of a 
mobile plant for bone-crushing was 
recently held in Delhi;

(b) what is the cost of the mobile 
unit:

(c) what is the crushing capacity of 
the unit per day of eight hours;

(d) what quantity of raw bones is 
required per day of eight hours and 
what would be the approximate cost 
of the bones;

(e) what will be the cost of labour 
per day of eight hours and the cost of 
power for the same;

(f) after computing the overall cost 
of crushing what will be the cost per 
ton of bone meal obtained and how it 
compares with the cost of (i) imported 
bone meal; and (ii) locally crushed 
bone meal; and

(g) what are the advantages of the 
mobile unit?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
Yes.

(b) About Rs. 7,550 including tne 
cost of tractor which provides the 
traction and the power for operating 
the Disintegrator.

(c) l i  tons.

(d) l i  tons of raw bones costing 
about Rs. 165.

(e) The cost of labour is estimated 
to be about Rs. 7/8/- and that for 
power about Rs. 14/8/-,

(f) This depends on the cost of raw 
bones which varies from place to 
place. Taking, however, an average 
cost of Rs. 110 per ton of raw bones 
and adding incidentals, the cost of 
bone meal with this process will be 
about Rs. 146 as against the present 
price of about Rs 200 per ton f.o.r. 
station of despatch in the existing big 
mills in the country. As bone meal 
is not imported, the question of cr>m- 
parlson with Its cost does not arise

(g) The main advantage expected 
from the establishment of such units 
Is that further exploitation will be
come possible of the bones available 
In dispersed and hitherto Insumdent- 
ly tapped regions, and In the result 
bone meal will become available to
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agriculturists a t a cheaper rate and In 
larger quantities.

T w e l v e -channel T elephone  S y st em

♦27D3. Shri S. N. Das: Will the 
Minister of Communications be pleas
ed to state:

(a) whether the twelve-channel 
telephone system for which order was 
placed has since been received; and

(b) if so. whether that has been 
installed and is working?

The Minister of CommimlcatioDs 
(Shri Kidwai): (a) Yes.

(b) The equipment is under instal
lation and will be brought into use 
shortly.

E. P. R a ilw ay  (E n q u ir y  in to  
C o r r u pt io n )

*2704. Prof. S. L. Saksenn; (a) Will 
the Minister of Railways be pleased 
to state whether Government are 
aware of the fact that an enquiry was 
held by the Assistant Transportation 
Officer. E. P. Railway, (Shri Raghbans 
Singh) Delhi Division, vide his letter 
No. 572-Conf. dated 19th March. 25th 
March and 12th April 1949 in the 
Office of the Yard Master, Khanalam- 
pura, Joint Goods Yard (E. P. Rail
way). in connection with a complaint 
of corruption received from the staff 
against the officials of that Railway?

(b) If the reply to part (a) above be 
in the affirmative, what is the result 
of that enquiry?

(c) If the reply to part (a) above 
be in the negative, will Government 
place on the Table a copy of the letter 
referred to in part (a) above?

The Minister of State for Transport 
and Railways (Shri Santbanam): (a)
An enquiry was held by the Assistant 
Transportation Officer in question. 
The complainant was an ex-employee 
of the E. P. Railway.

(b) The enquiry could not be com
pleted as the complainant did not co
operate with the enquiring officer and 
also challenged his competency to con
duct the enquiry. The allegations of 
corruption were, however, vague and 
could not be substantiated.

(c) Does not arise.

Im po r t  of T ractors

•2795. Shri SaajiTmyya: (a) Will the 
Minister of Food and Agricultiire be 

' pleased to state what is the number of 
tractors proposed to be imported dur
ing 1951-52?

13 P.S.

<b) How many tractors are kept 
idle for want of spare parts or other
wise?

The Deputy Minister of Food and 
Agricullare (Shri Thirumala Rao):
(a) Tile Ministry of Food and Agricul
ture propose to import 135 ' tractors 
durmg 1951-52. It is prosumod that 
liie iion. Member is referring to the 
tractors to be purchased by the 
Central Tractor Organization.

(b) One tractor is idle due to want 
of spare parts. The part is not avail
able in India and arrangements are, 
being made to import it by air.

C ontracts for  T ube-w ell  P u m ps

•2796. Shri Kamath: WiU the Minis
ter of Food and Agriculture be pleased, 
to state:

(a) the nature of the contract enter
ed into by the different States with the 
Associated Tube Wells, Ltd., for tube 
well pumps;

(b) what progress has so far been 
made by the Associated Tube Wells, 
Ltd.. in executing the order for tho 
tube well pumps placed by the various 
States and what is the total number 
of tubewells expected to be completed 
by the end of this year;

(c) what penalty the firm will have 
to pay, if they fail to complete the 
project within the stipulated period,, 
and what is that period;

(d) whether Government have ascer
tained the selling prices of the various 
items in the open market and of the 
orders given to the Associated Tube 
WeUs, Ltd., by the State Governments;

(e> whether State Government have 
worked out any long-term plan to put 
up a large number of tu b f^ e lls  for 
lift irrigation in different States as  ̂
part of their “Grow More Food Cam
paign’*; and

(f) the total number of such imits 
required in each State together with 
the total estimated requirements of 
finance for the scheme, as also the 
period over which the entire scheme 
has been spread outT

The Deputy Minister of Food and 
Agriculture (8hri Thlnimala Rao):

( s l) The contract made with Messrs. 
Associated Tube Wells Limited by the 
Governments of U.P., Bihar and the 
Punjab is for drilling of tubewells, 
energising, supplying of equipment in
cluding the power machinery engines. 
The number of wells will be 440 in 
U.P., 300 in Bihar and 225 in the 
Pimjab. Pumps are only a small part 
of this contract and are naturally in
cluded in the contract.
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(b) The firm has procured a great 
deal of drilling equipment an^ other 
machinery which is on Its way to Jndia. 
Orders have also been placed by the 
ilrm  for the manufacture and supply 
‘̂ of the remaining machinery and equip
ment. As soon as their flrst consign
ment, which is on its way to India, is 
received, they will start the actual 

"drilling of wells.
(c) The stipulated period is 2 years 

from the date of the contract (>yhich 
is December, 1950). A period of 6 
months is provided for as grace and 
penalty at the rate of Rs. 50 per well 
per week will commence on the expiry 
of this period up to a maximum of 20 
weeks. Thereafter, the work will be 
taken over by the Government of the 
State concerned at the risk and cost 
of the contractors.

(d) The Governments of the States 
^'oncerned and their Technical Advisers 
went into the question of prices of 
€ach of the items covered under the 
contract in great detail before the con
tracts were finalised. It was only 
after satisfying themselves about the 
reasonableness of the prices that the 
State Governments entrusted this work 
to this firm and accepted the resulting 
financial responsibility.

(e) and (f). The ‘Grow More Food 
Campaign’, according to the present 
programme, ends on 31st March, 1952, 
and cannot, therefore, be considered as 
a long-term plan. Schemes of lift 
irrigation are, however, given high 
priority under the ‘Grow More Food 
Campaign* provided they give results 
within the target date.

D acoits in  B undelxhand

*2797. Shrl Dwivedi: Will the Minis
ter of States be pleased to state:

(a; whether it is a fact that In cer
tain parts of Bundelkhand In Vlndhya 
Pradesh, where gangs of dacoits are 

•operating, even women are lilted, and 
held to ransom;

(b) whether Government are aware 
that noses and ears of citizens, who 
inform the police of the whereabouts 
of the dacoits, are chopped off and 
that so far there have been many cases 
of this nature;

(c) if the answer to part (b) above 
be in the affirmative, what is the 
number of such sufferers; and

(d) what measures are being taken 
to put down this menace?

The Minister of SUte Trmnsport 
and R ailw i^  (Sbri Gopalaswuni): (a)
So far, no such report has been 
received.

(b) and (c). Two such cases have 
betn reported. In one case portions 
of a man’s nose mad ear were chopped

oft and in tlie other a man’s eyes were 
pierced with a needle,

(d) The Chief Commissioner has 
taken special measures in furtherance 
of anti-dacoity oj>erations. The special 
Armed Forces of Vlndhya Pradesh and 
a company of Special Armed Constabu- 
Uury on deputation from Madhya 
Pradesh are patrolling the affected 
areas. Special Police parties have been 
posted at all the Police stations in the 
affected areas armed with automatic 
weapons. In addition selected Police 
men have been posted in mobile 
columns to collect information regard
ing the movement of dacoits.

J ute C u ltiv a tin g  L and

*2798. SaiiOi Mohiuddin: (a) Will the 
Minister of Food and Agricultiire be
pleased to state what is the total 
acreage of jute cultivating land iu 
Bihar, West Bengal, Orissa and Bom
bay?

(b) What are the diflerent measures 
that have been taken by Government 
towards ‘Grow More Jute Scheme’?

The Deputy Minister of Food and 
Agriculture <8nri Thinimala Rao):
(a) Bihar—3,57,532 acres, West Bengal 
—tj,50,u00 acres, Orissa—1,10,162 acres 
and Bombay—900 acres.

(b) Supply of fertilizers and improv
ed seeds, subsidised distribution ol jute 
and mesta seeds, free distribution of 
jute seeds in new areas brought under 
jute cultivation, provision ol retting 
facilities to the jute growers, plant pro
tection measures, propaganda, publicity 
and demonstrations.

G ange8-Dar .teeling  R oad

*2799. Saikh Mohiaddin: (a) Will the 
Minister of Transport be pleased to 
state whether the Gaiiyc^-Darjeelmg 
Road is under the control of the Gov
ernment of India?

(b) What was the amount sprat for 
Its repairs during the years, 1949-50 
and 1950^17

The Minister of State for Transpofi 
aud Railways (Shri Sant«i»nam): (a)
Yes, except for the portion Siliguri 
to Darjeeling.

(b) Large sections of this road were 
reconstructed during the period 1949
51 and the repairs were charged, under 
the rules to the construction estimates 
and not booked separately. For the 
other sections the estimated cost of 
repairs is about Rs. 2*31 lakhs in 1949
50 and Rs. 3-26 lakhs In 1950-51. 
Actual costs camK>t be given as the 
accounts are not kept roadwist.
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Railway Claims (Complaints)
Thaknr Dm  BhariaTa:

(a) Will the Minister of RallwaTB be 
pleased to state whether the attention 
of the Railway administration has been 
drawn to the letter appearing in the
Tribune, dated the Ittth December,
1950, under the caption “Claims 
Branch. E.P. Railway”?

(b) If so, do Government propose 
to enquire into and remedy the com
plaints made in the said letter?

The Minister of State for Trans
port and Railways (Shri Santhanam):
(a) Yes.

(b) The allegations made in the 
letter in question are without founda
tion. All claims including those ̂ aris
ing out of delay in transit of perishable 
commodities are dealt with on their 
merits and in accordance with the 
legal obligations of the railways. The 
Station Masters of certain stations and 
Claims Inspectors authorised to settle 
claims up to Rs. 50 act in accordance 
with the instructions issued to them 
and refer for orders to the Claims 
office only when they are in doubt re
garding the railway’s liability in a 
particular case. The EP. Railway are 
endeavouring to speed up the disposal 
of claims and reduce infructuous 
litigation.

D el h i-B ombay  N ational H ig hw ay  *

^2801. Shri Balwant Slnha Mehta:
(a) Will the Minister of Trmnsport be
pleased to state what progress has so 
far been made in the construction of 
the National Highway running from 
Delhi to Bombay via Udaipur, Ahmed- 
abad?

(b) When is it proposed to be com
pleted?

(c) What is the estimated cost t# 
be incurred thereon?

The Minister of State for Trans
port and Railways (Shri Santhanam):
(a) Sixteen works estimated to cost 
about Rs. 67 lakhs have so far been 
sanctioned and are in progress.

(b) Considering the enormous volume 
of work involved and the scarcity of 
funds, the completion of the Highway 
will take several years.

(c) About Rs. 22i crores spread over 
931 miles of this road.

S endhi Gun
*2802, Start K. Valdya: (a) WiU the 

Minister of Food and Agriimltnre be 
pleased to state the total quantity of 
Gur prepared from Sendhi Juice In 
Hyderabad State in the years 1949 and 
1950?

(b) Do Government contemplate to« 
have research and other experinMnts 
made for the increase in the produe*
tion of Sendhi Gur?

The Deputy Minister of Food and 
Agricnltttre (Shri Ttainunala Rao):
(a) Nil in 1949 and 522.5 lbs. in the 
lirst three months of 1950. Informa
tion for later months is not available.

(b) Government have tackled only 
some minor problems of research so fa r 
but have undertaken a few develop
ment schemes in collaboration with 
State Governments for increasing the 
production of Palm Gur in the country. 
Due to financial stringency, intensive 
research as recommended by the Indian 
Tariff Board in their report of 1950 has 
not been undertaken so far. A provi
sion for a skeleton research staff to 
meet the minimum needs of the indus
try has, however, been made in the 
budget of the Central Palm Gur Train
ing School, Cuddalore, for the year 
1951-52.

L ocust M enace in  A ssa m

*2808. Shri J. N. Haiarika: WUl the 
Minister of Food and Agriculture be 
pleased to state:

(a) whether it is a fact that a large 
swarm of locusts has been seen in the 
Khasi and Jaintia HiUs DistricU of 
Assam;

(b) if so, What is the area covered 
by the swarm;

(c) what is the extent of crops 
damaged so far, if any;

(d) when the swarm has been first

(e) what anti-locust measures so far 
have been taken to prevent further 
spread and emergence of locusts in
cluding hoppers and also to destroy 
the same in the area where it has been 
seen; and

(f) what advice and technical assist
ance to the Stale Government have 
been sent to meet the situation?

The Deputy Minister of Foml and 
Agriculture (Shri Thirumala Rao):
(a) Yes. A part of the swarm, which 
had visited West Bengal in the first 
week of March, lf»51, was observed at 
Kynshi, a village in the Khasi Hills, 
45 miles West of Shillong;

(b) About 2 square miles;
(c) No damage has been reported;
(d) On the 10th March, 1951;
(e) No locust breeding Is anticipated 

in Assam;
(f) The various method.s of locust 

Gsntrol have been explained by the 
Director of Locust Control to thft̂
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state. Plant Protection Officer personal
ly, and a complete set of technical 
literature has been supplied to him.

R ailw ay  P la tfo rm  T ick ets

*2804. Shri Kamaih: Will the Minis
te r of Railways be pleased to state:
(a) whether representations and peti
tions have been received from public 
organisations or individuals asking for 
the reduction of the Railway Platform 
Ticket fee from two annas to one 
anna;

(b) whether the matter has been 
considered by Government; and

(c) if so, what is the decision?
The Minister of State for Trans

port and Railtvays (Start Santhanam):
(a) Two representations from indivi
duals were received for the reduction 
of the fare tor the platform ticket 
from two annas to one anna.

(b> Yes.
(c) Government have decided not to 

reduce the price of the platform ticket.
R xduction o f  F ood R ation  in  

R ajasthan

* m S . Shri Kamath: Will the Minis
te r  of Food and Affrleulture be pleased 
to  state:

(a) whether it is a fact that the 
food ration has been redi^ed through
out Rajasthan to 6 ounces per day;

(b) whether reports have been re
ceived about meetings and processions 
throughout Rajasthan demanding res
toration of the ration cut;

(c) what are the reasons for reduc
tion of the ration to six ounces; and

(d) when is it proposed to increase 
the ration?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
<a) Whnt has taken place in Rajasthan 
is essentially a change in the system of 
rationing from 1-2-51 under which 
statutory rationing has been dis
continued and informal rationing in
troduced in its place. Prior to that 
12 O.TS. per adult per day was being 
4̂ iven in Jodhpur, Udaipur and Bikaner 
Divi.^ions and 9 ozs. in Jaipur City, 
10 07S. in Kishangarh town and 6 ozs. 
in other areas of Jaipur Division. 
'There were also bans on village to 
viU&Kc movement during the levy 
period and district bans throughout 
ttie year and the people of each 
locality had to rely on supplies through 
‘Government sources and the available 
local production, if any. Under the 
new system introduced from 1-2-51 
.all movement bans have been removed 
•except between divisions thereby en
suring the free flow of foodgrains from 
the  surplus pockets. The Government

issue to the consumers of 6 ozs. per
head per day from fair price shops at
a reasonable price is therefore in addi
tion to what is available in the open 
market.

(b) Such reports . demanding that 
Government themselves should supply 
more than 6 ozs. from their stocks 
have been received.

(c) It is not correct to say that the
scale of ration was reduced as the
daily rations in the rural areas of 
Jaipur Division were being issued at
6 ozs. per adult per day even before 
1-2-51. In all the informally rationed 
areas where 6 ozs. are being issued 
from that date, imports and open 
market sales are permitted, thus pro
viding facilities for people to meet 
their ^additional requirements there
from.

(d) Does not arise.

T elegraph  O f f ic e s  in  R anchi

*2806. Shri Ansari: (a) Will the 
.Minister of Commimicatlons be pleas
ed to state what is the total number 
of telegraph offices in Ranchi district?

(b) Is there any arranMments for 
despatching telegram in Hindi from 
telegraph offices in Ranchi?

The Minister of Communications 
(Shri Kidwai): (a) Eleven.

(b) Telegrams written in Devanagari 
script are accepted at Ranchi Telegraph 
Office for the following places:

Agra
Ajmer
Allahabad
Banaras
Bareilly
Bombay
Gaya
Indore
Jaipur
Jabalpur
Kanpur
Lucknow
Muzaffarpur
Nagpur
New E)elhi
Patna.

P a r t  B S t a t e s

•2807. Shri K. Vaidya: (a) Will 
the Minister of States be pleased to 
state whether any directions have 
been given to the States of Hyderabad 
by the President under Article 371 
of the Constitution of India and if 
so, what are they?

(b) What is the nature of the con
trol to be 2xercised by the President 
on the Cxovernments of Part B States 
under the above Article?
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The Minister of States, Transport and 
Aailways (Sliri Gopalaswaml): (a) It
has not so far become necessary to 
issue any formal directions to the 
Hyderabad Government under Article 
371 of the Constitution.

(b) The policy of Government in re
gard to the control to be exercised 
under Article 371 on the Governments 
of Part B States is indicated in para- 
greph 241 of the White Paper on 
Indian States. The nature of the con
trol will vary ;from State to State and 
depend on the circumstances of each 
< âse.

SURVEY OF A ndamans (H arbour
Development)

*2808. Shri Kshudiram Mahata: Will
the Minister of Transport be pleased 
to state whether I.N.S. Kukri was 
4sent to survey the Andaman group of 
islands to see if they possess advan
tages of good harbour development 
and if so, with what results?

The Minister of State for Transport 
and Railways (Shri Santhanam): It is
a fact that I.N.S. Kukri is engaged on 
a  survey of waters close to the 
Andamans, but the survey is not con
nected with harbour development.

F ood Deficit

♦2809. Shri J. P. Srivastava: WiU
the Minister of Food and Agricultore
be pleased to state as to how the de
ficit of six million tons of foodgrains 
for the current year has been arriv- 

-ed at? •
The Deputy Minister of Food and 

Agriculture (Shri Thirumala Rao):
The deflcit is the difference between 
the quantity required for meeting com
mitments and the quantity expected 
to be procured. The total ofT-take 
from Government stocks in 1951 is 
expected to amount to 90 lakh tons, 
while the total procurement will be 
about 35 lakh tons, thus leaving a gap 
of 55 lakh tons to be bridged. In addi
tion. 9 lakh tons will be required for 
replenishing the year-end stocks with

• Government.

i r n f  : (i?)
*l>j 1PTT ft> VH

jnfTJTf wrrrR

TC Pr«rn; |  ?

( ^ 1) WT
<n: anwT ^

» n f ^  ^  ^  sn r  atmr |

I ' ?

Electric Train Services

[13810. Shri Khaparde: (a) WiU 
the Minister of Railways be pleased 
to state whether the Government are 
contemplating any scheme to intro> 
duce electric train services in Madhya 
Pradesh, especially between Nagpur» 
Kamptee and Gondia; and from 
/>9a£n;)ur to Wardha and Chanda* 
BaDiarshah in order to give more 
transport facilities to passengers and 
different trade centres?

(b) Are the electric trains less ex
pensive than the steam-driven ones, 
and which of the two serve better in 
the long run?]

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
No.

(b) Electric traction requires very 
heavy capital outlay. The initial coet 
of electric trains and locomotives Is 
much more than that of steam stocks, 
but their operating costs are lower 
provided electric power is available at 
cheap rates. In the absence of a 
heavy electrical industry, electric trac
tion is dependent on imports from 
abroad. Electric train services are 
generally considered more flexible and 
efficient than steam services and are 
more comfortable for passengers.
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AcooiiMoiiiiTicm iroR Railway 
Employees

£*2811. Shri Khaparde: Will the 
Minister of Eallways be pleased to 
state:

(a) the number of new quarters 
bwilt for the Railway employees In 
India during the year 1949-50 and for 
which class of employees; and

(b) the number of chawals built 
for the employees cf the G.I.P. Rail
way and B.B. & C.I. Railway in Bom- 
oay and the number ol rooms therein?]

The Minister of State for Transport 
and Railways (Shri Santhanam): (a) 
9,819 quarters were built by Railways 
during 1949-50 mostly for essential 
operating staff.

(b) The B.B. and C.I. Railway con
structed 88 two-roomed units for Class
III and 38 two-roomed units for Class
IV staff at Bombay in 1949-50. The
G i.P . Railway did not build any staff
quarters in Bombay itself during 
1949-50.

Junnerdeo F a ir

SbrI Kannamwar: (a) Will 
the Minister of Railways be pleased 
to state what are the facilities giiren 
to  lacs of pilgrims who attend Junntr- 
deo religious fair in Madhya f^adesh?

(b) Is it a fact that there is no 
water and latrine arrangements at 
Junnerdeo Railway Station?

(c) Is it a fact that, for want of 
special through train from Nagpur to 
Junnerdeo, thousands of passengers 
have to undergo hardships by cutting 
their journey at Amla Railway Sta
tion?

(d) What action do Government 
propose to take to remove these in
conveniences?

The Minister of State Jlr Transport 
and Railways (Shri Santhanam): (a)
Government’s information is that not 
lacs but about 20,000 passengers usual
ly travel by rail to attend the fair in 
question. The facilities given in this 
connection include running of special 
trains, strengthening of train rakes, 
provision of temporary covered waiting 
sheds, additional high-power lamps, 
additional booking windows, separate 
gates for ingress and egress of pil
grims, supply of food and light 
refreshments, additional drinking water 
facilities, sanitary arrangements and 
the posting of medical relief.

(b) No.
(c) No, on the contrary throuifli

special trains were, on the la it
occasion, run from Nagpur to Parasis 
according to requirements of traffic.

(d) Does not arise In view of replies 
to parts (a) to (c) above.

T ractors  U til isa tio n

*2813. Shri Kannamwar' (a) Will 
the Minister of Food and Agrirultiire
be pleased to state whether it is a 
fact that the agriculturists of Madhya 
Pradesh have ceased to utilise the 
services of the Government supplied 
tractors for the reason that they are 
required to pay in advance the Mrst 
instalment of the charger^

(b) If so. do Government propose 
to liberalise the terms in order to en
courage the agriculturists to utilise 
the tractors in their fields?

The Deputy Minister of Food antf 
Agriculture (Shri Thirumala Rao):
(a) No such complaint has so far 
come to the notice of the State Gov
ernment.

(b) Does not arise.
N e w  T elepho n es  (Installation)

172. Shri Sohan Lai: (a) Will the 
Minister of Communications be pleas
ed to state how many telephones have 
been ins<talled in Uttar Pradesh and 
Delhi in the year, 1950-51?

(b) Is It a fact that large number 
of applications by the civilian popu
lation have been submitted request
ing the Authorities to instal telephones 
but they are not getting the same?

(c) What is the normal time taken 
after which the applicants generally 
get telephones?

The Minister of OommnnlcatiottS 
(Shri Kidwai): (a) Uttar Pradesh—
2,579; Delhi—U234.

(b) Yes.
(c) No definite time can be mention-^ 

ed as the connection will depend upon 
the availability of space on switch
board and other material.

C aterin g  Contracts  fo r  A ero d rom es

173. Shri Sidhva: Will the Minister 
of Oommunicntlons be pleased to 
state:

(a) whether the tcnus of contract 
given to various contractors for cater
ing at various aerodromes In India 
are uniform and If so, what these 
terms are; and 

(b> whether the Contractors are re
quired to pay any fee to the Grovem- 
ment and If so. on what basis?
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The of fjiMwrnnairAtiiMiii
<Shri KIdwai): (a) Except for the 
tenure of the contract and the fees 
payable to Crovemment* the terms are 
uniform. A copy of the model agree
m ent from embodying the terms and 
conditions on which catering contracts 
are usually awarded at various civil 
jierodromes is placed on the Table of 
the House. L«Sec Appendix XX, 
annexure No. 39.]

(b) Yes Sir, on the basis of a per
centage of the gross receipts subject to 
-a minimum monthly payment. Such 
percentage and minimum payment are 
fixed according to the best offers re- 

-ceived from tenderers after advertise
ment.

D eterio ration  of Im po rted  F ood 
G ra in s

174. Shrl Sidhva; (a) Will the 
f ill is te r  of Food and Agriculture be
pleased to state the quantity of im
ported food grains during the year 
195U and the months of Januarj^ and 
JFebruary 1951, rejected as unlit for 
human consumption from the Govern
ment godowns in Bombay, Calcutta 
and other storing places?

(b) What is the value of such da
maged quantity and was it originally 
received in such condition?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):
<a) and (b), A Statement is placed 

o n  the Table of the House. [See
Appendix XX, annexure No. 40.]

Coca-C ola (A n a l y sis)

175. Shrl Sidhva: Will the Minister 
of Food and Agriculture be pleased 
to  state-

(a) whether he has obtained actual 
analysis of Coca-Cola as promised in

the reply given to my starred qu«»» 
tion No. 1572 on the 20th February 
1951;

(b) if so, what is the result of the 
analysis; and

(c) whether the analysis has shown 
that it contains any percentage of 
caffeine?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):
(sl\ Result of the analysis is still 
awaited.

(b) and (c). Do not arise.
G h ost R ation  Cards

176. Shrl Sidhva: (a) WiU the 
Minister of Food and Agrloulture be
pleased to state whether a drive 
against ghost ration cards in Delhi 
has been launched during the third 
week of March 1951?

(b) If so, what is the result?
(c) How many ration cards were 

issued in urban and rural areas for 
the latest period?

(d) How many of the cards were 
withdrawn on grounds of temporary 
allotment?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):

(a) Yes.
(b) The drive is still continuing and 

the results will be tabulated when it 
is over.

(c) During the three weeks ending 
24th March, 47,109 ration cards were 
issued.

(d) Temporary cards automatically 
become invalid on the expiry of the 
period for which they are issued. 
During the three weeks ending 24th 
March, 48,474 cards became invalid.
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E m p lo y m e n t o f  Children (A m e n d m e n t)  Bill—Introduced
Notaries Bill—Introduced

7 0 4 0

7 0 4 0

Business of the House—
Chcmge in hours of sitting . . . . . . . . . 7041—42

Representation of the People (Amendment) Bill—Passed, as amended . . 7042—7119
Supreme Court Advocates (Practice in High Courts) Bill—Discussion on Mo

tion to consider—Not concluded 

Friday, 2 0 t h  Apbil, 1951—

Papers laid on the Table—
Delhi Road Transport Authority (Audit) Rules 
Notifications amending Punjab Motor Vehicles Rules 
Notifications amending Delhi Motor Vehicles Rules .

7120—25

7 1 2 6

7 1 2 6

7 1 2 6 — 2 7

Election to Committees—

Standing Committees for Ministries of Commerce and Industry, Home Affairs, 
and Works, Production and Supply . . . . . . .  7127—29

Supreme Court Advocates (Practice in High Courts) Bill—Passed, as amended 7129—53
Codes of Civil and Criminal Procedure (Amendment) Bill—Passed, as amended 7153—76
Code of Civil Procedure (Second Amendment) Bill—Passed . . . 7176—79
Jallianwala Bagh National Memorial Bill—Discussion on Motion to consider—

Not concluded • . . . ....................................................... 7179—97
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The House met at a Quarter to Eleven 
pf the C!#ck.

[Mr, Deputy-Smaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-45. A .M .

MOTION FOR ADJOURNMENT
R e s t o r a t io n  o r  c u t  i n  F ood  G r a in  

R a t io n

Mr. Deputy-Speak«r: 1 have re
ceived notice of an adjournment 
motion from Mr. Kamath to discuss 
a definite matter of urgent public 
importance, namely:

“Failure of Government to res
tore the 25 per cent, cut in the 
food grain ration despite the assur
ance given at the time or shortly 
thereafter that the cut would be 
restored at the end of March,
1951.’*

I am not sure if any assurance has 
been given. However, on the 6th and 
7th we have got DtoMUidB for Grants 
on Food and Agriculture, and I think 
this can be discussed in extento at 
that time; we need net hold up the 
work for thii day mm 1ti$ account

Shrl Kamatti: May I only point out 
that in the announeeient of the 
ration cut made in the broadcast by 
the Minister on the IW i of January, 
thft Minister said, *'I hope that this 
cut will be restored within a few 
weeks”, and then later on..........

Mr. Deputy-Speaker: Are we enter
ing into a discussion? I want to avoid 
a discussion. I only want to say that 
tn view of the fact that we are having
41 PSD
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a general discussion on this subject 
on the 6th, in less than three days;* 
I do not think it desirable to hold usf 
the work of the House for this day. 
Hon. Members will have ample oppor* 
tunity to discuss the m atter on tb« 
6th and to ask the hon. Minister if h« 
would stand by the assurance if ao  
assurance has at all been given.

GENERAL BUDGET—U ST OF 
DEMANDS—contd.

Second Si age

Mr. Depnty-Speaker The House
will now proceed with the Demands 
for Grants.
D e m a n d  No. 72—M i n i s t r y  o f  S t a t e*

Mr. Deputy ̂ Speaker: Motion ig:
‘T hat a sum not exceeding 

Rs. 9,34,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in res
pect of ‘friinistry of States’.”
D e m a n d  N o . 73—T k r r it o r ia l  a n d

P o l it ic a l  P e n s i o n s

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding Rs.

30.33.000 be granted to the Presi
dent to complete the sum necessary 
to defray the charges which will 
come in course of pa3mient durimr 
the year ending the 31 st day or 
March, 1952, in respect of ‘Terri
torial and ralitical Pensions*.**

Demand No. 74—Kutck 
Mr. Depnty-Speaker; Motion is:

“That a sum not exceeding Rs.
51.95.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1952, In respect of 
‘Kutch*.**
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D e m a n d  No. 75— H im a c h a l  P r a d e s h

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding Rs. 

.1,31,60,000 be granted to the w esi- 
<dent to complete the sum neces
sary  to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1952, in respect of 
‘JJimachal Pradesh*/’

. T>em awd N o . 76— B i l a s p u r

^ Mr: Deputy-Speaker:' Motion is:
a sum not exqeeding 

.. Bs. 8.93,000 be granted to the Presi
dent to ’complete the sum neces
sary to defray the charges which 
wili come ih course of ' payment 
during the year ending the 31st 
day of March, 1952, in respect of 
‘Bilaspur*.”

D e m a n d  No. 7 7 — B̂h o p a l

M t.  Deputy-Speaker: Motion is: 
“That a sum not exceeding 

gs. 97,28,000 be granted to the 
President to compliDte the sum 
necessary to defray the charges 
W h ic h  will come in course of pay
ment during the year ending the 
Slst day of March, 1952, in respect 
of ‘Bhopal’.”

D e m a n d  No. 78—V in d h y a  P r a d e s h

Mr. Deputy Speaker: Motion is: 
**That a sum not exceeding

78,000 be granted to the 
Fresidont to complete the sum 
necessary tc defray the charges 
wJiich will come in course of pay- 

during the year ending the 
31st day of March. 1932, In respect 
of ‘Vindhya Pradesh’.”

D b m a n d  N o . 7 9 — M a n i p u r

Mr. Deputy-Speaker: Motion is:
' “That a sum not exceeding 

Rs. 27.61,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in res
pect cjf ‘Manipur*/’

D e m a n d  N o . 8 0 — T r i p u r a  

Mr. Deputy-Speaker: Motion is:
exceeamg Ui.

66,77,000 be granted to the Presi
dent to complete the sum necessary 
to defray the charges which will 

 ̂ come in course of payment during

the year ending the 31st day of 
...arch, 1952, in respect of ‘Tri
pura'.**

D e m a n d  N o . b l — R e l a t i o n s  w i t h  
S t a t e s

Mr. Deputy-Speaker: Motion is: 
/ ‘That a sum not exceeding Rs. 

4 0 *7 3 ,0 0 0  be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
wili come in course of pa3rment 
during the year ending the 31st * 
day of March, 1052, in respect of 
‘Relations with States*.”

Kumari Padmaja Naldu (Hyder
abad) : Some of us, who today
have the honour of representing the 
people of Hyd<^abad in this great 
Parliament, have for the last three 
years deliberately refrained, often in 
the face of grave provocation, from 
uttering a single word in public about 
conditions in that State. We did not 
wish to be guilty of saying or doing 
anything that could in the remotest 
fashion cause- embarrassment to the 
Government of India already heavily 
overburdened with matters of national 
and international importance. And to 
all of us it was an intolerable thought 
that some stray words of ours torn 
from their context might perhaps lend 
themselves to being twisted and tor
tured and turned into crooked weapons 
for the armouries of those who wage 
a ceaseles§ war of vilification against 
India. But now the time has come, 
indeed it is already more that a little 
overdue, when to remain silent any 
longer would be an unforgivable crime, 
a base act of treachery towards the 
unhappy peoi^le of that most unfortu
nate State. And so today, Sir, it is 
with immeasurable reluctance and in 
some agony of spirit that I speak. I 
stand here to censure the Ministr.' -̂ of 
States for its tragic failure to approach 
the ' many delicate an d ’ difficult pro
blems of rft^djystment in Hyderabad 
with that imagination and understand
ing, that breadth of vision, that mag
nanimity of spirit which could alone 
have guaranteed a speedy £̂ nd endur
ing solution- ‘ ‘ '

, The Stf)te of Hyderabad, Sir, in which 
I was b o rn ‘ aha bred, ahd in which 

: my. parent^ w ^ e  born and bred, was 
so' Steeped in me'dieVal feudalism that 
for centuries it has presented the para
dox of, the furtherest extremes meeting 
and living together side by side, un
aware of each other. Wealth of r.unb 
magnitude as to be almost legendary 
was in the hands of a few who did 
not know—and if they knew would not 
have cared—that all their prosperity 
was built up on the patient, uncom-
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pW oiig  labour of millions >who lived 
mad died in stark poverty almost un
matched elsewhere in India. Indeed, 
It was more than half a century ago 
that a great champion of all oppressed 
peoples described the Deccau peasant 
as being “perhaps the poorest peasant 

r in the world**. In common with the 
i peasantry not only^ of the whole of 

India but of the whole of A$ia the 
Deccan peasant too has suffered for 
centuries from the cruelty and greed 
of the 'landlord and the moneylender, 

i the police and ^revenue .and ei^cise offl- 
i 2 ial. But in addition to all. this he has 
i been the helpless victim qL the ruih- 

les^ftess nature. More thj^i 75 per 
cent, of th e  eniiipe populfitibn of jtb e  
State is directly or indirectly connfsct- 
«d twith^ and-whollytdependeoi- upoQ,
agriculture. And because vast tracts 
of Iher Stale lie in the famine zope that 
stretches across India, where a few 
inches more or a few inches less * of 
rainfall in any year can make all the 
difference between life and death, 
millions of our people live always on 
the extreme verge of famine. Genera
tion after generation of our peasantry 
has grown up physically and mentally 
stunted from hunger and insecurity. 
But now the wiiiJs of change are at 
last blowing over them and they will 
never again be content to continue toil
ing ceaselessly, from dawn to dusk just 
to keep alive for yet another day of 
human misery.

Sir, it is only against this back
ground of the normal life of the Deccan 
peasant in normal limes that the full 
impact on him of the swift and start
ling developments of the last few 
years can be justly evaluated. The in
describable horrors of the Razakar 
regime drove four lakhs of our peas
ants away from their villages into the 
neighbouring Provinces. They lied 
leaving their little homes, their fields, 
their cattle, everything they owned, 
because it was the only way in which 
they could protect their own lives and 
the honour of their womenfolk. This 
was the beginning of the tragic de
cline of the State from having been 

m ntil 1946 a surplus area for jotoar, 
the  staple food of . our people, r.. into

• becoming, w h a t. it.Vif? tojday. . a dencit 
area with itaore than 37 lakh acres of

• cultivable land lying fallow, leading 
MS shamefully dependent upon the

• grudgingly doled Out charity -of. the
• hon. Food Minister—I am sorry he is 
not here today. For it cannot be over
emphasised that though it did bring 
imni^'iiate redemption from the Raza- 
kar tyranny, that great crusade against 
evil, the Police Action, did not 
materially alter the sad story of our 
people’s lives. Last week, Sir, on the 
floor of this House there was muck

trenchant criticism against the Defence 
M ii^ try , so I welcome this oppor
tunity, belated though it is, of testify
ing to the splendid morale and iron 
discipline of the liberating forces that 
were sent to Hyderabad. (Hear, hear). 
Coming as conquering heroes among 
a helpless and defenceless people they 
oould have followed the immemorial 
and unglorious tradition of victoriouB 
armies elsewhere in the world. But I 
am proud to say that all ranks of the 
Army seemed to  have been d o m in ^ d  
by .th«*:thought th a t ’ any .act trans
gression on their part would sully the 
honour* of Indian flag. And wherever 
the Army, went it restored faith and 
confidence'.*in the. Indian Union, and 
won friendship and goodwill for it.

It Js sad to have to relate that that 
•vast'fund Of friendship and j^oodwiii, 
all that trust and confidence, were 
destroyed with almost effortless ease 
by the tiny army of civlliails who enter
ed Hyderabad on the heels of the 
IndicQi Army. As soon as the military 
action was ended, the entire adminis
tration of the State was handed over 
to civilian Authorities, to police and 
•revenue and other officials from the 
neighbouring Provinces who did not 
replace but worked in addition to, and 
in authority over, the local officials. 
This curious anomaly which still con
tinues today, of a dual administration 
in which two and sometimes more 
men do the work of one, imposed an 
extra burden of thirty to forty lakhs 
on a State whose treasuries had been 
robbed by the Razakar chiefs. How
ever, that was a period of great crisis 
and so perhaps that unnecessary ex
penditure could be condoned. What 
cannot be condoned, wiiat will never 
be forgiven or forgotten by the bitterly 
disillusioned people of Hyderabad is 
the low mental and moral ■ stature of 
many of the men who were sent to rule 
over them in the name of the Indian 
Union. With the exception of a few 
who did good work, the majority of 
them proved to be ignorant and inefTl- 
cient, crude, arrogant and corrupt. It 
was bad enough that they did not 

fknow the language in  which the offlciol 
records were kept. It  ̂ was infinitely 

. worse thaf they were' i’ghorant and 
they were content to' remain ignorant 
of the cultural and histbrical back
ground, the traditions' and custom's of 

. our . people. And because they made 
no appreciable endeavour to ^iudy 
^heir special needs and difficulties, 
they completely failed to win their 
confidence. No that is too mild a* way 
of describing it,  ̂ I will say without 
fear of exaggeration or contradiction 
that the majority of the Indian Union 
ofRcials inflicted upon the helpless 
people of Hyderabad won their well-
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[Kumari Padmaja Naidu]
merited contempt and loathing. 1 have 
spoken of corruption, it is usually a 
synonym for the unscrupulous acquisi
tion of money. Well, there was plenty 
of that, but there was also a more 
deadly form of it. There was that cor
ruption of the spirit, that decadence 
of the mind whose outward and visible 
tokens are the mean and narrow 
outlook, that intolerant distrust 
of other modes of thought 
an^ life and worship, which 
we vaguely term communalism. And 
1 charge Minigtry of SHrtn w l^  
having been guilty of the, most criminal 
neglect in tl» , c ilice  of tfee that 
it sent to Ryae^bacl as representatives 
of this secular StatA of Lodia. At a 
time of grave turmoil and tumult 
when, in order to create harmony out 
of chaos, chivalry, statesmanship, ex- 
pedienc3̂ a l l  demanded that only m m  
of the highest intellectual and moral 
integrity should be sent,—^there were 
men sent who did not consider it neces
sary to make any secret of their affllia- 
tions with rabidly communal organisa
tions. To Gulbarga, for instance, one 
of the four districts where, following 
the Police Action there had been per
petrated the most terrible deeds of 
violence by ft^natical Hindus, there 
was sent as Civil Administrator a man 
who openly preached and practised 
the most savage communalism. When, 
much later, he was summarily dismiss- 
-ed because he was implicated in com
munal rioting that took heavy toll of 
human life, he was received at the 
Sholapur Station by vast mobs of 
R. S. S. men, who garlanded him and 
hailed him as a martyr in the neble 
cause of establishing a Hindu Raj in 
Hyderabad. In the capital city of Hy
derabad itself, there were highly placed, 
highly paid senior officials of the I.C.S., 
now fortunately departed, who said and 
did things which not only lowered the 
prestige of their Service, but which 
trailed the honour of India in the dust. 
They instituted a deliberate policy of 
preferential treatment based on com
munal discrimination which continued 
to be enforced for eight months after 
India had been declared a Mcuiar 
State. And though that policy hat 
now been recognised as a violation of 
'the Constitution, it is to this day being 
IJractised secretly by the Home Mijils- 
 ̂try  of Hyderabad. And streams of 
people dismissed on purely communal 
grounds, swell the vast sea of the un
employed who threaten to submerge 
the peace and s ^ r i t y  of every home. 
Tor, with the rising tide of unemploy
ment there is a corresponding rise of 
crime and begging. Today in the city 
of Hyderabad alone there are over a 
lakh of unemployed persons, which

means that about 5 lakhs of 
women and children are without lood 
and shelter. There is so much hunger 
abroad in that city that the very air is 
permeated with it.

Out of the one lakh of unemployed, 
about 30,000 were suddenly thrown out 
of employment because of the abolition 
of the Jagirs; 25,000 because of the 
disbandment of the State Army. Of 
the latter, 1 hope that about 8 ,0 0 0  will 
be eventually rehabilitated through the 
joint efforts of the State Government 
,o v c ^ « a n d  the Defence Ministry.
* . But  there are no funds avail

able in Hyderabad for any plans 
to be made for the rehabilitation 
of the rest, for whatever money 
ihmre is goes today toward 
expansion of the Police. The States 
Ministry continues to cherish a pathetic 
and childlike faith in the fallacy that 
law and order can be maintained by 
armed force even when hunger is 
driving law-abiding citizens to crtae , 
women to prostitution and little 
famished children to begging in the 
streets. The expenditure on the Police 
today constitutes the biggest single item 
of the Hyderabad Budget. It has in
creased in the last five years from 
Rs. 71^14 lakhs to Rs. 5 22 crores. The 
strength has been increased from
18,000 to over 40,000 of which one- 
third consists of armed units on de
putation from other States. Because 
they have to be paid a deputation 
allowance of 50 per cent, over their 
basic salary—last year 1 2 ,0 0 0  men on 
deputation cost Rs. 1,60 crores as 
against Rs. 3*60 crores spent on 30,000 
of the local Police which also include 
4,?00 completely armed men. The 
Gorwala Economy Committee which 
has done a great service to Hyderabad 
made a strong plea that in order both 
to effect economy and provide work for 
the unemployed these men on deputa
tion from other States should be sent 
back and local men should be absorbed 
into the Police. Not only has this 
most valuable suggestion been i«iorM  
but two more battalions of Armed 
Police have been brought from Bihar, 
for it is contended that aU this is neces
sary to combat Commimism. It may 
be so. I can only express my fervent 
hope that the new battalions from  
gJCjir will not live up to the juncnviabla 
reputation fofr brutality that has" been 
estab lish^  by armed imits from other 
States, notably the infamous Malabar 
Police. It is only the U. P. Armed 
Constabulary that has shown a clean 
record in Hyderabad.

Some Hon. Members: Hear , hear.
Prof. Ranga (Madras): That is paro

chialism. (Interruption.) You want to 
leave the whole State of CommunistiT



5770 G ^rd l^B ud lget— 3 A p a s i^ m i* Ligt Qf Demandi 5 m

Kamarl Padmaja Naidu: Personally 
I have the most implacable hatred for 
the mentality and methods of the 
Indian Conununists. I have the utmost 
contempt for any movement in which 
the leaders skulk in security while 
thousands of innocent people pay for 
their misdeeds. But 1 must confess 
that my conscience has been sorely 
troubled over the atmosphere of in
creasing violence that has been created 
In Hyderabad in fighting the Com
munists. I do not see any fundamental 
difference today between the methods 
that are being used by the Conununists 
and the methods that have being used 
against the Communists. It does us 
no honour as a nation that there should 
continue to be persistent and unrefuted 
reports of Communists having jbeen 
shot after arrest, that entire villages 
have been subjected to every abomina
ble kind of physical and mental sadism 
that the mind of man can conceive of 
because one villager was suspected of 
having harboured a Communist, may 
be a brother, or son, or a father. It 
is possible that these stories are un
true. It is probable that they are true. 
But they are believed today and they 
will continue to be believed so long as 
the highly paid ofllcers in charge of 
this campaign continue to talk in the 
reckless and irresponsible fashion that 
they do. There is altogether too much 
shouting from the house-tops. There 
is too much vainglorious boasting about 
the supreme authority with which they 
have been invested, about their power 
to shoot at sight, about the killings that 
have been made and the killings that 
are planned. Sir, I do not believe that 
Communism in Hyderabad can ever 
be checked by armed force so long 
as the underlying causes that contri
bute to its growth ar^Jgnored. Today, 
with communal tension, unemployment, 
acute shortage of food and clothing 
end housing, with Police harassment, 
and widespread agrarian discontent, 
Hyderabad offers the ideal conditions 
lor the spread of Communist propa
ganda. What is needed is not increased 
expenditure on Police but the imme
diate implementation of short term 
and long term schemes of radical 
agrarian reform, the widespread de
velopment of cottflge industries and 
above all, some infaUible means of 
irrigation to protect our peasantry 
from the droughts that are their con
stant enemy. It is only when we can 
alleviate the age-old misery of our 
pesantry and feed their three-fold hun
ger for food, for land and for security 
that we can claim that we are pro
viding some measures to check Com
munism. I would appeal to the hon. 
the Finance Minister that if instead of 
the loan of Rs. 3} crores he has given 
ior the Tuncabhadra orolect he could

guarantee for the next five years Rs.
5i crores. it would not. only help to 
complete the Tungabhadra project and 
part of the Godavari Valley project, 
but it would be the biggest investment 
against Comnuinism.

My hon. friend Mr. Vaidya has al
ready sicken of it; so I will refer only 
very briefly to the bitter resentment 
that is felt about the inadequacy at 
the subvention that has been granted 
to Hyderabad to compensate the reve
nue gap arising out of the federal 
financial integration. It was manifest^ 
ly unjust that the three most troubled 
and abnormal years in Hyderabad 
should have been taken as the basis of 
calculation. If the hon. the Finance 
Minister would consider a revision of 
the wlK>le scheme, it would give sorely 
needed ' iModa to our present iidminis* 
tration which having the full confi
dence of the public is struggling with 
a high sens9  of duty to preserve law 
and order in fhe State.

One word more. Sir, and I have 
finished. Even more urgently needed 
than money today is food, because to
day the spectre of famine is stalking 
the land. What has been since last 
June a serious and steadily deteriorat
ing food position has now become one 
fraught with the gravest danger. The 
total failure of the rabi crop follow
ing the partial failure of the kharif 
crop last year lias reduced the chances 
oif our procurement exceeding more 
than 1.10,000 tons. So. the 75,000 tons 
allotment that has been given to us 
at present is pitifully inadequate. It 
is imperative that 1,50,000 tons should 
be guaranteed to the State, of which 
at least 80 per cent, should be at sub- 

‘sidised prices, because of its terrible ■ 
financial stringency. The power of 
the Communists in Hyderabad today 
is that they have as their allies the 
two most potent and dangerous fifth 
colunmists in the world. Throughout 
the entire history of mankind hunger 
and the fear of hunger have been the 
fore-runners of war and revolution and 
all human calamity. If ultimate disas
ter is to be averted in Hyderabad, it is 
necessary for a complete reorientation 
of policy and I plead for a comprehen
sive and co-ordinated policy which 
shall be not the sole responsibility of 
the States Ministry, but the joint res
ponsibility of the ^hole Cabinet.

There is no time for the needs of 
Hyderabad to be assessed according to 
the routine of rules and regulations. 
What is needed is a generous interpre
tation of its urgent needs in terms of 
present human distress and possible 
human disaster.

Sliri Asawa (Rajasthan); In the 
short time at my disposal I desire
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raise only two points and I shall be 
as brief as possible in my observations 
which I want to make with regard to 
these.

The first point that I want to raise 
concerns the present Rajasthan Minis
try. Hon. Members of this House are 
probably awa^e of the fact that follow
ing the resignation of the Sastri Minis
try and Its acceptance by the Rajpra- 
mukh, a Ministry headed by Mr. 
Vonkatachar was set up. Now, 1 want 
to submit in this connection, Sir, thai 
a step like that not only constituted a 
departure from the normal procedure 
but it m ilitated against the prbvisiont 
of the Constitution relating to tbe 
Council oi Ministers—I mean Artidtti 
tf2 and 380. The expression ^Council 
of Mihiitterft to aid and advise the 
Governor’ or the Rajj^amukh’ h i»  a 
technical meaning and a definite mean
ing. It is needless for me to remind 
the House, Sir, in this connection that 
the actual text is governed by constitu
tional conventions and precedents. To 
call the present set-up consisting of 
officials as a Council of Ministers is a 
tnisnomer. It hardly conforms to or cor
responds with the type of ^Council of 
Ministers as contemplated of. envisaged 
under Article 162 or 38(i. It is strange 
how this thing was countenanced and 
Is still bein? countenanced by a con
stitutional jurist like Shri Gopala- 
swami Ayyangar. The only logical 
and proper course, and I Isay the only 
straightforward course for the Raj- 
pramukh was to appoint a Council of 
Ministers in the true sense of the word 
and as contemplated under article, 
referred to above. If such a thing was 
not considered desirable or feasible at 
the time, then an official advisory 
regime could hav’e been set up under 
the break down article of the Constitu
tion. May I hope in this connection 
that the mistake will be rectified soon 
and this is what I have to submit with 
regard to this point.

The second point that I want to 
touch upon relates to the relationship 
that exists between the Government 
of India and Part B States, or to be 
more specific the relationship that 
exists in practice between the Govern
m e n t  of India and the Part B States. 
In this connection I would like to sub
mit that the arrangements which at 
present govern the relationship; or tfhe 
mprhnnism or the agencies set up in 
the name of supervision and control 
arr not in keeping with the tenor of 
tho Constitution.

Now let v̂ s look at the present 
arrangements and examine them.

Arrangements or the main features o£ 
the arrangements which at present 
govern the relationship between the 
Central Government and the S tate 
Governments are:

(1) The appointment by the Union 
 ̂ of Regional Commissioners as

(i) agent of and adviser to the 
Government of India, (ii) as 
adviser to the Rajpramukh, 
(iii) as Adviser to thfe State 
Government;

(2 ) Previous scrutiny of legislative
proppsals by the Government 
of India; ,

(3) Previous approval of important 
legislation;

(4) Previous approval of budget 
estimates;

(5) Appointment of officials in th e  
key jpodtions from the sen^lce»
of the Government of India;

(6 ) Approval of key appointments;
(7) Last but not the lea^t, apprdV* 

al of the personnel of th e  
Ministr>- in Part B States.

Now, let us see what is the constitu
tional relationship between the Gov
ernment of India and Part B Statea 

 ̂ and find out whether these arrange
ments are in conformity with this.

Now, constitutionally the States 
in Part B are to have generally the- 
same status, rnnge of functions and 
powers as the States in Part A. It is 
so clear and obvious that I need not 
dilate upon this aspect of the question. 
m  this connection I may remind the 
House of the powers of general con
trol and of giving directives to the 
State Governments. True enough the 
Constitution '^ontains an article, article 
.371 which is a supervisory article. But 
the real question is, does the provision 
of this article, make any change, make 
any basic change in the position of 
the States in Part B? Does this article 
take away the powers given to* the 
States in Part B under articles 154, 
162.and ltJ8 , namely, the power of exe
cutive authority, of legislation and of 
fidministration? I do not think that 
this article makes any basic change 
in the position of the Part B States- 
or takes away the powers given to 
the.<<e States under the various articles 
to which I-have just referred. Then 
what does the exprersion "general con* 
tror* mean? The expression means 
control extending over the whole field 
of administration. It is used to in
clude evorythins in the matter of ad
ministration arising in a pr.rtitular 
State. The direction need not be con
fined to any particular subject or mat
ter. But in this connection we shuuld
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aot Corget that the article tnlks of 
“particular directions’’ and “from time 
to time'* advice being given. 1 think 
it would be correct to say that these 
two expressiou£ together namely “par
ticular directions” and “from time to 
time”, can never m ^ p  interference or 
guidnnce in the day-to-day administra
tion. I think tliere is jio^ warrant for 
the suggestion from the words of this 
article that the President would be 
justified—of course ‘President’ here 
means the Government of India— în 
maintaining with the Government of 
a State in Fart B a  representative, who 
in this case would be the Regional 
Commissioner, with such . powers as 
would enable him to supervise the local 
administration and thereby hold up its 
due functioning. 1 th m fe re  take the 
view, t^r. that ihfi normal meaning to 
be a tta c h ^  tp this article is simply 
what the wprds 5 \^ e s t ,  & at the direc
tive would be particular, in respect of 
any special matter, and any *uch parti
cular directive would only be from 
time to time. This would therefore be 
in respect of policies, and that too on 
rare occasions on very important 
matters.

The intention of having article 371 
is also clear from the following words 
of Sardar Vallabhbhai Patel. He said:

“It merely provides for contin
gencies which, in view of the pre
sent conditions, are more likely to 
arise in Part B States than in the 
States of other categories”.
Viewed thus in the light of the con

stitutional relationship just stated I 
think it would not be wrong to say 
that the arrangements made or the 
agencies set up are not in keeping with 
the spirit of the Constitutional pro
visions. The agencies set up for the 
exercise of control or supervision or 
the arrangements which at . present 
govern the relationship ’ restrict, abro
gate or take away some of the rights 
and privileges of the States in Part B. 
As a matter of fact, viewed in the light 
of the arrangements made, I do not 
find any difference,’ virtually I say, 
between Part B and Part C States. 
Foi look at the position of Part C 
States. There the Chief Commis
sioner works under the Central Gov
ernment,^-and the Chief Commissioner 
has to take into consideration the 
wishes of the Central Government and 
has to take prior approval for many 
things like the Budget, etc. Therefore 
I say that in the name of “general con
trol” such arrangements have been 
made that virtually these Part B States 
have been transformed into Part C 
Slates. While on the one hand the 
Government of India thinks that it 
‘will on important matters be account

able for any failure to take effective 
remedial action in  the event of things 
going wrong; on the other hand the 
Government of India by their actiozm 
seem to assume that in all the States 
in Part B things will go wrong usually. 
That is what one is led to believe 
when one looks at the arrangements 
made and the way in \Vhich they are 
functioning and operating. As ia mat
ter of fact, these arrangements cause 
delay. They come in the way of 
smooth working and due functioning 
of the Ministry in Part B States.

Therefore may I appeal to the hon.
Minister to look into the matter and
so modify and revise the arrangements 
so as to bhng them in confbnliuty wkth 
the provisions of the ConstitutliHi. That 
iff what I have to submit in this o o q *  

.l^ectjon.

Kaka Bhagwaat Roy (P.E.P.S.IT:):
I rise to say something about 
my Union, that solitary and his
toric Union which is on the border
of India, the Patiala and East' Punjab 
States Union. I  And it rather difficult 
to speak after my hon. colleague 
Kumari Padmaja Naidu who has spok
en in such a fine language and in such 
beautiful words has presented the case 
of her State. Obviously I find it diffl- 
cult to express in suitable words the 
sentiments that i ha^'e to express about 
the slate of alfairs of my Union.

Sir, three and a half years ago India 
was declared a free country. The his
toric Constituent Assembly was formed 
to frame the Constitution. The States 
people in India divided into live hun
dred and odd States looked to this 
Constituent Assembly with great hope 
and pride that the age-long individual 
rule of the Princes will be finished. 
The iron man of India, the beloved 
Sardar Patel slowly and slowly* in
tegrated all these small states into 
unions. Some of the smaller states 
were merged into the ' neighbouring 
provinces. Sir, the Patia la-tod  East 
^^mjab States Union was the 'ast to 
be formed, and I do not know 'under 
what circumstances the popular minis- 
t;ries as were formed in other unions 
was not formed in PEPSU and that bor
der union was left in the hands of ICS 
people and the States people who were 
yearning for their own rule, felt rather 
disappointed and the state of affairs 
as was in the old model of the old 
rulers wont on for six months. Aft^r 
six months, I do not know under what 
circumstanccs and under what ' pres
sure '• popuiar Government wpS form
ed. The States people heaved a sigh 
of thouf’̂ 'l th?<t thev wiU «be
eble to improve thrir lot through thtSir 
representatives. Conditions went on
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[Kaka Bhagwant Roy] 
smoothly for about 9 months and after 
nine months the ministry was dissolved 
which is not known to the States people 
or to their representatives. After that 
the affairs of the Union were placed in 
the hands of two LC.S. men, one as 
Chief Secretary and the other as Home 
Minister who was also a regional ad
viser to the Rajpramukh and since then 
the whole province is in the hands of 
those two I.C.S. people and the States 
people are not being given any chance 
to govern their own province. I would 
very respectfully submit that the state 
of' aflfairs has gone from bad to worse 
and the States people think that the 
old days of the Rajas and Maharajahs 
are there and practically there is no 
change in the administration. It is 
the same old bureaucratic t3rpe of rule 
that we had in the days of individual 
rulers and we are looking with great 
dissatisfaction towards the Central 
Government and particularly the States 
Ministry because we have not been 
^iven the chance to rule our o^n  pro
vince and to develop all those schemes 
^h ich  we want to develop in our area.
I  ask: Why have we been placed in 
the hands of those I.C.S. people. 1 
would very respectfully submit that 
about 6 months ago when the state of 
affairs of the Union was going from 
bad to worse, I brought to the notice 
of the States Ministry and Sardar 
Patel, that there was no law and order 
in the Union, that loot, dacoities, mur
ders were rampant and Sardar Patel 
promised to look into the matter and 
in  fact there was some move also. I 
do not know why it was again left 
in the lurch and the same old rule was 
kept on. The state of affairs now is 
such that people are feeling no safety 
there. There is no law and order as 
the hon. Minister himself may know if 
he receives any reports from my Union. 
The people from the villages are flee
ing to the cities and the city people 
are feeling quite dissatisfied with the 
administration. Under the present 
circumstances, I would* very humbly 
submit that the States Ministry and 
the Ck)vemment of India should take 
the matter seriously in their own 
hands and try to instal a pc^ular minis
try  as early as possible. Otherwise if 
the affairs go on like this in this bor
der union, it may go out of control. 
This Union, which gives' nearly about 
20 to 25 per cent, of those brave 
aoldiers in the Army, if you do not 
cuntrol that Union, you may lose that 
areti once and for all. I would there
fore request the States Ministry to take 
stock of the situation and handle the 
matter in such a way that as early 
possible the representatives of the 
people are taken into confidence and

some agreemeat is arrived at for the 
formation of a popular ministry, so 
that we may be In a position to help 
in the growth of this Union, to help in 
the law and o r t e  of the Union and to 
help in the development of certain in
dustries whioh w# want to develop in 
our own area. I would finally submit 
that no time akould be lost and the 
hon. Minister skould take the m atter 
personally in his own hands and not 
leave it to his Secretaries and instal 
a popular ministry as early as possible, 
so that the people who are feeling quite 
dissatisfied may get a chance to live 
peacefully.

Prof. Raaga: I t is my unfortunate 
duty to strike a note of criticism of 
the line taken by my hon. sister 
Kumari Padmaja Naidu in opening 
this debate today. I wish I had 
not this unpleasant duty to perform 
but, when I think of my duties to
wards the people of Hyderabad and 
also the people of this country, I 
And it nece;ssary to join Issue with 
my hon. sister on some of the points 
that she has made this morning. Sir, 
as I heard her eloquent speech. I 
began to wonder what she would pre
fer to prevail today in Hyderabad. 
She has made it clear that she does 
not want the Communist rule or even 
the Razakar rule. What rule then 
would she like to have established in 
Hyderabad? I could have underst0 3 d 
her if she had said: Please remove
all your Indian soldiers, battalions 
and so on and your Union officials. 
Leave the administration entirely in 
the hands of Hyderabad Ministers or 
Mulki Ministers and help them in 
whatever way you possibly can with 
money and in other ways. But that 
is not the line that she had followed. 
She was content with declaiming 
against our Home Minister here and 
the States Minister here and in 
attacking in a merpiless manner, I 
nught say, in a reckless and irrespon
sible manner also our Police force, 
our M ihtary forces and our Union 
officials whom we have lent to the 
Hyderabad Administration because 
Hyderabad needed them. 1 would 
like to know. Sir, from her or from 
any of her friends who hail from 
Hyderabad whether the Hyderabad 
^ v e m m e n t today would like all

that State. I would be one with 
them in joining hands with them in 
asking my hon. friends the Minister
JSf ^he HomeMinister to remove all these people 
if the Hyderabad people do not want 
them at all. Surely the Union Govern
ment as well as the people of the 
Union are not Interested in imposing 
our forces upon Hyderabad. She
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was angry that so much more money 
is being spent upon Police forces and 
the Military forces, and why is ail 
this money being spent on them? My 
criticism is not that so much money 
is being spent. My criticism of this 
Government is that so little money is 
being sjtent and over such a long 
period, they have gone on with tnis 
that they have not been able to come 
to grips with the Commuziist trouble 
there. Is it not a fact that in other 
pA’ts of India similar state of pover
ty prevails, similar feudal troubles 
also prevail, similar unemplojmfient 
also prevails and yet why is it that 
in other parts of the country there is 
not as much as a half or one-tenth the 
Communist trouble as there is in 
Telangana in Hyderabad today? It 
is because of special reasons, and 
special circumstances. She was 
gloating over some ancient culture 
that Hyderabadis have been blessed 
with. What is the nature of that 
culture,-Sir? Is it the culture of the 
jagirdars, the culture of the desk- 
mukhs, the culture of exploiters, the 
culture of a tiny minority of people 
who impose themselves and their 
hegemony and their tyranny over the 
great majority of those people for 
centuries and centuries? Is it that 
culture that she bemoans now? My 
fear is that it is not under-mined. On 
the other hand, it is very much in 
the ascendancy and il is killing the 
very soul of these people. It has gone 
into alliance with the Communist cul- 

ri? could be called culture at 
all. These tjwo cultures, these twto 
forces, the Razakar Culture of violence, 
loot, rape, and all the rest of it and 
the Communist culture of violence, 
rape, loot and banditry, massacre of 
all people, setting Are to village after 
village and also desire to set on Are 
the whole country. It is the alliance 
of these two cultures that is the bane 
of Hyderabad. It is because of this 
combination that today, and for a 
very long time now, the Communist 
trouble In Hyderabad has been out 
of control and our Union Government 
as well as the State Government have 
not been able to stem the tide.

My hon. sister said, “Oh, remove 
unemployment, establish irrigaUon 
works, establish cottage industries, 
wvelop large scale in d u ^ ies , feed 
them, clothe them”. We are prepared 
to do that; we want all these things 
to be done in other parts of the 
country also. Can all these thmgs 
be done in a year or two or three 
years? Is it not a fact that our own 
Prime Minister as well as tlie Natio
nal Planning Commission have been 
areaminar of propounding a Five Year 
Plan? Before that Plan comes, what

Is it that we have to do? There are 
the people hungering for food, hun
gering for cloth and for housing also. 
Is it then the contention of my hon. 
sister and of all those who have been 
applauding her when she was making 
this remark....

Shri Raj Bahadar (Rajasthan); No' 
body applauded.

Babn Ramnarayan Singh (Bihar): 
Some did.

Prof. Raaga: Some did and my hon. 
friend also did. Is it their contention 
that while we are busy improving the 
economic condition of the people, we 
should allow these gangsters, marau
ders......

Shri SoMTMie (Bombay): Mahra-
ttas? I object. Sir...

Prof. Ranga: Marauders, my dear 
friend. It is this kind of parochialism 
that the communist thrives upon. He 
exploits all the time, Qur communa- 
Usm and parochialism. These people 
are exploiting the situation. Are we 
to allow them to go scot free, des
troying our own villages, our own 
civilisation and our own culture? 
Today, our own women are cut to 
pieces; some are raped and stabbed 
by these gangsters. What is happen
ing in Hyderabad? Day after day 
the position is worsening. It started 
with one d istric t Nalgonda; it has 
spread to the other districts. Now, 
it has gone .to Mahbub Nagar and 
Adilabad. The whole of the State is 
now under their control. It is popu
larly said that during the day, the 
police give some protection, but dur
ing the night it is the communist who 
rmes in many of the villages.

My hon. sister made some remarks 
which I was shocked to hear, when 
she was asking the House to believe 
or to gain the impression that the 
police as well as the military were 
persecuting our villages and keeping 
the villages in a state of terror. She 
did not take the trouble to give us 
the names of any villages. I do not 
know how many villages which were 
suffering from this state of terror 
she has visited. I do not know how 
maliy districts she has visited, with 
what frequency and intensity and 
with what special care for coming 
here and making this very strong, 
according to me, very broad and un
substantiated remarks against our 
own forces. It gives the impression 
as if our police and our own military 
there are persecuting the masses. I
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wish to say that more troops are 
needed in Hyderabad, not only in the 
interests of Hyderabad, but in the 
interests of the whole of India, in
order to bring this communist ♦rouble 
under control, in order to drive Rway 
these violence-mongers, in order to
help and liberate our people and our 
country from the treachery^ - from -the 
violence of these communists and their 
gangs and their guerillas. Let me 
tell my hon. friend, the M inister,, that 
this communist trouble is not an 
ordinary thing. It is not a small
spasmodic local thing. It is an orga
nised one. It is linked with an in
ternational oi^anisation. I t is being 
led by some of our own Indians i r a  
othevs also who have been trained in 
China under the Chinese Guerillas.

Babo Ra«imarayaii flimgli: Can ypu
suppress them by police force?

Prof. Ranga: I will come to that 
point, my hon. friend. They have 
publi.shed some pamphlets. Some 
time ago, they were exhibited here. 
They have tried to teach the people 
how to shoot, how to kill, how to set 
fire to villages, how to loot the 
villages. They have also published 
pamphlets to teach the people how to 
prove very efficient guerillas and how 
to arm themselves in a village for an 
armed revolt. They are out to des
troy our civil life; they are )ut to 
destroy the whole social fabric upon 
which this country has resisted so 
many invaders and maintained her 
own civilisation intact, through all 
these ages. It is these people whom 
we have got to bring under control. 
Our police force is not enough; the 
military is not enough. Let my hon. 
sister come and say that the Hydera
bad military is enough. Who are the 
Hyderabad military forces? She was 
citing the case of 35,000 jagiTdari 
workers who were stream ing. the 
streets helplessly. These are the 
erstwhile exploiters of the masses ol 
the country. .She was very unhappy. ..

Kumarl Padniaja Naidu: On a point 
of explanation, S ir......

M r Depnty-Speaker: He is not giv
ing way.

Prof. Ranga: ...... because so many
officials were unemployed, and so on. 
Who are these officials? These are 
the officials who were working hand 
In glove......

Kumarl Padmaja NaIdu: On a
point of personal explanation, Sir......

Mr. Deputy-Speaker: He 
giving way.

is not

Prof. R anga:...... with the Razakars.
There were so many others also. My 
complaint even today is that the 
Hyderabad police is razakar-minded to 
the tune of 50 per cent, or even more. 
My point is that" these people should 
be replaced in toto, whatever may be 
the unemployment, or whatever It 
may be. If there is unemployment 
on account of this, let us give them 
doles. If even then they continue to 
be mischievous, let us put them in 
the jail in order to save our own 
country. They should not be allowed 
to remain in the Jobs which they hold, 
and Xrom which they have b e ^  per
secuting our people.

I come now to the next x>oint which 
my hon. sister has raised, that is, 
that there were some oflflqers who 
were communal minded. 5he cited 
the case of some officer in-^Bidar who 
was dismissed by the Union Govern
ment. She should have con^atu lat- 
ed our Government. for having had 
the courage to dismiss an officer who 
had pursued a * communal pjlicy. 
Instead of giving credit to our Gov
ernment, she gave us the impression 
that our Union officers who had gone 
there were communal mnlded: Tot 
what Durpose? In what way? It is 
easy for the enemies of this country 
beyond the borders of , this r*ountry, 
and in several other places—they 
have held conferences outside this 
country, as well as in our own coun
try—to exploit some of the statements 
that my hon. sister has made. I 
begin to wonder that those enemies 
of our country would be chuckling at 
the very mention of her rhythmic 
eloquent sentences with all their 
pathos, and enjoying themselves a t 
our cost. I would not have minded 
this if there is any truth about it. Is 
there any truth in this ? Is it com- 
munalism? If I were to get hold of 
the communists and hand them over 
to the police. Is it commiinalism? If  
I were to hand over a, Razak(ir to the 
police, is it communalism? If I were 
to hand over an officer who was per
secuting my own women, my own 
kith and kin, my own children' and 
other people in Hyderabad, during +he 
police action, before the police action 
and even afterwards also, is It corti- 
munalism?

My complaint against this Ministry 
—indeed the comolaint that I- have 
heard frjm  several mouths in Hydera
bad—is this that our Union Ministry 
and our Union officers were tar 
gone with this Lucknow rivlll?atlon
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,that they had transoorted it over 
there this Urdu civilisation of ja lsas  
and parties and drinks and salam 
alaikum  and jo hukums, the pulawa 
and kichadis and all the rest of it 
for which Hyderabad has been very 
famous for the last three centuries. 
They would rather m ake,friends With 
the Razakars than catch them and 
hand them over to the Home Minis
try. I used to compfein to the 
distinguished predecessor of our dis
tinguished Minister, Shri Rajaji, .1
mean Sardar Patel, about the lenien
cy of the officer towards the Razakara. 
And here is my hon. sister who seems 
to be unhappy even with the present 
measures. My complaint is that they 
have not been adequate at all. Many 
of these Razakars should have been 
dismissed -long ^ o .  Soon after ttie
hist ttrar, when the Allies entered into 
Germany what did they dof Did
they not catch the Fascists aind the 
Nazis and put them before' special 
courts of law? Did they not 
deal with them as they deserved?
But our Government did not do that. 
Our Government is too weak-kneed 
and there was divided counsels within 
itself. They did not have a definite 
purpose and they were anxious—at 
least that is the impression that I 
got—to preserve this Urdu feudalism, 
this Salam alaikum  culture, somehow 
or other, and the result is that to-day 
we are suffering because the Govern
ment is weak-kneed not because of 
its harshness or the strength of the 
steps taken by our military offlccrs 
in Hyderabad.

My friend here asks me whether I 
can put down communism by these 
steps alone? Surely, nobody would 
be so stupid as to think that by vio
lence you can stop all violence But 
when there is violence, you have to 
arrest it by violence. That is the first 
step. In the meantime, we have to 
think out and act according to non
violent methods also. We are doing 
it and Government is considering and 
adopting such methods. We have to 
aj^opt such steps by which Mahatmaji 
wanted to reconstrurt our .̂ ociet̂ .̂ 
3u t what you have in Hyderabad is 
unique in the whole of the world, it 
(s a peculiar feudal system there. It 
has all the military power, all the 
police power, all the Judicial power 
and all the revenue power., They 
were princes in themselves and even 
ihe old Nizam had pot much control 
over them, or did not care to control 
them so long as they were preoared 
to supply the necessary things rnd 
all the rest of it. To-day the ’'eal 
peasants are not given the land. My 
complaint i^ that Government is not 
removing these people who have been

piit on the land by the Communists 
and they are on the land over wtiich 
they have no right. Government are  
not reinstating the real peasant^, on 
their own lands on their ancehral 
villages and houses. The present 
occupiers have not been told, “You 
cannot stay on somebody else s land”. 
They have not been told that. They 
have not been told, “You cannot live 
in somebody else’s house,** They a re  
not the real peasants. They are peo
ple who are for a totalitarian society 
and not for a democratic set-up. 
Instead of asUng them to go, they 
have encouraged these people to sCa^ 
on. The Communist p ^ y ,  therefore 
are openly saying that they are p r ^  
pared to chance their methods on|F« 
where, except in Telangana and 
so far as TeUneana is oonceroed. 
“we must carry on with o u r 
usual methods, banditrj, M o n  .and 
all the rest of it.” Sir, they are no t 
peasants, they are not peasant lea* 
ders, though they call themselves hy 
that name. The land does qo$ 
to them. I do not want the land to 
go back to the Jagirdars, but the land 
should be returned to those peasants 
who had been driven away from 
these lands and who had been ex
ploited for centuries by the Razakara- 
and the Jagirdara. I want the actual 
tiUers of the land to come by their 
own.

Sir, I do not want to deal witii 
many more points which my hon. 
sister had referred to. I shall con
tent myself with just warning the 
hon. Minister concerned iga ii^ t 
bringing back the old Razakara b ^  
cause of some chicken-heartedness* 
On the other hand, please have a re
gular cleaning up of all the services 
in the State. The Education Depart
ment and the Police Department n e ^  
your special attention. The Revenue 
Department needs yojar special atten
tion. My hon. sister was rather un
happy because our officern did not 
kiiow the language in which the O.is^ 
n^ss was being carried on. Bjut what 
was that lAnguage?^ It is the lanyia- 
ge of the conquerors , over the lan
guage of the slaves, the lajiguagQ .01  

4en per cent, of the population oyet the 
rest 90 or 95 per cent, of slave popula
tion. I do not know which language, is 
recognised as the State language. 
Already there are th r ^  languaips 
there, real mother-tongues of the 
neople—Telugu, Marathi and 
Kanaada. And you have already 
taken such a long time to 
people their administration in their 
own language and' to bring the admi
nistration nearer the masses.

Babu Ramnarayan SIngb: What 
about Hindi?
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f n L  B u n :  On the top of that my 
friend wants Hindi also, let that also 
be there, I have no objection, but 
do not impose your Hindi in the man- 
iier that the old Nizams imposed their 
Urdu and their Urdu cullure.

Shrl Jainarain Vyas (Rajasthan): I 
want to take only a few minutes of 
:the House and that too to speak a 
few words about two points. The 

U rst point is Sirohi. Unfortunately 
that prince among politicians—Sardar 
Patel is not with us, otherwise we 
-would have been in a better position. 
Anyway, it was our misfortune 
that we could not bring home 
the actual facts before Sardar Patel 
and so we lost our case. The trouble 
^bout Sirohi started on the 8th 
November 1948 when an agreement 

■wua made by the Raj Mata on behalf 
the boy prince with the States 

Ministry agreeing to hand over t t ie  
adm lnlitration of the State of Sirohi 
to the Centre and the agreement was 
that the Centre would take over 
Sirohi on the 5th January 1949. The 
<lates are important The 5th January, 
<?ame and the Centre took over Sirohi 
into Its hands. But soon after that. 
Sirohi was given over to Bombay for 
admmistrative purposes. We did not 
mind that, because after all, it was 
given over only for administrative pur
poses But when the Constitution was 
being framed and our hon. friend Mr. 
K. M. Munshi came with the proposals
about the Schedules to the Constitu
tion, we found the name of Sirohi 
missing there. We also found an 
article in the Constitution saying that 
such States or parts or areas of the 
country which were being governed 
by any State or Province under the 
Extra Provincial Jurisdiction Act, 
would go to those Provinces. And 
then we took exception to it amJ we 
xaised our voice. But that voice 
^ould not be heard. I wrote to the 
President of the Drafting Committee 
pointing out certain discrepancies; but 
he could not see his way to look into 
the matter. Anyway, Sirohi merged 
with Bombay on the 24th of January, 
1950 when we had little time to raise 
dOUT voice of protest. Then .m the 
25th of January, 1950 Bombay took it 
over entirely and the whole of Sirohi 
became a part of the Bombay Pro
vince and it was a fait accompli,
.1 do not want to quarrel whether it 
is under Bombay or Rajasthan. We 
are all one. We cannot differentiate 
between Bombay and Rajasthan bat 
■my difficulty is that the people of 
Sirohi do not understand Gujarati 
language. If you look into the cen
sus report you will find that in the 
Areas which are being administered

by the Bombay Government at this 
moment less than 10 per cent, of the 
people can speak Gujarati. Even if 
we take Bhilli as Gujarati, as Mr. 
Munshi wrongly claims, those areas 
c^n have utmost 35 per cent, of Guja
rati population and the remaining 
population speaks Marwari or Rajas- 
thaai. The grouping of Sirohi wHh 
Bombay would be inflicting another 
language on the people of Sirohi. The 
Sirohi people have been agitating for 
a long time and there was the sad 
happening that took place in Abu 
Road, when a Sindhi boy who had 
gone there from Khandla on business 
was shot down and a woman who was 
also shot at that time succumbed to 
her injuries. 1 do not want to pass 
any strictures on the officials *)f the 
Bombay Government but I wHl re- 
qiiest you, Sir, and through you the 
Bombay Government to see that such 
happenings do not take place.

Now I want to bring to your notice 
that the language question should be 
taken into serious consideration. The 
court language is Hindi at the 
moment and if it is turned into Guja
rati and if the language through 
which the Sirohi boys and girls are 
taught becomes Gujarati in place of 
Hindi, the Sirohi people would find 
it very difficult. I can wait even for 
the legislature of Rajasthan to be 
formed but I cannot wait to see that 
by that time the people are not 
treated well and a language which is 
not their own Ts imposed upon them. 
I can quote the Census Commissioner 
who in 1931 or 1941, I forget which 
year, wrote that Gujarati is a foreign 
language in Sirohi. In the same way 
the Census Commissioner in the 
Bombay census report says that Bhilli 
is a foreign language in Bombay Pre
sidency. Sirohi is Unguistically» 
culturally and geographicaUy  ̂ part 
of Rajasthan and should go back to 
Rajasthan.

A word about the army units which 
are going to . be retrenched at this 
time. I understand that some units 
like the Jodhpur Lancers are being 
retrenched, in spite of the fact t l^ t  
they have got better traditions, effi
ciency. history of fighting so on and 
• 0  forth. I would request the hon. 
Minister to see that no one is f e trp -  
ched unnecessarily and the units which 
have got seniority and tradition are 
kept intact. I do not want to go Into 
in details of this question and I would 
like to leave the whole question to be 
gone into in detail by Minister
of States and to be decided by hixn. 
But at the same time I m ^  
him that the unit to which I have
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referred is the unit of Rajputs, who 
have a special character of their 
own. They are very sensitive people 
and can be accepted as very good 
allies. But if you ill treat them I 
think they can became furious ene
mies too. I would not incite 
them to become enemies. I would 
try every limb of mine and I will 
leave no stone unturned to see that 
Rajput chivalry comes to the help of 
India. At the same time I would re
quest the Minister to see that this 
fighting element should be given due 
respect and consideration.

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assembled after 
Lunch at Half Past Two of the Clock.

[ S h r i m a t i  D u r g a b a i  i n  the Chair.}
Kumarl Padmaja Naldu: I would 

like to say a few words on a point 
of explanation. I made a statement 
in my speech this morning which has 
been misunderstood. I referred to
30,000 people having been thrown out 
of employment by the abolition of 
jagirdari. I was not referring to 
jagirdars or their families because as 
w e  all know no jagirdar or zamindar 
or prince is ever allowed to starve. I 
was merely referring to the small 
employees of their administrative offi
ces—munshis, accountants, sweepers 
and chapprassis, etc. people who 
w e r e  not necessarily all Muslims— 
there w e r e  many Hindus, Scheduled 
Caste members, clerks many Anglo- 
Indians among them.

ftnj : 3naWT 

3IN #  ^  3ft W  TSC,
«PT 3PTOT TIT % fW  ^  aiTT ^
ipr jf I #rr T? (Cut
motion) ^ MnrcO
(States Ministry) ^  an 
^  W k ^
■nAfwsr (abolish) t ’n 1 

(Demand) 
n fr  t  I

w  ff'fi ^  f w w  w m x  ^ 1̂

3IT ^ I f̂TT ^  ft*
ftw (British
Govt.) vr «rr sttb ^

(Secretary of State 
for India) 
»>frt^(D om inion)
% *rr I T

^  aftr *rnr 
^  t,

^  IhTSft 'FTT

(India OflBoe) fim ^  r
^TT ^  t  Pp ^

f , w  fft
W!T ^  jfliT

vnfl vnr r
A' ^  aftr 'fTfwr
5  ft>

(reactionary Ministi y ) t  w
«Ft (heritage) f3j?r %
i  a»m«r % w  fT

w if ^  r

(abolition) ^
8i>T ^

^  ^  sftr ftr 

^  t ,  !̂TT Pf w
TT w ffti ^
w vra>t 3WT <iv?rT ^ I w  wWt 

JTWTOT aTFT
'nwfft ijWf ftf WwfkiKF 

ftmWe (Political Department) 
< ? i ^ T w r i r f  
% % <T| m w
fk6l^8few (Crown Bepreeenta- 
tSve) 'FT finrfife fnir 1
iT| TO ^nnr *ft wiw f  ^  t t t t  wWf 
^  115 ^  TT fvjT WT fv

?ft (England) % 
(Oown) sftr JT̂f %



l?o 

«FRW (Governor Grene>ral) 

Ir «T^t I
frr ITT *rfff»TT ^  «TT sftr TT 

i!ir3  ̂ (C low n D epart
m en t) frnr ̂  •nrr f̂t m'iIwIc+w 

Tgg fffl «It ^  apt ‘̂ RTtT- 

f ^ i f i  Jl? JtffmsT r»TTO^

W ' t  ^  f W e *  #
< 00 ' ( ia te ^ a te )

^  PpJTT t  sft’C *W t  

V o  <Ni4ff ^  !<1?r tt : f*r *it̂

TTsrr ^  »i^ t . ^  ^
«*TTW ^ I aik THTI ^  *Wt

ijv̂TT I , ?ft 'ftrfV̂  »nrt^% ^
arrfo ?fto iĵ ro (I . C. S. )̂ r?? wt̂ ff 
v t  3 m r  #5fl |  artT ^  ^  -rTJi 
^  f% VTT (♦‘II 5TT1T fv y  

^  'TC 5TTfR 5̂ynrr ^  I ^  arrf o 
^ o  î T̂o 4TW 3ft ftrfefT Jjwrnn: 
(British Em pire; 7§t tc  srT̂ nr 
iNr̂  ar>T ?raT
t | ,  ^  ^  ^  5IT^R
spnl firfe?r r^m r ^  €tx t?:

I ffFe^r
^rT '?, r<«5W
{Foredgn R elations) T̂ f?nn»T
«rr (D om inions)

^8 ^ o t? ^  (D ependencies)
>̂WW)5T (Crown 

Cplonies) ’'ft i .̂ rraî rr % ^
1^ !T?; ’TPT >Tnff H- f^fPsTT 
«n t <Tff^nr rfc ?t «»r art

f^5H  % 3nft '
>ITT, ^  

fw?rt aflT f  fiftx

Okmina B v iig v t^  » APRIL t»51 L ilt 'o f  Dtmand$‘ s m

^  VT 71# q (P art A) 
^  ?ft vN W rr ^  TTm Tf#

Jfr (P art B) ?jW1f 3fk «t|{
(Part C ) ^ i f ^ ? r f t ^  
«n: f^5j?y fVnrrsFr ^ f tr fe T n j^ T r iT  

^  snj^r arnr ^rnr^ w  firTr 

»PTi « fr^% arrT 5rf*r?

sT̂ iTT ^  w ,  5fr fiTrf*rr ?
^  »TTT (First World War) % t r f  

«rWf ¥ t  ^irr Pr^^r «tt ? ^ # r  
1 ^  (Rowlatt Act)5^ ftwr, ^  % 
ftn? *5® *n i ^

tTO’T (Section 371) wrr 
ftnrr >i;jTf ftr ?fto | ,  it^

*Fnr V^'f, ^
55t»ff #  ?y» r̂«Tr t ,  5*̂  5yt»r ir^ v*fl

^ ft* 3Ti5 %r H'«rfT
srriraftTiT^ ^\s? t:! '

3Tf % fJTTO arrf t̂wJT 
jsrr, 5ft w r  jRfrirr fsrr, ? ?rft jjit 
3ft f»rrT sf^qff % OTr# ^  
grR̂ irt̂ i-̂ y.- ^f»r fJT^r «rr ir?t 'TcVfjrTf-
;̂-55l 7l»T ^  5T.T̂  'TC 3T̂ 5T

jftfeTt ^rf, ^
5|ft 5?fr ^  »rf 3rt»: f^r ĵTsr^sr, »r̂ 7:»T3r 
3ftT ^ r ^ i t r ^ r  n ^ r f^ T rw r

(history) ^r foftfft^  ̂
(repetition) Pfr<Tt »mr i aMren 
iTfRJT, 3ft ?r«,F firft^T

«ft <Pff4rft ?rrtt
^  rr f i#  >ift ?T<rT

t  I, w .%  >fw ?*r WT
f* ? fiw ^

% aftr fe ^ ffw r  #r»T'’ ift Tirjf 

% ^m?T ?rr irPrrtT?? ?>ft siyrr 
TT ?T$ fiifjTfjr (Miai^t9t') 
3TO, #  ^  ^  sFT^r? ^  f  

Pp ^  Jnan ^Mr. Mout»j;i»)
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^  ?p^ 5 ^  Tc 5 «  ^  ^  f t ^ n t  
(reform) vtftRT*
f  aftr 3i»rt f t f e r  ^
'Tt (M ontague-
Chelmsford Schem e) 73#  «ft 
3ft tr  ̂iTJTT̂  (D yarohy)
^  ftpn  «n, ^
'4  ̂ li f% ‘ ansr tw.
w  I  I TTff flV ^  ftnfi Wff’TT 

^  fpjT 3FT w*paT %, aftr !??infT 

ftflT m  HVtTT I  »r\^ 5T ^  

%■ t  • 3f'”WT <T  ̂ ?ft
^’T % 'TRT *TT ^niH Jlf ^IW 
•FT ftf 3irf ?fl»r 3fTW #  *̂r
^  ^  arw  finiT *1*11 ft> 

w i#  3ft<

URfi -flf ^  5!?ifjiT 5>?ft 5 1 ^  
aiFT % ktvTK (Centre) ^ ^  ?WTf 
5^ I *̂ttw % f*nr r*ifHtc< *rft 5<iPTr 
SWT̂  VRlfhfiT  ̂ TT ^»5« 
(Central G ovt.) % ^  »rt,
'Jt) ^  % %̂ ?r ^  'T^

I *rT?T€ >fr 555-jf ff wFh!t 
iTff ^  |^?T srrr  ̂ f̂tfr fr|f 1 
5»rr^ f?yq ?fr g'-r % "tw 

sm ^T f % ?TiTR 3tM t̂ «fi 5ft ^  
^ ^  feftrr 3ITJT 3ft< >̂1

5>, ?ft tft 3rT9, fr
<̂T 5yt»T 3THff #  w?# i  I

?*TrTl 5179; r̂ ipr Vr or̂ t̂   ̂
ft*rr m  ^  afti >ft ?ft
"^5^ ^eft i | , . ?w 3ITT  ̂ fiTTf vrcor 

' ^  ^nrr. fv an<T' % !I!T5̂ h
( FinAnce) r̂ff t , «T)7 % «r?t 
^ r  ^ i r t ,  ^  3?? i

*niT *fl^ ^  Hi5n wnr
ftf WTT m ft>T ar.<T ^IT
am  II? ah l^t «̂r«<Pff̂ 5FT (Top-

heavy Adpiimstration ) wf

^Tl|# T? ^ft STTT ^  77 JT| ^  |*ft " 
pTf | ^  WT^ i  aftr q ^ % a r n T  
% fsrr ^JTT ^  t ;  ?ft f%T *rft T̂JPflK 

#  n? siTrr i r |t  arrcft a rt arrf
^ O  tf̂ To ^  ^ ? t «TT 5Tr*TT

• m  ifi >Tirf4'5r %
I ,  &f^^T ar^ ?r?f % Jwr % g faPTftr 

M5 I *T7 STRPT W f ■<»'jJi*J, ^ft ^FST 
OT fff ^>t ^  I JTf

^  1 anT7 STTT 
T7 WTT 3ff<b # 0

T7, 9w arnr % jwt % 

srf?rf5TfWf ^  ?<T«Tr ^  ^
^  ? TOT STI'T^ T7 f  fil> % vfHni

% amr % T7 ̂  ^r^? 
a rp T ^ T f f n t v ^ *

3T? ?f)?r7t ?r^- jft arrr #  ^r^nsr v k  
5ft I pP 3TTT wt»T (Backward) 
f  5ft H s r r ^ r  ^ ? t t  i  f% ^jt wpt 
fsp̂ r # sff'T # |.. ? ?t
JT| ?RT I Pp ^ 0  wM  ̂
<T|̂  ^  »r7yr»ft *Ht, ?«r
^  ’Î TJT *5® ^
3i^lff F̂t ^  aftt ?*T ^>I
^  5T  ̂ #  ^  % >[5JnT fiT aftr

giT w1?ff ^ srTT’Ti^ Jit (tie) 
'<Tf^r ?ftflf>. !ft ? « t ' ^  ^ #17 

f̂ ^ftfPt I ?»T 5jt»r 3TT̂  Jr?t ^  aftralr 
1̂̂  qf!fl f , «̂ t»T 

3ftr JiPT 1 ar̂ r arrr arirt
ĝ T % «T?t arr ifT ^  f̂ r 95̂  

I  ?fl g*T ^  7̂TT?ft ftf 
f, fi(r t  ?ft
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IJo (fto ftf?] 
f i T ^  ftr ^  f ,

in:5) ^  jjtTlPm (European 
Ladies) i' 1
3I#T If Tf ftf> 3n%T HIHW
ipn 11 «rre If mwr fan ft? ^

^  ^  ^ I
JWiT I f  afk
I ^  iW *1^ ^>1  ̂5 Wt

Vp WT t  Pf 8nft ^  
pr tjt I ?ft ^  (backward) 
^  wtj I am « n ^  f * r f t^  
(Popular Ministry) an5ft ^  ?ft 
^  WWT ^ P(f »TR ♦ F l i  f ,

(University ) ?ft 
arrr ^  vt ?flf ? 1 sn^ ft wt% 
<BTnnf afk 5*r it  I

* AT? !pr wWt % *1̂
»Bra< ^  ^  v t ^  5<
f*F 711% ^  '(ft *(>1̂
>1̂  *ft, f»(% 3To «IM«*r<, ^ 
fTJTT «?T, 5ft 4' # TO ^  H«'<N 
PPJTT «TT srftr '3'^^ >̂5̂  fsp *TO
^ftM I *prc ara 5*r t ’
fpft wtn TO «»>> 55it t ’ I

•(Minister of Finance) 
^ itft an^ ?^t^ (speech) V? 
fWT ft> ^  4 w i T?fw(backward 
area) |  vr ^r# ajPw? w? n«ff t  
nt ^  Jl'ipAnn (mentality) 
t  It >T| *̂ l*r fr iw?t
f  I ^  v ipn  (  ftr I M ^
•Ft % VT f*T WT I Wt ftf
f h r  t  ft^r t  ft! q i i  #  
aiTT 3n?2T arw ni ^  ^  (P art 
“C” States are after all P art 
“ C” StatesjiTPff »n€ <ft ^  «Trr 
?t »nrr I spTT <TnT 15ft w t $•,
tptM I iTw m  flrm?r f  ^

«<.!<(<. 3TT«y ^fJiT ^r

»T^ 3R? TC imrPm ?tt?w f
*TT ’JW

Tl|^ *fT ft> ^  MVK ^  vrf*
H>iiitt ^

•FTWT «rr I ^ m n : ^r^raf! If

^  It VfT ŝrrar «TT ftr 3 tn  
WT ww lAuf t!ft

% »RT ftf fttf w( Wft ft»W
« r tw  I 5»5f f ir tn iT  ^  f  srr arrr
^  (equal status)
fwT arTJPn I arnr ^  PtTm r ?t 

TO 5ft t  ftf
SV ft *̂ 7 *T^ 5’ T̂TT

?tW, JTf t  ftWr I % 3TTMn
»TT ^  T»TTOf  ̂ ^  WRR ITWr 
^  I ^  ^?t p  W  T̂?T
^  ^  f!T ^  ft» irnr
3ipr 8 i f ^  ftfnT ^  T ^ t

r̂ 5**̂  ^  v r
M*iri ft̂ TT T̂T T̂T  ̂ I ^  w1<l 
8n7 % 9T<r r*i'?>( ^
?5fTf 5T»»ff # STTT
•Ft an?# STT'ff ^  % t̂, ^
arrsT arrr â tt ^

^  f  I W % arPn? 5 n s n ^  
T̂5T TOTT ^ WT ^  f  ? ^

aiTsr ^  g  ftf r̂

% 5TT»T 'TT «nfT WIT T^r t  •

TJo, ^ 0  iriNft, %fiPT

v n v v f t  ^  ^
fiWWT ^  I 4' Wt flj(»IT ftr IfTT %

I WTV ^  It Wp *(T
ftf r n r r o  ^  It anifit,
^  Ir^ I ^ ftf
am w*J*TT aftr Jrrr »TT®r 5t»n 1 

5TT5 Ir >FtVff ^  
tftK f*nrr >nw ?>it i wfft* >*l
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fipT ^  JTT5IT ^  t  ^0 
ffto 7i>?r i  i

^iTT 5T|f 1 ,4' «m  ? rriR  « n w 5
^arr T?r ft? a m
#  ?(T JTIfIT W*TJT f w
t  I «Tt0 ^  JTHT fv

#  3r?T 3T»OT ^r«T %^rr 
t, «Wif̂  n? f  I 3ft

w f  I v g  % fjyqrr Prfjr???: ?rrf? ^

3»>T ^
(secretariat) ^ ^  i 4
ftf fTPrff 3 5 ^  %

9<\? ^  g t w aff  ̂ftrim ?»r
?rer «pd? 3TT9fw!Tt ^  ^  w  ^  
«T  ̂ 1 1  *TT *1? *r®(T {f *r^
'n: 4 'n'f̂ r*r»ff % aftr ^Jlrrt % 
JT5 j  ^  ^
V?f»T ^  (Lest one
good custom should corrupt 
the world) arnr sm ^
?ft % fw( a r^  ftrfh^ ^  I 
% «T(i % ?UTiff v t
arPTW^«< »̂w*r fjrnE^artr 
?*r ^  % wrnnc i qrfg4Tt»»H
tr i w r t  Ir ^  JT? «p? VT #5?rT j  
fe  f e t ^  arra ft: *TTfkA ' f t  
I’T ft fetjft arra; ft 
(tyranny of the majority is 
wotde than the tyranny of 
the minority)

{English translation of the above 
speech)

Capt. A. P. S lv h  (Vindhya Pra
desh) Madam, I am much grateful 
to you for having given me this 

 ̂ opportunity to express myself before 
the House. My cut motion is tliat 
there is no need for the States Minis
try to continue its functions onwards 
and as much it should be abolished. 
41 PSD

My demand is net without any founda
tion; as a matter of fact the Congress 
has constantly made surh demands 
in the past. You might be remember
ing that during the British rule there 
was a separate post for the Secretary 
of State for India and the Dominions 
were under the charge of another Sec
retary. In those days th^ Congress 
demanded that the post of Secretary of 
State for India along with the India 
Oflk'e should be abolished and its work 
should be entrusted to ihe Secretary 
for Dominions. In the same way I 
demand that this Stales Ministry 
should be abolished and the Minis
try of Home Allairs should take over
U s worK. I want it especially be
cause this is altogether a reactionary 
Ministry and its real character should 
be judged from the past conduct of 
that department from which it has 
drawn its heritage. U is laid down 
in our Brahma Sutras that before we 
abolish a thing we should look to the 
circumstances and to the causes' that 
lead to its growth; it is also written 
there that we should look at the 
source from which a thing lakes its 
birth because this -element too affects 
that thing to a great extent. All of 
us must be remembering and, Madam, 
you too might be knowing, that dur
ing the days of the British rule llrst
of all there was the Political Depart
ment and afterwards when the 
Princes voiced their feeling against 
it, it began to be called the Depart
ment of the Crown Representative. 
This development look piace in tliose 
days when the Princes began to say 
that they were directly connected 
with the Crown and had no connec
tion, whatsoever, with the Governor 
General etc. At that Lime a separate 
department, known as the Crown De
partment, was opened. The present 
States Ministry is nothing but the 
successor of that old Political Depart
ment. With the integration of the 600 
states the States Ministry has bec:un to 
consider the work in a manner as if it 
has performed a Rajsuya Yajna and 
after conquering all the six hundred 
princes in that Yajna it has become 
the sole emperor of all tho^e areis 
which they formerly ruled. As a 
king appoints a minister to advise 
him, similarly .this Ministry too has 
appointed these l,C.S> people, who 
ŵ ere the ministers of the British 
rulers us well in Iht.* past, as its 
advisers These I C.S. people who 
kept the British Government intact 
here and always dreamt of that Gov- 

/ornment advised this Ministry to 
c'arry on its administratiori on Those 
very lines on which the British Em
pire was run. There were four divi
sions in which the Government of.the 
British Empire was divided. IT ie re
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LCapt. A. P. Singh]
was a Foreign Relations Department 
at m at time, Desides that there were 
iiuniG Dominions, suine Dependencies, 
and aibu some Crown Qolonies. They 
warned lo divide Inaia into .smalar 
lour parts. Pakistan has been estab- 
JisheJ and they require her for 
Xoreiga relations even at this time. 
Some parts have been given the Do
minion Status and utners have been 
kepi as Dependencies and some 
otners as Crown Colonies. In this 
manner we have a model sketch of 
the British Empire before our very 
^yes at this time also. What is all 
this? What did we receive after the 
first World War? We were given 

Jluwlatt Act. Something had to be 
done in shape of that as well; so 
Section 371 was promulgated and it 
was said that these Parts B and C 
States would work as Dependencie.’. 
All these things were done with their 
'Connivance, We never wanted that 
there should be anything like this 
time limit of ten years etc. or that 
Section 371 should be promulgated. 
After this when there was agitation 
against it the results were the same 
as those that culminated in the 
Jallianwala Bagh episode. Firing 
was resorted to and several persons 
were killed. What happened in the 
States of Vindhya Pradesh, Mayur- 
bhanj and Seraikela. is only a repe
tition of the Jallianwala Bagh episode. 
Madam, the people of those States are 
beinsj treated in the same manner in 
which the British Government used 
to treat them and used to deal with 
them. After that what do we see? 
Just as there were changes made in 
the Government of India after the 
Rowlatt Act and the Jallianwala Bagh 
episode, similarly a change has taken 
place in the Ministry here and we see 
a new Minister in charge of the Minis
try  of States now. I congratulate 
him for he is trying to bring about 
some reforms as Mr. IVIontague tried 
In those days. If Mr. Montague pre
sented a model of dyarchy by intro
ducing the Montague-Chelmsford 
Schem£. the same has been oresented 
to us even today. Part C States can 
be given only this much and nothhig 
more and there are several causes 
for it, this is what is being said now. 
Madam, in the beginning they had 
only one sentence for us and they fre
quently chanted it like a hymn. 
They said that we were always 
quarrelling among ourselves. But in 
reply to that they were told that there 
were quarrels going on everjrwhere, 
there were quarrels going on in the 
other provinces also, there were 
quarrels even in the Centre; one of 
our Ministers. Shri Syama Prasad 
Mookerjee resigned from the Central

Government but the Central Govern
ment did not fail for that reason. 
There are quarrels going on in Mad
ras but they have not dissolved that 
government there. They had only 
one remedy like that of Amritdhara 
for us, whether we were suffering 
from headache or from any other 
ache; and that was that we were 
quarrelling with each other. When a 
lltting reply was given to them that 
quarrels were going on everywhere, 
they Degan lo  put forth another ex
cuse that we have not got enough 
flnances. For a minute take it tor 
granted that we have not got enough 
finances. I would like to *ask them as 
to why they want to impose this top- 
heavy Government on us if the con
ditions are like that? And if in spite 
of our protests they want to impose 
this top-heavy Administration ,>n us 
and continue to finance It from the 
Centre, I am at a loss to understand 
why the Central Governn:ient should 
not give the same help to the people’s 
representatives to carry on the ad
ministration when they are already 
financing the administration run by 
the LC.a people there? This is a 
Urange argument to follow. When 
you are already spending money or^ 
the I.C.S. people there, why are you 
reluctant to spend that very >noney 
on the administration run by the 
repre.senttitive* ut the people? Do 
you fear that the people’s represen 
tatives would not follow your advice? 
Why do you trust them so little?

The third excuse that has been dis
covered with regard to us is that we 
are backward. I would like to know 
in what respect are we backward as 
compared to others? It is true tnat 
we became the slaves of the Moham- 
madans and Ihe Britishers sometime 
later as compared to the other people 
and as such there is nothing un
natural in it if they have learnt to 
wear neckties etc. sometime before 
we learnt to do so. We call our 
women dharampatnis but they began 
to be addressed as Sahib and Mem.
If one goes to their places and en
quires about them, the peon would at- 
once reply, “Sahb is out”. If one 
further enquires as to who is there 
then the prompt reply would be 
“Mem Sahib is in”. In our sid6 olny 
European ladies are addressed as 
Mem Sahibs. Everyone who hears 
this answer is taken aback, there
fore, when such replies are given, 
the situation does not become very 
clear till one is told that they call 
their women Mem Sahibs. Thus 
they came to be known as Sahib and 
Mem. Because of the fact that we 
do not address ourselves as Memo



4̂ ?9d OtfM 2 1 Budget' • - 3 APRIL 1051 LUi of Dm^nds 5790

and Sahabs, they say we are back
ward people. When the question of 
forming popular Ministries arises, 
then also they repeat the same re
mark, that Is, we are backward. If 
we establish university, they close 
it. In this way they become advanc
ed and we backward. Similarly, we 
have also got forward and backward 
people. When the word backward 
was first used by Dr. Ambedkar, I had 
objected to it. To this he had ex
pressed his regret to my great plea- 
jiure. But now we find everyone 
using this woM. The hon. Minister 
of Finance has also remarked in his 
speech that these are backward areas 
whose expenditure has greatly in
creased. So such is the mentality 
which has over-powered them. Thai 
Is why I ask what useful purpose 
would be served by such a Ministry. 
Day in and day out we hear them 
say that Part C States are after all 
P art C States. They think as if be
ing a Part C State is a sin. If  it is 
so. let it be removed. Shri Gadgil 
o r Shri Santhanam know that for last 
twenty years I had been expressing 
a doubt in the meetings of All India 
Congress Committee that Con.3ftess 
might not take any such action. An 
Assurance was always given to me Ui 
Congress meetings that I should not 
In the least bother abou£ the future 
of the States as they would be treat
ed on equal footing and as soon as 
India got Independence equal ;-l*itus 
would also be given to them. Now 
that India is independent, I lind that 
the Congress is not sticking to its 
■words. Is this the truth and ahimsa 
on whose strength we wish to govern 
our country? Take it from me that 
my heart weeps to see the treatment 
being meted out to us and the spirit 
in  which efforts are being made to 
fflve us a place of equality. They cf.ll 
those people backward and wish to 
keep them as such who joined hands 
with them in the great struggle for 
freedom and sacrificed their lives at 
the altfrr for their sake. What can 
be more shameful than this? I reite
rate the fact that it is a blot on the 
fair name of lihe Congress. A day 
will certainly come when this water
tight division of Parts A. B and C in 
respect of various States will be 
shattered to pieces but it is to be seen 
as to who wins the laurels. I for 
one would like the Governfhent to 
take the credit Dashrath had told 
Kekai that there is no doubt that 
«am Chandra would return from 
exile and Bharat would serve him, 
but the j?lur would be her share and 
he would lose his life. In the same 
way. the division of States between 
Parts A. B or C will no doubt dis
appear, the blame will be on the

Congress and sufferings will be borne 
by us.

I have got very little time at my 
disposal. I have been continuously 
thanking you. Madam for, naving 
given me time to speak and now I 
thank you once again. Take it loi 
a while that Ministry of States did 
splendid work, as it itself claims 
The entire credit has been shared 
by the hon. Minister and his Secre
tariat. I thought 99 ;9 per cent, of 
credit has been taken by them and 
the remaining 0:1 per cent, has been 
given to the former rulers of the 
States. No credit at all goes to us 
who are ten rrore in number. Hav
ing, said so much I would like to 
submit to the House and our leaders? 
that they should, if they can, do 
away with this Ministry as also this 
sort of discrimination among States 
as Parts A, B and C lest one good 
custom should corrupt the world. 
Besides, I would also like them to 
dispense with Article 371 and treat 
all States on equal footing. Before I 
close, I would like to submit to the 
hon. Members of Parliament that 
tyranny of the majority is worse than 
the tyranny of the minority.

Mr. €hairman: I would like to tell 
hon. Members that if they exceed the 
time-limit they will be encroachln*? 
on the time of others. Therefore, I 
would like them to consent to a time 
limit of ten minutes because I bave 
a list of twenty names before me.

Shri Ethirajulu Natdu (Mysore): 
When we discuss this Demand relat
ing to States. I think it is appropriate 
that we should pay our tribute to that 
great architect who integrated India 
Into one through the foresight and 
vision he had in putting first things 
first and treating the consolidation of 
the country as the first Item in the 
great task that we had to undertake. 
In the little time at my disposal, I 
shall confine myself to the operation 
of Article 371 of the Constitution in 
respect of the Mysore State and the 
treatment that has been accorded to 
the Mysore State troops.•

It may not be out of place for me 
to mention that there was some heat 
generated this morning over the con
ditions in Hydertibad. but let me take 
the House from troubled waters to 
the placid and cool stream of political 
evolution In Mysore. From a bene
volent monarchy we evolved Into
responsive Government. From res
ponsive Government, we evolved Into 
responsible Government. From res
ponsible Government we are now part 
of a secular Republic. So far as the
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[Shri Ethirajulu Naidu] 
present Constitution is concerned, 
you may remember that when the 
Constituent Assembly was formed 
here, there was a Constituent Assem
bly in the Mysore State also. Subse
quently, there was an effort to evolve 
a common Constitution for all the 
States. Later on, that was abandon
ed and Mysore agreed to Its Constitu
tion being framed by the Constiluent 
Assembly. So far as Article 371 is 
concerned, may I remind the House 
about the context in which it was 
passed? I would like to read from 
the speech of the Sardar, than whom 
there was no other person intimately 
acquainted with the conditions' pre
vailing in the various States. He 
said on the floor of the Constituent 
Assembly on 10th October 1947 ?peak- 
ing on this Article:

“We are ourselves most anxious 
that the people of these States 
should shoulder their full res- 
ponsibiUties.”

With regaxd to the States of My
sore and Travancore-Cochin Union, 
he said:

“It is quite obvious that In  inis 
m atter the States, e.g. Mysore
and Travancore-Cochin Union
where democratic institutions 
have been functioning for a long 
time and where Governments res
ponsible to legislatures are in offi
ce, have to be treated differently 
from the States not conforming 
to these standards.’'

His own words have put the
matter with greater effect than I can.
I may not be understood as draw
ing any invidious distinction i\mong 
the States themselves. But rr\y
point is that a beginning should be
made with Mysore or Mysore and Tra
vancore-Cochin Union, where the ad
ministration is well advanced 
and which are, if I may say SD, 
the birth place of democratic insti
tutions. It may be that some of the 
hon. Members are not aware (*f it, 
but I may mention that as early as 
1881 the representative Assembly in
Mysore was formed to put forward 
the grievances of the people before 
the Government. In 1907 a legislative 
body was formed with a substantial 
portion of elected members. I would 
in this connection like to bring to the 
notice of the House the spirit in 
which the members from Mysore in 
the Constituent Assembly, among whom 
was our present Chief Minister, assent
ed to article 371 of the Constitution. 
Speaking on the 13th October 1949

in the Constituent Assembly. Mr.
K. C. Reddy said:

“Well, Sir, we the people of
the States have always been 
urging and agitating for a com
mon Constitution on the assump
tion that there would be no differ
entiation between the Provinces 
and the States. Now, seemingly 
this article 306B, present article 
371 was article 306B in the draft 
brings about a differentiation. At 
the same time, I want to say 
this, namely, that in our approach - 
to this problem we have always 
been actuated by the dominating 
desire that the security and sta
bility of India should not be
jeopardised to the smallest 
extent. We want to consider 
every proposal that may be 
placed before us from that fun
damental point of view.”
Proceeding he said:

“Mysore has been known to 
have an ordered administration 

jsince the last so many decades. 
Mysore is known to have a per
manent service of which not only 
Mysore but even India may iry 
proud. Mysore was the first 
among India States—and may 
I say among the Provinces as 
well—to have a democratic 
House so early as in 1881. In 
1907 another House called the 
Legislative Council was ushered 
into existence. So through all 
these decades the people of 
Mysore have been used to ^he 
working of democratic institu
tions.”
Finally, he expressed the hope th ^  

this Article may be a dead letter in 
the Constitution.

Madam, the proviso to Article 3T1 
reads: .

“Provided that the President 
may by order direct that tha 
provisions of this article $hall not 
apply to any State specified in 
the order.”
I wish that a beginning were made 

by exempting the Mysore State from 
the operation of Article 371 and that 
it may be extended to the other 
Part B States as soon as possible.

I  will conclude my speech with •  
word about the Mysore State troops. 
Under the scheme of demobilisation 
Mysore State Troops have been con
siderably retrenched and this has 
created a great deal of discontent In 
the rank hnd file of the army ther#. 
Out of about 50,000 troops that
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(b be demobilisied about 35,000 have 
been retrenched from the States and 
the so-called demobilisation in the 
Indian Arniy, if I am not mistaken, 
represents only the number who 
would have gone out according to 
the usual mustering out rules. There
fore, there has practically been no 
retrenchment in the Indian army. 
This invidious distinction meied out 
to State troops has led to a great deal 
of discontent and disaffection among 
them.

In the financial integration scheme 
between the Centre and the States 
there was credit taken for Rs. 20
lakhs per annum to be spent on the
Mysore army. I understand that 
after the retrenchment there is a
proposal made by the Mysore Govern
ment that either the Centre should 
rehabilitate these men, or give them 
such benefits as have been proposed 
by the Mysore Government, or that 
the Cnetre should give Rs. 80 lakhs— 
being the total of 20 lakhs per year 
for 4 years—to the Mysore Govern
ment for rehabilitating these men.
May I tell the hon. Minister of States 
that this is a very serious matter 
and he must give his earnest atten
tion to It to see that Justice is meted 
out to these men.

^  Pp JTft ’IT

^  n f  «ft I 3rnir
tnRHVr ^  ^  TT ^
^  f ^ r  ^

^  IT 3TT*T 
TT3rf«iH afR % sriSTr f  i

Ti«F«rnT ?  STM 5 r r ^  ^
^  jfto ^  fn̂ TT 

î'?rT I  3rr>r %
>ft >nn ^  ^  ?  i arrr

^  11 arnsr
^  arrfo (I. c. S .)
Vf 5rr€VT t  I arrsr Jfp «TT forff#

^  «rrfo 4\o (I. C. S.)
• r k  nrv«i m vift f

«rtr ^  ?()>' |rw?r
wTur <srr 1 1

PpT 5*T f  ft> wero >T̂
T^t5jh¥T%  TT f  I \o^ !̂ r
^<TTftrRTR^'aftT (R aids) 
^  f  I ^  ^  ^
<TRTf ^  qr !ITff
tpptt, »rfip!T3ff lift fn f t

^  *r gjfrf 7 ^  ff  I iTf t
>T|f % ^mpT Tr ft̂ iT srtr w  «Pi 

i jf  f  ftr 

«nm q^fHT r r̂ 1 ^  *riar
^  I  i r tr  ^

^  «T^ «ft ^
a? srr ,Tî  f i  3ft 
?»T wtiff vt Ir ^
* r r ^  ?>n t  %  *r?t wjsr fw

ftfJTT »niT ^  &pp«T ^
f f r

(catalogue) % n̂rfsT  ̂sftfT Jiy?r 
^  «r?f v r

'(»t*Pr 1 1  ^  fin'jr f  ^
<FT (Centre) #

3TT  ̂ ^  f ^ r  1 1 f t r r f  if 
aiiwH'Hr % T<in f^»T ? Pf anrt A
^  >ft 5y»n < 5T>
ipw tfm , f^irlr

aftr arrr «jjr 3TT̂ f<t?r VT̂ rr

(High Court) VT  ̂ aftr jt? 

^  t
4ft ^  (benob) 4fr v w ^ ^  irirr 
«rr *Tf v is
?«irT^ ^  »r< ^  I 5T?r t  fift
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[«f|
«Pt2T
% !ir(\!r qi srtr ^  ^

(transfer) f
%ii?r ^  ^ I

^  ^  v<fw (Public
Service) aftr ^
% (integration) % ?n:
#  w^rirr »t̂ t t  • ^  ^
f  anft 5w t t  Vi

^  ^  5T̂  f  3TT t  >
Pfnrr »nTT t  ^  s n  %

ftrgr »TTr t  < ^  ^
«Ft ^Kfsr?rir n arf̂ r̂
t  ^  T̂T5t % ark ^  ^

5>TT I 3ns3r ^  ^  5ft% ^  

3J7?: 3TM>T ^ r  ^ r  T^r
f  I w m  fW R  ^  ^KT ^
3 T ^ ^ T  ^  T ^  11  sirrire

^  ^  ^  f ^ T  farr t
ftr Tsrf^ ffdr g T»ft5PT (Public 
Service Commistion) ^  
(Consult) ftRT 'jfRT ‘srrf?$,
r̂ ^  5TÎ  ^  TnsiFTTiT

^  irr eW nr (services) ^
t«nf2^ (appointment) ftrnT'JTO I 
%pR T«ft̂ <T % f  B ^  ?Tff ^T  »niT 
aftr ^   ̂ VT

Tft ?PT 5T^ t  • ^
% ? 5ft ftf apflTJI f  I
TT5Tf«TPr % ?Vt»T
JTÎ  f̂V ST'Tjrt 7C ^iPffi T
«ft: 11 T f  ^ * r f  TT^^!T
% arr?*ft vf«T^ (Cotnmisaion- 
ere) % sft^ t̂TT tpt ^  ^

(ambas(3ador) %3ft^qr 
i r ^  s m r  ^  v n r  < n * n ^  ^  ^  f »

W3j<l' ^'ft5nrif'T?:«PT*r v ?  r f  
5 1 ^ 1̂  f%T(n»r 5T^ gtnr ftr 

TRTW % arwfinfif ^ 3T<r«Tf 
n  f s w n n  ^  1 %fiR «rrsr

WT̂ T ^  pRTrir 3fT?jft isrr

f  3rk  ^JTit ^  grr r |  f  > 

^  arftw am^fWti 
w  % aramr ^  P5?c
't̂ rqrf '̂ rr f  f % fV srriftT̂ rO > 

% lift gp- 3T?f?ftT ark M n
11  ^  ^  t  Pp

r̂fr anrsrwr f , str fipt
V ^  srvn: ^  1

(in*
dependent Judioiary) «ft, %ffrsr 
^  ^  aw (executive)
% ?rr«r srr T^r g 1 jt?

^  ^  11 5T|t % anerift ^
s m r  % ^  VT I

3TT ^  lit »TtT igf (Grow More 
Food) % JTHT. <K Iarr t  to ti 
f rm  eft ar sttt ^  3T̂  ft? <rs 
(Fo o d )^  (debate) f t^
TO f«r to ^ ppg:
Jtm  art^ firq- JT̂ f  I

?nt !TOT
(centralise) TT fsfiTT’ w  f  Prr 

. ?*nTT ?TT7T (initiative)
T̂RiT f  I ^*rnr intellec
tual ) JT«f ?i T?r t  aik

3tr?»ft TT T̂ f  I
w  3r ?̂r> 11 J>r«
W ^  3Tft ir !T̂  >rnr at 4r
«ERB?fT f  f p  1^5 ft«T «r? Sff^
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fw rt JTsjr 3ft f?«'̂ lr
^  ^  ^  3R^ 3ra 

T t f , 3 f k ^  ^  wl»r
dJK^l f f t R

^3RaTtf:rft«PT 3rwmr!T^

3ft 3 f^ r ?PT'k f  I ^
<flT ^  3?rr ^nriT t  fv  ^

?r*^ TT 5nfl>r ^  ^  *r^
a f t t w  ^rc? w M  »tft

?i%nT I

4ft f i ’ff % am fW f ^  t  • 
7t3PF«TR ^  W  5(551 ■»Trft
<P̂ l(d 5 I T19rf*rPT 5̂ 1 ̂ 11

% fHf ivT f?firr »rirr t ,  5»rrt
q^if 3TRf<^T ^  Tf t| | ‘ I

<Trtf ark f̂r -sftf
«flf M  qr #  wrer «n,
17-5 i  I

(English translation of the above 
speech)

Shri Balwant Sinha Mehta
(Rajasthan): The country had felt a 
wave of real satisfaction and rejoicings 
when the last rite of Raisu yajna cele
brating the end of autocratic rule all 
over this land was performed. But 
today when there are growing signs 
of its revival, a deep set anxiety is 
overtaking the country. *Just to pro
vide you an illustration I wish to draw 
your attention to the state of affairs in 
Rajasthan. At present an autocratic 
Government is running the administra
tion in Rajf^sthan. Although it is known 
to be a class B State, yet the condi
tions there are worse even than that of 
class C States. Autocracy reigns 
supreme in the administration there. 
It is an I.C.S. regime that is ruling that 
State. All the high ranking posts there 
are manned by ,the I.C.S. people and 
other inefficient persons detailed by the 
Centre. Because of these people the 
conditions there are steadily getting 
from bad to worse. Plunder ana

dacoities have become the order of the 
day. As many as 106 Pakisitani raids 
have taken place so far. Apart from 
these all, hardly a month goes when 
incidents such as plunder, murders, 

chopping of noses, violation of the 
modesty of womenfolk etc. etc. are  
noi reported. These are the general 
grave complaints that are heard 
against the administration there and 
the reason is to be found in the attem
pts at the revival of the old autocratic 
rule. No responsible Government is 
functioning there these days. All the 
noble customs and the traditions of 
the past are being wiped out. From 
the report handed to us it appears as 
if considerable reforms have been in
troduced but the report in question 
looks like the catalogue of a big con
cern of the type to describe which the 
idiom “ull cry but little wooP m a v  
quite aptly be used. In that report 
the Centre has taken upon itself the 
burden of affecting improvements in: 
all the subjects that exist on earth. 
It will take me more than an hour if 
I begin commenting upon all the sub
jects mentioned in the report but here 
I want to draw your attention to those 
only with which the Centre is con
cerned.

Firstly a reference has been made- 
to the High Court there. It has been 
stated that a new High Court was set. 
up there because the entire work be
fore the Udaipur and Kotph benches 
had been disposed of. But the fact is 
that there were over a thousand cases 
still pending before those benches, and 
these were« transferred to a place 
where at that time there were only 
400 pending cases.

Secondly a mention has been made' 
in the Report about the integration of 
the public servicej with the local 

services. Two years have passed and 
as yet the work of integration remains 
incomplete. Whatever little has been’ 
achieved in this behalf, has been ac- 
conjplished in a very bad way. The 
discontent prevailing amongst the ser
vices there exceeds perhaps all other 
parts of the country. From top to 
bottom this discontent is steadily in
creasing. It is my impression that 
even the provisions of the Constitution; 
are being violated there. I think In 
Article 320 of the Constitution It 
Has been laid down that at the time 
or making appointments in Rajasthan 
or anywhere, tho Public Service Com
mission should be consulted and their 
opinions obtained. But the Commis
sion has not at all been conr.ulted and 
It has had no hand in the appointments 
of these people. Some of the persons 
appointed are quite inefficient. People 
belonging to Rajasthan are working at 
other places quite efficiently. In many
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a department they are holding as high 
posts as Commissioners and Ambas
sadors Avith credit. They are occupy
ing high positions in the Army also. 
There is no department in which the 
people of Rajasthan have not dis
played their merit. But now ineffi
cient people from outside that State are 
imported and thrust upon us. It has 
been responsible for much of the dis
content prevalent there at present. In 
addition, some of the old things like 
Jagirdari system are being revived. 
This too is causing much wide-spread 
discontent and anxiety. The result of 
all these things is that lawlessness is 
spreading and the incidents mentioned 
before are taking place frequently.

Before this we had an independent 
judiciary in our State but now it is 
being merged with the executive. 
"These are the reforms that are being 
Introduced there and this is the way 
how people sent from here are work
ing there!

Now so far their doings In the name 
of ‘Grow More Food’ are concerned, I 
will tell you that story at that time 
when the Debate on Food takes place.

The whole administration has been 
so centralized as to take away all ini
tiative from our people. The intel
lectual section of our people Is rusting 
and, on the other hand, people from 
outside are being thrust upon us. This 
is causing wide-spread discontent. If 
the situation is not controlled at this 
stage, I fear a day may ^om e when 
even the Centre will find it very diffi
cult to control it.

The Court judgements which before 
this used to be written in Hindi, are 
now being written ih English. Who 
are the people who write them? They 
are the people who are out of practice 
of writing English and have almost 

forgotten it. Under the circumstances 
you can understand whether or not 
they can use the correct words in their 
judgements and whether people can 
hope to get justice in these conditions.

The same applies to the Army per
sonnel. Rajasthan militia has always 
been held in high esteem. It has 
tbroiuThout been a Stnto of the heroo^. 
Hundreds of soldiers have been dis
charged ther^ and the result is that 
big dacoities are committed frequently.

I had many other things in my mind 
which I wanted to submit, but my time 
Is up.
.'5 P M.

Shri Sivan PlUay (Travancore- 
Cochln): 7 propose to deal only with

the difficult financial position that some 
ot intAgrating States have to

face as a result of that integiation. I 
propose particularly to refer to the 
States of Travancore and Cochin. By 
integration such revenues as customs, 
income-tax, federal excise, broadcast-' 
ing, currency, etc. are lost to the Part 
B States, and as a consequence the fin
ances of these States have suffered a 
rude shock, I know that many pro
blems arose as a result of this financial 
integration and the Krishnamacharl 
Committee did tackle them so ably. I 
want to refer to the main recommenda
tions that have been made by the 
Krishnamacharl Committee and how 
they have not been sympathetically 
considered by the States Ministry or 
rather the Finance Ministry. The 

main recommendation of the Com
mittee was that “there should be 
equality of treatment as between Pro
vinces and States in the matter of com
mon services rendered by the Central 
Government and as regards the shar
ing of divisible federal taxes, g ran^  
in aid, subsidies and all other fonill 
of financial and technical assistance.** 
After further negotiations a further 
proposition was included, namely:

“There is need for assistance to 
Unions of States in connection with 
the internal integration of their 
administration and services and 
particularly in relation to their 
development in various directions 
in view of the undisputed fact that 
they are In a state of considerable 
backwardness compared with Pro
vinces’*.■
It continues:

“It will not be enough merely to 
say that as a result of federal fin
ancial integration they will be 
treated in the matter of grants and 
other forms of assistance in exactly 
the same way as Provinces."

Therefore it was thought that after 
this integration these Part B Slates 
will be given a special treatment as 
against Part A States in the matter or 
gran's, subsidies, etc.. This was a 
very welcome thing as far as it goes 
in respect of the Part B States.

I come particularly to the problem 
of Travancore-Cochin with regard to 
special treatment in this resoect. It 
arose not because of its “backward
ness”—I am not going to admit that 
it was “backward"’—but on account or 
its forwardness as I may call it. wc 
had already exhausted all tne avenue# 
of fresh taxation i;: the State, namely. 
Sales Tax, Income-tax, agricultural 
Income-tax, internal customs, etc. On 
the strength of iheF*̂ . revenues we have
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launched upon an ambitious program
me of compulsory primary education 
in the State, and also prohibition. We 
had abolished land tax as a policy and 
resorted only to agricultural income- 
tax. So much so the financial integra
tion took away many sources of 
revenue, but expenditure continued to 
5 %vell more and more. In the circum
stances of our case, therefore, the mere 
^compensating of the revenue gap bet
ween the federal revenues of the State 
and the federal expenses saved to the 
State would not meet the situation. 
My complaint therefore is that the 
Central Government has not given due 
<rare to the implementation of the latter 
portion of the Krishnamachari Com
mittee report which I have read just 
now, that is. that "‘it will not be 
■enough merely to say that as a result 
of federal financial integration they 
will be treated in the matter of grants 
and other fortns of assistance in the 
same way as Provinces'*.

I went through the Budget carefully 
and I could find only one item amount
ing to Rs. 280 lakhs as grant in aid 
for revenue gap for the year 1951-52 
for Travancore-Cochin. I am aware 
thVt the Krishnamachari Committee 

report very clearly pointed out that 
the States have k o  right for “compen
sation** as such but that any grant 
made is only made as an adjustment 
so as to ensure the gradualness of the 
process of integration and to mini
mise the shock thereof. But I want to 
point tjsji that we were getting not a 
very insignificant amount, that is, up 
to about Rs. 100 lakhs from internal 
•customs in our State According to 
article 306 of the Constitution it had 
to be abolished. But it could have 
been done very gradually as it has 
been done in many other States. But 
the Report advised or rather recom
mended its abolition even by August 
1949. The Report very subtly argued 
that its abolition in Travancore-Cochin 
was more necessitated by the Integra-' 
tion between the two States of 
Travancore and Cochin than by the 
Committee*s advice. It seems to me 
that by this argument the moral res
ponsibility to make good this gap of 
Rs. 100 lakhs, which we lost owing 
to the abolition of internal customs, 
was sought to be repudiated. But the 
fact remains that it has entailed the 
5tate a loss of Rs. 10 million, and it is 
my humble duty to plead for finding 
ways and means to reimburse .that 
amount. It was stated in that Report 
that the ?tate will receive in the first 
three years a further guaranteed sum 
•equal to the amount by which its 
actual federal revenues of the year 

-ending 16th August 1949 exceeded the 
average of such revenue during the

^811

two years ending 16th August 1949. 
This concession was necessitated by 
the need to give some compensating 
advantage as against the heavy loss 
resulting from the immediate total 
abolition of all internal customs. 
My submission is that it is a very poor 
consolation. The thing that I want to 
point out is that in view of the very 
heavy loss to the State's revenues, the 
J'inance Ministry and the States 
Ministry should consider their case for 
sympathetic consideration of a grant- 
in-aid and a subsidy. So far as the 
food subsidies are concerned, my sub
mission is that the State is relying for 
about 60 per cent, of its food require
ments upon imports from outside, and 
to cut off the food subsidies, as it has 
been done in the case of the other 
provinces, would be really asking us 
to go without food. My contention
therefore is that so far as the food 
subsidies are concerned, the Travan
core-Cochin Union should be consider
ed as a special case.

Dr. Parmar (Himachal Pradesh): 
The matter of the Part B States,
with particular reference to article
371 of the Constitution, has been
before the House since this morning. 
So much has been spoken about it that 
I would like to bring to your notice 
only a few relevant portions of one 
aspect of the matter which has not yet 
been touched upon by hon. Members 
who have spoken before me. There is 
rightly, Madam, a demand on the part 
of Part B States that this article should 
be reconsidered, and when the Cabinet 
is considering the matter of making 
certain amendments to the Constitu* 
tion, I hope that this article tpo will 
be revised. B ut.even as the article 
stands, I would like to bring to the 
notice of this House the spirit in which 
this article was framed and how the 
people of Part B States rightly feel 
that this article has been abused and 
the spirit behind it has been violated.
I would just refer to the statement 
made in the Constituent Assembly by 
the then hon. Minister for States on 
the 12th October 1949 when asking that 
august body to approve this article.
He said:

“I wish to assure the hon. Mem
bers representing these States, and 
through them the people of these 
States that the provision involves 
no censure of any Government. It 
merely provides for contingencies 
which, in view of the present con
ditions, are more likely to arise in 
Part B States than in the States of 
other categories. We do not wish 
to interfere with the day to day 
administration of any of the 
States. We are ourselves most 
anxious that the people of the 
States should learn by experience.
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This article is essentially in the 
nature of a safety valve to obviate 
recourse to drastic remedies such 
as the provisions for the break
down of the constitutional 
machinery**

and in the end:
“I hope this statement which 

embodies our considered policy 
will allay any apprehension which 
the Governments of any of these 
States may have concerning this 
article.** .

The statement I have quoted, as the 
House has noted clearly, made it cleai: 
tha t it was not the intention at all to 
Interfere with the day to day adminis
tration of these States. Madam, as 
has been so clearly brought out by so 
many hon. Members, the powers which 
have been given to the Advisers—or 
call them Ministers or Regional Com
missioners—who represent the Govern
ment of India and the States Ministry 
are omnipotent. They have been given 
complete powers. In fact, the whole 
administrative machinery is in the 
hands of these Advisers. Each and 
every matter, even where there are 
legislatures and popular ministers, will 
have to go to the Adviser and in case 
there is any difference of opinion, then 
it should go to the Chief Minister, and 
in case the Chief Minister too cannot 
see eye to eye with the Adviser, the 
matter* must be referred to the Minister 
for. States with the Government of 
India, with the result that complete 
authority and power- vests in the 
Adviser who represents the Govern
ment of India with all its influence and 
with all its prestige. So, it is but 
natural that Ministers, even popular 
Ministers, elected Ministers who have 
been sent by the legislature, are find
ing themselves in a very very difflcult 
position, for real power is not in their 
hands. They have got to act accord
ing to the wishes of the Adviser.

My submission before this House is 
that this state of affairs should not 
continue. These powers were never 
contemplated by this article when it 
was introduced and approved. It is 
true that these States may need help, 
may need some guidance. That help 
and that guidance is always welcome. 
Even supervision may be necessary, 
but to allow these Advisers to Inter
fere in the day to day administration 
of these States is hardly granting them 
any responsible government or any 
power to manage their own affairs. 
This is a very serious m atter which 
needs the consideration of this House.

Again, in the m atter of appointments,, 
in the m atter of key positions, in the^ 
matter of bringing in legislation^, 
everything has to be brought first 
before the Adviser. I want to mention 
the case of a few Part C States, parti
cularly Himachal Pradesh. As one* 
gentleman said, the reiv)rt reads more 
like a novel because it is absolutely 
unrelated to facts. A very rosy picture- 
has been given about developments. 
As far as development is concerned,, 
especially in the matter of roads,, 
nothing has been done in the last three* 
years. In the last meeting of the- 
Advisory Council which I attended on 
the 4th-5th January 1951, the Chief 
Commissioner came out with the inf or-• 
mation that no new road had been* 
made. To take credit, as has been 
done in the report, for some of the- 
things done before the integration is- 
to go behind all realities. In the same
way, it has been mentioned that since 
integration steps have been taken to* 
bring about uniform administration in 
the 35 States comprising Himachal' 
Pradesh in place of the previous almost 
mediaeval admijiistrative set-up in 
each of these States, thus ignoring the 
fact that before integratix>n in two o f 
the four districts there was a legisla
ture elected on the basis of adult 
franchise and popular ministries were*, 
working.

Sardar B. S. Man (Punjab): In this: 
very House we had heard compliments 
oeing showered right and left on the 
States Ministry not very long ago. It 
was praised and applauded but today 
it is a sad spectacle that we find not a 
single voice in this House who can 
appreciate or can pay compliments tO’ 
the States Ministry as it used to get 
only a little time ago. I did not grudge 
myself these compliments but I cer
tainly object to them now. When 
British imperialism was uprooted, cer
tain revolutionary forces were released, 
and it was mistakenly understood 
perhaps that the States Ministry had 
welded together the different tiny parts 
of Princely India into one composite 
whole. I had doubts myself then and 
they are confirmed today that it was 
the sheer momentum of that upheaval, 
that took us just across, but just at; 
that psychological moment the States 
Ministry played the part of the counter
revolutionary, thus thwarting the just, 
aspirations of the people. It behaves 
just ^s badly as the Princes themselves.

An Hon. Member; More than that.
Sardar B. S. Man: The good habits 

of a neighbour it Is very difficult to- 
copy, but the bad habits are so con
tagious that you copy them very" 
easily. Such is the case with ther 
States Ministry. Instead of democratism-
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ing the Princely people, it has itself 
become autocratic in its outlook. At 
this moment, looking at its activities, I 
am completely convinced that it is 
stultifying the entire democratic urge 
of the Part B States and that it is 
playing a reactionary role.

Two instances are there, Rajasthan 
and P.E.P.S.U. • So far as Rajasthan is 
concerned, enough has been discussed. 
I would confine myself only to 
P.E.P.S.U. affairs. In 1949 on the floor 
of this House the then States Minister 
said that P.E.P.S.U. was the homeland 
of the Sikhs and that it was created 
on the express wishes of the Sikh 
politicians. Looking back, I see how 
fraudulent hopes were given to the 
masses there. Today in the P.E.P.S.U. 
we have got two prominent Civil Ser
vice people, one of them is Regional 
Commissioner whom we can ordinarily 
approach for redressing wrongs. He is 
Regional Commissioner, he is Minister, 
and he is also constitution-reviser to 
'the Rajprdmukh. Strange anomalies 
exist there. It has been said that a 
popular Ministry has been installed 
there. We were crying perhaps for 
ages that we should be free from the 
clutches of autocracy, but what a demo
cratic set-up has been given to us, as 
the proverbial British imperialists used 
to do, democratic in their own country 
but autocratic out here. The RaJ- 
pramukh, through his own mattemal 
uncle, is ruling the Union through the 
backdoor and this is how our aspira
tions are being trifled with toda.y. Sir,
I consider that the States Ministry at 
this moment, having completed no 
loubt its historical role, should 
Iquidate itself. If we permit it to 

continue, perhaps more wrongs will be 
done and no good will come out of it.

An Hon. Member: Certainly.
Sardar B. S. Man: It is not' only 

sentiment or prejudice. According to 
its own admission, much of its work 
has been distributed among the various 
departments of the Central Govern
ment. After financial integration, the 
Part B Stales stand on the same foot
ing as P art A States. If we have no 
special Ministry at the Centre for Part 
A States, it is rather strange that so far 
as the Part B States are concerned, the 
entire field should be covered by the 
Central Ministry of States. Ind^d , I 
am at pains to see for what specific 
purpose this Ministry is functioning 
now. I feel t ’lat it is only looking 
after questions relating to .th e  rights 
and privileges of the Rulers, etc. I 
think that the States Ministry is now 
looking after more the rights and 
privileges of the Rulers than the rights 
and requirements of the ruled. This 
seems to be its main and primary

function. So far as the constitutional 
aspect is concerned, every other matter, 
internal as well as external, is being 
looked after by the different depart
ments of the Central Government or 
by the Ministries themselves who are- 
functioning in P art B States.

Sir, it has been said that the country > 
has been welded together into one com-- 
plete whole, but this thing has been 
frustrated so far as the Punjab States, 
are concerned. There are three States, 
Himachal Pradesh, B ila.^ur and ' 
P.E.P.S.U. The P.EP.S.U. comprises* 
of different islands. If one travels; 
from one part of the Union to the 
other, one will come across a boundary 
which belongs to P.E.P.S.U.; then two 
yards away, the land would belong tO' 
the Punjab and if one travels further, 
one will again come across portions 
which belong to P.EP.S.U., thus en
abling dacoits and people who have 
broken law and order in one State to 
get into and disappear in another State. 
This only creates problems of smuggl
ing, etc. Thus it creates the very 
problems it seeks otherwise to solve.

Again, Sir, Bilaspur has been given 
a separate status. It has only a popu
lation of one lakh and still It enjoys a 
separate status, even though on its own 
admission it has not got even proper 
arrangements for its offices. Bilaspur 
is a tiny State which is entirely 
surrounded by Himachal Pradesh, all 
along it has got geographical con
tiguity with Himachal Pradesh. May 
T know \vhv it has been created as a 
separate unit? Of late a belated 
reason has been given that it will 
eventually have the headworks of the- 
Bhakrrj Dam. May I know, Sir, what 
will be the status of MandJ State itself 
which is the headquarters of a great 
hydro-electric scheme at this moment? '
It is railed the Mandi Hydro Electric' 
Scheme.

An Hon. Member: It is only 22,000/ 
Kilowatts.

Sardar B. S. Man: I would seek your 
indulgence to bring to the notice of the 
ex-rulers or the present rulers or the 
pseudo-rulers that it is time to bring 
about democratic institutions. Other
wise. we shall snatch them from un
willing hands.

Shrl K. Vaidya (Hyderabad): As 1 
am coming from Hyderabad and the 
time allotted is very short. I would say 
something about Hyderabad first. 
Everybody knows what troubles we • 
had to undergo in the Razakar day s. 
and how much money was wasted. In 
fact all the people of Hyderabad are 
very grateful to the Indian Government 
for having taken police action. If that 
had not been taken, we do not know/
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■what our position would have been by 
this time. Of course, the times were 
very peculiar. The times even before 
that and after that were troublesome 
times. The people had suffered very 
badly under the Razakar regime and 
after the police action it can be said 
that there was some reaction in the 
people. I think it was excusable to 
some extent but later on, I think, after 
the police action, peace was restored to 
a great ex^nt. When the people look 
at the conditions in other places, they 
are not thoroughly satisfied with the 
peace and law and order position. They 
want that something more could be 
done and in fact It should have been 

‘ done. Unfortunately the circumstances 
were such that civil officers had to be 
taken from outside; they did not know 
thp rirrumstances; they did not
know the local men; there was not 
sufficient co-operation between the 
people and the Government but still 
the people of Hyderabad do feel that 
they did as best as they could under 
the circumstances. Now certain things 
have been said here today about Com
munists. Of course, the Communist 
menace is there. As I said the other 
Kiay, Communism has come from out
side; we do not want that the expendi
ture should be curtailed. I think that 

-expenditure is necessary. Unless we 
meet violence by violence, no peace 
can be expected. That is what the

• people feel there. The police as well 
as the army were necessary. Former
ly our expenditure on police was 
about Rs. 71 lakhs and now it has 
eone to about Rs 5 crores. What we 
feel is that this expenditure is very 
heavy considering our finances and we 
want that more amount^ should be 
given to us. I see in this budget that 
about Rs. 40 lakhs have been provided 
for by way of help but that amount is 
quite insufficient. Our other complaint 
is about subvention. The amount that 
has been decided to be given to us is 
about Rs. 1,16,000 or Rs. 135 lakhs of 
the Osmania currency. What we say 
is that the income which is coming to 
the Centre from us is much larger. Of 
course, that is a matter to be decided. 
I went through the report that has been 
given for the last year and it says that 
these matters can be settled very 
easily. I want to make this point quite 
clear that some injustice has been done 
to us in fixing up this amount. As I 
said we require more money; we have 
got our own development schemes; we 
have big schemes and we require 

^ large sxinis to carry them out and for 
that nurpose help must be given to us. 
Another reason why more help is 
necessary to Hyderabad is because it 
suffered heavily. I would plead with 

T the Government here that the case of

Hyderabad should be treated altogether 
on a different basis. The times through 
which we had passed were also differ
ent and therefore more morey should 
be given to us. As for the adminis
tration, we have certain complaints no 
doubt. There is corruption th^re. The 
civil officers in some cases were arro
gant. They came, with different ideas 
altogether. Some of the people there 
s'aid that they came as victors and went 
about assuming superior airs. At the 
same time, they are corrupt also. Un
fortunately there is corruption even in 
the Indian Union. Corruption seems 
to be the order of the day. We did 
complain about that, but we find that 
other States are also suffering on that 
account. '

One thing which has been said this 
morning has created some misunder
standing. I mean my sister Kumarl 
Padmaja's speech. I think it has creat
ed some sort of misunderstanding, that 
is what I found from the questions that 
were put to me. It was thought by 
some that she said that this Govern
ment is a communal sort of Govern
ment. I must say that it is far from 
this. It is not a communal Govern
ment. On the other hand, I would say 
that many people in Hyderabad say 
that unfortunately this Government is 
not communal. This Government is a 
secular Government. If I may be 
allowed to say the administration" in 
Hyderabad proper was not any differ
ent for more than a year after the 
police action. We wanted that the 
local police in the City of Hyderabad 
should have been changed, but nothing 
was done. The demand of the people 
was that the Police Commissioner who 
created all this trouble should be taken 
Immediately under custody. But this 
was not done.

I think in the speech of Kumari 
Padmaja Naidu she never said that 
our Civil Government which is 
secular has become communal only 
because U went to Hyderabad. 1 do not 
think that that was the impression 
which she wanted to create. She refer
red to certain things no doubt, but of 
course, this w^s necessary in the con
text. There were many things which 
the present Government did there. 
Immediately there was the abolition of 
the jagirdari system. Everybody in 
Hyderabad except the jagirdars wanted 
that that system should be abolished 
and if on that account certain people 
were out of employment, nobody 
could help it. There was the question 
of the unemployment problem. 30,0()0 
people had been dismissed because of 
the jagirdari system which was 
abolished. These Jagirdars had large
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incomes and when those institutions 
were abolished all the paraphernelia 
had to be dismissed. She referred to 
some two instances and one of them 
was the Gulberga affair. I made 
inquiries from my friends here and 
I find that the civil administrators 
there were not communal at all. The 
people of Gulberga on the other Hand 
said that he ought to have paid more 
attention regarding the people who 
have been there and who had been 
tyrannized lor centuries. It is said 
that when he went to Sholapur he 
was welcomed by the H.S.S. He was
9  popular officer and so when he re
turned a reception might have been 
given to him. The whole trouble 
started in this way that peojple of one 
community were murdered at one 
place and then murder of three per
sons in the other community followed 
and there wfis a chance of a communal 
riot breaking out and he immediately 
stopped it. The other case is about 
the unemployment of some people. 1 
do not know how far the facts are 
correct. We are not in possession of 
those facts. When the new adminis
tration came some servants of the old 
administration were removed. Mem
bers of this House- know many people 
in service in Hyderabad were all of 
one community; they were more than 
about 90 per cent, in offices and most 
of them were inefficient and incompe
tent persons who had got into the ser
vice on account of favouritism, nepot
ism and other things. They are in
capable of doing their work and if 

► certain persons had to be dismissed on 
that account and if they are out of 
employment, I do not think there is 
any ground for complaint.

That is all I can say within the short 
time at my disposal regarding Hyder
abad. Though there are other points 
on which I would like to speak, 1 do 
not want to take up more time and 
deprive other hon. Members of their 
time. I close my speech with these 
words.

Shri Dwlvedi (Vindhya Pradesh): 
There has been a good deal of discus
sion of the States this day and notes 
of discontentment were sounded very 
often. I will not proceed in the same 
direction and sound any such note of 
discontentment but rather shall deal 
with other aspects particularly in con
nection with Vindhya Pradesh. It is 
for the first time that the details of 
the budget for Vindhya Pradesh have 
been supplied to us in the House in 
some explanatory manner. I had re
quested the hon. Finance Minister to 
giv^ us explanations in connection with 
the budgetary position of our place 
ajqd he has assured us that next year 
this would be done. This year some

explanations have been furnished in 
the report of the working of th e  
Ministry of States. As has been ex
plained by many friends here, the- 
picture has been shown to be very^ 
bright, but really speaking, things are 
not as bright as has been painted. 
Dark spots in the moon do not remains 
hidden irrespective of the borrowed 
glow. I have no time to go in detail 
about all the dark spots but I have a 
few examples to bring to the notice of 
the House. As regards law and order, 
it is said that during the time of the- 
Rulers, there were no efficient police* 
to keep law and order and check the 
criminal activities in these areas; and 
that there were numerous dacoities, 
murders, burglaries and so on. But 
no figures for the past periods have 
been given to justify these remarks. 
It has only been mentioned that in 
Vindhya Pradesh this year there were 
75 murders, 124 dacoities, 148 robberies, 
1,948 burglaries and one thousand two 
hundred and odd thefts and so on. 
That was the condition last year. In 
no other State can you find such a 
state of affairs, with so many criminal 
activities going on. And the worst 
thing is this that in the report on the 
working of the Ministry of States 
aspersions are cast on the people of 
the State. For example, I may quote 
from the report the following:

“The Bundelkhand area of the 
State has been notorious for 

^dacoity for centuries past. Cer
tain classes of society have adopt
ed dacoity as their profession, and 
aided by thick jungles, lack of 
proper means of communication, 
and the apathy of the general' 
masses, they have flourished in 
their nefarious profession. They 
confined their activities to the 
houses of non-Rajputs, as most 
Rajputs have arms and their main 
strength was supported by certain 
sections of the population in the 
area.” .

These remarks do not go in favour of 
a good government. We should rather 
try to curb these unruly or criminal 
elements. When we had the popular 
administration in Vindhya Pradesh 
these activities had decreased. A 
number of dacoits were arrested and 
the position was improving. It was 
when the Chief Commissioner came 
that things turned worse. As I said 
some time back, guns were seized 
from the police and the under-trial 
dacoits ran away even with fetters on 
from before the trying magistrate. It 
is no use calling the people bad. There 
is a saying in Hindi or Sanskrit:

“ nnT rw i  iw r”
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which means that “As the ruler» so 
the ruled.’* If the rulers are good, the 
people also will be good. If the rulers 
are bad, so will the people be. There 
is widespread corruption in the ad
ministration and hence theso  ̂ reper
cussions that we see in various 
quarters. These are not peculiar to 
Bundelkhand area only. As other hon. 
friends have already said, the same is 
the case with Rajasthan and also in 
Hyderabad. The Communist menace 
in Hyderabad is there, you may term 
it what you like. These show that 
there is need to tighten up the ad
ministration. And this can be done 
only if we take the people into our 
<*onfldence. We have been giving pro
mise after promise. I can quote from 
the statement of the hon. Sardar Patel 
of happy and revered memory,, dated 
•the 16th December, 1947. He said:

“In the world of to-day where 
distances are fast shrinking and 
masses are being gradually 
brought into touch with latest 
administrative amenities, it is 
impossible to postpone for a day 
longer than necessary the introduc
tion of measures which would make 
the people realise . that their 
progress is also proceeding at least 
on the lines of their neighbouring 
areas. Delays inevitably lead to 
discontent, which in its turn 
results in lawlessness; the use of 
force may for a time check 
popular urge for reform, but u  
can never succeed in eradicating 
it altogether.*’

This is the note of the late Sardar 
Patel and the States Minister should . 
realise the force of these words and ‘ 
do the needful in this matter.

As regards the States Ministry, it is 
a wonderful thing that they have done 
in this country—‘Something which has 
not been achieved in any other country 
in the world. It is very necessary to 
see that the present powers are not 
abused and that necessary measures 
are adopted so that the people may 
feel that it is their Government that 
is functioning and that it is function
ing all for their own good. We do 
know that the services people are in 
some cases good people, we do trust 
fluch of them, and we do trust the hon. 
Minister. But we have to repeat that 
the need of the hour is to associate 
the people of the States with the day 
to day administration of the States 
and the rule by individuals or the 
advisers should be terminated.

Thakur Lai Singh (Bhopal): Before 
dealing with th« main question of the 
tPart C States, espefcially Bhopal, I

would like to make a passing refer
ence to some of the speeches made 
here this morning and again just now 
by my friend from Hyderabad. In 
these speeches references were made 
to there being some communal tinge 
in the administrative set-up of the 
present day administration as well as 
of the past. I would like to state that 
there is nothing communal in the ad
ministration in these States. The posi
tion is this. We in India used to think 
that only those parts which were called 
British India were ruled by foreigners 
and the other parts were ruled by 
Indians, I mean the Princely India. 
That is not really so. Most of the 
princes, except perhaps a few like 
Mysore and others—I need not name 
them here—were ruled by princes who

• during the decline of the Moghul 
Empire had somehow snatched areas 
here and areas there anci set up their 
own rule. They had no sympathy with 
the local people. Therefore it was that 
while the administration in British 
India was better, that in these Princely 
States was worse. These Princes, to 
make their position very secure, 
surrounded themselves with their 
adherents or supporters who generally 
belonged to the same caste, clan, 
religion, or community to which they 
did belong and therefore, their 
activities or rule was called communal. 
In the Rajputana States, the non- 
Rajputs were not treated in the same 
way as Rajputs were. Of course, there 
may be some exceptions and nobody 
need take note of that. The same was 
the case in the Sikh, Muslim and. 
Mahratta States. When the British
rule came to an end, these British
Indian Provinces which are called
Part A*3tates got their own Ministries. 
Indian States also by the wisdom and 
sagacity of our late Sardar Patel, were 
brought into a single unit, that is, their 
rulers were pensioned off. But the 
people in those States did not find any 
change. Instead of those rulers,
Rajput, Muslim or Sikh, they were 
ruled by persons from the Centre, and 
other I.C.S. men. The people in the 
P art C States thought that a new set 
of persons had come to rule over them. 
This is the chief cause of the discon
tent which is prevailing in Part C 
States. The s<^oner the differervies be
tween the Part C States and Part A 
States are done away with, the better 
would it be. Of course, as my hon. 
friend said, it will require time. But 
we must associate the people with the 
administration as much as possible. 
These dilatory and slow ways that this 
thing will be done after the elections 
or after so many years will lead to no 
good. We must hurr]^ up; we must 
quicken our pace. If we do not do so, 
things will certainly deteriorate. ^
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As regards my own State of Bhopal, 
I do not wish to go into the details 
because the Chairman would ring the 
bell. Otherwise, I would have shown 
that no appreciable progress has been 
made in any of the departments. 

'Officers on high salaries have been 
sent from outside. They have practir 
cally no sympathy with the local 
persons. For example, in the Forest 
Department, there is the Conservator 
and other big officers on fat salaries.

. But, there are no new plantations and 
no kind of systematic Improvement of 
forests is being done. The same is the 
<;ase with all other departments, 
•especially in the police where pen
sioners from the U.P. and other places 
are being sent. Being very old and 
inefficient, they are not able to do their 
work properly in the States.

As regards the jagirs, nothing is 
heing done. In Rajasthan and Madhya 
Bharat, the people have the satisfacv 
tion that a Committee has been set up 
and something has been done. In 
Bhopal...

Shri Jainarain Vyas: It has con
cluded its sittings.

Thakur Lai Singh: In Rajasthan. 
Yes. The powers of the jagirdars had 
once been taken away given back to 
them; they must be taken away but 
are being given to them again. That 
is what I understand to be the posi
tion. In Bhopal, nothing is done in 
this respect. The only thing for the 
Centre is to pass a law here so that it 

may just by a stroke of the  pen be 
extended to those places. In Bhopal 
there are reserved forests which are 
meant for the shooting of His High
ness.

The Minister of States* T ransi^rt 
and Railways (Shri Gopalaswami): J
hope, not. ‘

Thakur Lai Singh: I mean, by His 
Highness. Wild animals are reserved 
for the Nawab to shoot. The difficulty 
is, that cultivated land is devastated 
by these animals. In this connection, 
on a previous occasion, I made a 
reference to Shylock and said that 
when one pound of flesh was required. 
Portia said that no blood was allowed 
to be shed. In this wa^. His Highness 
should be asked to fence his own 
forests so that no wild animals could 
come out on the cultivated lands and 
if they come out, the loss should be 
charged on him.

So far as Bhopal is concerned, I 
should say that without any delay, 
Bhopal should be made into a big State, 
if the States Ministry has some love for 
the Prince there or for a set of people 
there. Otherwise, it should be merged .

in anv oi the adjoining areas without 
any delay, without waiting for the 
elections. Otherwise, the conditions 
there are deteriorating. Agitation has 
already begun, and in these eight or 
ten months, God knows what may 
happen.

^  t ^ o  w*rf :

^  Tfr
5 :^  t

*rar I 4  ^  j  f*f>

vnrw v r?  v x
3PR fipT? 3 T ^

I itT t t  3fr p r t

fbmrefr f  anrtA
% aiRiPcw 1TTTT ?r«m^ i  1

J it  m 'l r  v r  % jtt

1 1  4' ^
^  ^ » r r  s frf^  srr^rwv

C '  

fvTTsm rR ftrfir®

#  % ^ e 0 3T(i!?n?f ^  I

(Gazetted Officers)
Tt ^  w <rarr
4  % *T5 arf̂ jrra’T
■TTfRTT ^ P m  flf ^  ̂  fir
^  ?  I ftT >̂51 ^

ftnir 11

TOB ^  XTTFrPTVT

(projects) % fanr, % 
iT  ̂ »TJTr |  ’ft

I «rrerc
WT VT t  ? 8 ra> ^  1ft H  
iiVt anf 0 f̂to «t«ff ^  5^?r
^ 5 ^  TWn ^  3R*tT ^ I
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[ »̂To ^  ]
THTFvnT ^  ^  ^

f??f W T t  I '

dW ft 3Tff ?T  ̂ ^

^  tnrr*^ 5 , % *hh %
K  >1#  5 , ^ r  W 3|^ #friT f r t  

M  »T̂ 11 ’T§>rr̂  «T?TT
fl|j?lf f̂ lWT t  I f»T5y ^  ^
f*WT5T̂ ^ VTX^i I

^ 3W !T̂
P(fJTT I

5RT IT? ft> 'BfipT ^TfRcrr %

fiT^nFft #  t  ^  KT
55TO aftT 5!̂  t  ^

ftfirr n«TT 1 1  H ^  % ¥T«r ?F5 ?w*rT
g wtnf f®  >ft ^r^nrar ^  ^
1 1  '^[sff ^  »rrT TT ^  % *it5r % 

3r«prr fjrwt? TT T ^ l ' I  g ^ ta ra

3TTOT ^  P m  1 1  wt»r iffff iT7T%
i \  u ^ ^ rn r  ^r^raft ft?rt5 q  ftfiu 
*nn *T5RT  ̂I

f 0 3rV̂ # fT̂iTf
f  5Tt a r r a ^ J T f i
^  JSTt ^  TT?T TT f%

TTsrraft ?̂i ^r^Tfw % ^  ^  
gd'Hdi'i «H?r̂  iTTcfr I  I ^

(Tmr>. ^  !T^ ^  t  9Tk 5T
ŵcTl ^ I wiW) ^̂ 1

r9RfTT»TT  ̂ % t ^  Trarraff ®Jit«pnr  ̂

3ira<w t  ^  w arwre »iR % »rt?T 
i»it^«fl artT «fl5nft!t «A 5 ^ :5

w f rnp Trarrsff «|5̂ »j5!nft if f  1 

»nrw»r^ ^r<^% % 3f»i5? ^  p r^ ir  

3r«fl5T ^  «FTft^ v m  t  3nfl ? w r# l  
j f  11 *ftr ftffffRf % >TRr 
ftarf? % fw j ?J»f|5T ^  t  I

rPP STî rrC" *PI
^fW?F t  'PPT 5!T5ft 5PT!TF
^  ?TT9i % 3Tfft 3TT1T̂  | «T ? I
SHFST «fi aiKifl 5R5J Pro 3rr 
t  P fvj w  fĉ TRRfi f*nrr»T %

I 3ft̂ ?:, ^ jT   ̂ % »TTf
3TWW 5rr I , wt«ft «PT anrsr 

vrff fwirr srirrr t -  ^  5fr?rr 1 1

wt>r f^rr^r ciKr? ^  'jjffjfli
#^ ĵ55 ^  f?r̂  jw  11  I f f  fnTRitft 

fT*TFT % <mr 3tt̂ , jh r  5?
5T|lf ffTT I iTf 5lT 5 fr

% r̂P̂ jff a?>c 
f̂ fHWC ?TT?ir # ^  ^r

^ ftr '»l^ r̂, «llVi> <̂ f5T'l 
(Election) % «T5%fr grrfrfr sm
^Ci ST? S’fJT TT 3nw»fl I JT ?HRTaT 

f«F 3T»R frrfirerT ITf̂ sr 9TT ̂ r ?p?̂t 
^  ?  5ft T»T % ^  5»TT̂  ^

TTt? ^ ^ ^ T ’STO' aPRTT f̂ t  t̂ fT V ft?
lit W’r ^ t  n? 

?rw  ̂ft: 1̂ 55? ^  arnrK fan 1
^  am  ^ a r n f lt t^ if f  TTW^pfsT 

fTrf̂ RTT vt,
»T?t^ ^  ark % i)T3rtr ^  1 t
Jl? ^̂T̂tTT f  ftf 5I?t 5>=5 T?T g

^3)
5^ t  ^  w  irr 7^5 "

a r r r ^ T ^ ^
4'^  ̂  % arnrr f  ftr arr-T rJtn'
^  ftf T R P ^  IT ^<ftr?r6r »pt ?qr 

t  • ^  ^  *TW «pr€t n l
I  f»F TT tRt 31^ 3Th:

<TT?rr <TT I TO ̂
^ rVK  ftjJTT ftf ^ 

^  ^  JT̂ f ft?ft I b1»
^  I ^rnfhSTT ^ ^ a iT ^  »TfH ^ sr? 

ftnn I ^  jP *v  HT 3[ftr% 4«



5m General Budget— 3 APRIL 1951 Ligt of Demande

arf^TT I
Pinrf w  ^  ^  >r<Tr i Pf^

^  iftarr ^r »r  w  #  ^  arra»ft 

^  sftfTT a fk  ^  >5 aftr
•rfir ^  ^  ^  •ttv

?ft »Tf t  • ^  g rn n ^  ^
5T»j;iTr 1 1  affr f t? rra^

5ft TÎ  TT pTij^ artr TT
. f̂T5rr f  IT? ^  ^ I
ft>5rfr ‘R^cnrT’ft 5, ??r w  rr^jrf ?r?f>T- 
»nr TT ^ i  3fT3r Tnre<iPT% wl»ff«Ft 
*nw>T f t  T^ ̂  r<JTRRft PT»nn wrr^
jf tr  ^  'T ^ r?  *T'̂  ^‘<<jr 1

WrTf >rt̂  4 ?T̂>T ’TyrTT
t ,  ^  arnrrxt ^r nt^ wit

a-f? ?yrf 3rr-Trt, ^??r>T3r*ft
*T  ̂ »TTr t  I 5T .̂*T?r

ja rrt I ^rTTt r̂̂ r̂ ^nTM
I ^  T!?r t  ^ ^ HH#T
? 5ft %■ tp> P t^ ^ t >̂7?Tr w f t  «H«tfi 

j  aî r: |  ft? 3rr»ftT?Rt.
^  PP2TT 'TT2n  ark 3ft ?|5T arrf ̂  

^  *TT? 3ft ?ff JHTR-̂ f 
?|?*r I  3rr»ftTWTf w  f̂tw ^  
<*nr wnr 3it7:3T? m  ^
3TR f̂TET r̂ 'sr̂T TT?̂  Tf# H f»T5Rft
?t I w  % {rw Cr TrarwT̂  # sRnhr 
f̂ »TW 3r?d it 3>m ̂  gn-Ji artr am 
^  5TOB % # 5  ftr anfi^R <N ^I»f

JT PtPt̂ j V ^  f  ^  f * t f ^  ^
5t?fr f i  ^P 5T  ftrqr sTfif I

(English translation of the above 
speech)

Shri M. L. Varma (Rajasthan): 1
am speaking in this Parliament for 
the first time, but I am sorry that 
more time has not been given to me. 
It would not have been unfair had two 
minutes each been cut from the time 
of Shri Kamath and Shri Sidhva and 
given to me. Unfortunately the Minis
ter of our Ministry of States under
stands only Englishp he does not know
41 PSD

Hindi. It is therefore doubtful whether 
he would reply to my speech im
mediately. However, I would say a 
few things in short which are very 
important.

First, integration took place of 
Raiaslhan Civil Service. There 300

• officers out of these 328 are dissatisfied. 
Nine hundred gazetted officers do not 
know where they stand. So» in this 
connection I want an assurance from 
the hon. Minister that the right to 
appeal would be given to them as ha 
promised in yesterday’s debate.

Secondly, so far as Rajasthan is 
concerned, the Government of India 
have given them no help in connec
tion with their development schemes 
for their projects and irrigation 
purposes. Not a single dam project is 
being perfected with the help of^loan 
given from the Central Government. 
They think their duty finishes by send
ing officers and continuing the rule of 
the I.C.S. people there. The State# 
Ministry is quite sileru over the ques
tion of development of Rajasthan.

Thirdly, so far as the problem of 
labour we^are goes, centres of work 
are being wound up and hundreds of 
labourers have been rendered jobless. 
Bonus and dearness allowances have 
not been given to them. The mill- 
owners are turning them out at their 
sweet will. But the Ministry of States 
has not interfered till now.

Fourthly, the States Ministry have 
given out in the Report of 1950-51, 
published in connection with the 
famine relief, that they spent to the 
tune of Rs. 51 lakhs, Rs. 17 lakhs and 
Rs. 32 lakhs respectively in the allected 
areas. I can dare say that almost no 
help has been given. People are kil
ling cattle and living on their meat. 
They do not get even half the food- 
grains they require. They are starving. 
The claims made in the report are 
entirely wrong.

I want to say a few more things that 
are‘ of prime importanre. I was most 
surprised on the ridiculous decisions 
the Stat^.3 Ministry makes in regard to 
the property of the Princes. It neither 
consults the State concerned nor any 
cr^anisations there. Lakhs of acres of 
;orests there are tlie personal property 
of the Princes, used as their hunting 
ground, and Uie villages situated in 
them are still under the slavery of 
these priikc^j, .ike the French or the 
Portuguese settlements. In these 
forests of personal property thousands 
of acres of cultivable land is ?tlll lying 
unused while, on the other hand, the 
culUvators do not have enotigti laoo 
to earn their livelihood.



M28 General Budget— 3 APRIL 1951 List of Demands 6820

[Shrl M. L. Varmal
V

So far as the question Qt the abolition 
•1 Jagirdari is concerned, I have no 
Ivesitation to assert that from the point 
of view of the hundreds of thousands 
• f  people, the country had not yet be
come free. Hundreds of persons are 
being murdered even today, but the 
States Ministry is unconcerned. Vil
lages are being burnt in Jodhpur and 
Jaipur, the crops are forcibly cut and 
taken away and the cultivators have 
been ejected from their lands in 
thousands. Deputations waited upon 
the States Department but they paid no 
attention. It is true that the Secretaries 
and the Minister of the States Depart
ment have given the assurance that 
ioon, even before the elections, the 
system of Jagirdari will be altogether 
abolished. I am certain that if the hon. 
Minister once takes this step, at least 
one crore of people of our side, who 
live in Jagirdari areas, out of the one 
crore and forty lakhs will really feel 
that the country has achieved freedom.
I can hardly describe the tyrannies 
committed by these Jagirdars. Just 
outside this Parliament where I am 
speaking, a woman is sitting whose 
nose has been chopped off. You can go 
and see her. I have brought her here 
so that you could see for yourself the 
tyranny of the jagirdars in Rajasthan. 
The reason why her nose was chopped 
off is this. Her husband used to get 
one rupee and twenty*-flve seers of 
grain per month. He declined to serve 
for the reason that he could not pull 
on with that remuneration and left the 
service. The Jagirdar shut him up in 
his house although he has no police or 
Judicial powers. The matter was re
ported to the police. Then he was re
leased, shortly afterwards however, 
four persons reached his place one 
night, two of whom were jagirdar's 
employees and the other two being 
goondas, and they chopped off the 
nose of that woman in the presence 
of her husband. Such are the fruits of 
Indian independence and this is the 
exnmnlo of the control and sup^»rvi- 
sion of the States Department on Part 
B Slates which it claims to have over 
them. The hon. Members can imagine 
the extent of mismanagement. The 
people of Rajasthan feel as if the 
States Department docs not care for 
law and order. Dacoity is committed 
in vHiase in brrad dny Hffbt at 
12 noon and the village of five thousand 
population is looted for four hours 
and none of the culprits has yet been 
arrested nor anything recovered.

My time is nearly up, still I think 
It necessary to make a request to the 
hon. Minister in brief to abolish 

jagirdari very soon, help without delay

the woman who has come here and 
immediately stop the oppression of 
the jagirdars and dp all that may help 
to give relief to the people. Together 
with all this a popular Government 
must also be established soon in Rajas
than and the officers of the Govern
ment who are running the present 
administration there must be done 
away with soon.

«ft ^  ^  
«rt^ grRT

^  ^  jf I Jrrr 5ft

P m  t

^  S'TPT % fe n

I 3R ftn n  >nTT,

' 1 ^  fftsT
ft; ^ 'Tr'd f¥
#  ^  ¥t% ^  î ’srra; t

I

^  3n?*5Y sfuff ^

arrsr 51̂  t ^  # i

afiT q* ^  ^  arnr W

^TTIT ^  = Îl?Tr i  I ^

% II? ^  ^  T?T f  arilT 
arrir ^  tft A'

^  ^  5 1 ^  T5=TT
fsp arrr # aft !P?TT 35T*
JTT ^  ^  I  •

ft? wnlf 
Ti^rnrH % ?rr<r, «Tt

% ?TT«T 3tYc

5T I ^  I ^
?TT5iT
% sifff ^  T?T n r I t  p f i "

m r  TK TfT «TT, ^
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ifT Pp fsRT^r f?«rr ?*t i m  

^•^1^ >1*1 v t f w  I

t  ’ "CT̂ rWT-T ^  ^
(State) jf amrrit arnj; «t?it % 
ITT T̂fiT % IT? vTiTfmsT t  

t  I fp|?errs=f ^ ^  ^  f^T- 
R̂T t  %  f iw  % f q  f f ,

feftrn* 3rrf <T?iy % ^ « r  %

^  M  »TT ? I 5T fwrf
trwlf ^  arr^ q^i?  ^  w r  

«fV arr^ sp^ TTt T5 ?Ri5rr 
•TT I >#̂rT ft? 3Tff̂  w #  ^ TT

î frJTr (Leased A.rea) 
% ?ftT TT m  sftT ^  ^

( AdminiiJtration ) 
■̂ «al T^T I ^  f  fv
wttff ^  sr^*rr i t j i  i fsrtr f w  r̂ 
JT? Oinrr «Tirr t  ff? (̂r % 
fspf ^  ^  fsr̂ T ?r %

«?Pr. 5st»T >nf«®rt̂ J (Parlia
ment) #, 31%!^ (Cons
tituent Assembly) r̂, 
(Platform) <K, arerm^ ^ arrirr 
f5TT>«r snri *F’< t ,

(Prime Minister) T̂, 
3TT# (President) ^ aft?:
T̂T̂ n: C ®fk

aflt firsft % f»Tw v k

ftwT r«P ?5T ^  r̂ rrsr- 
f̂ % siTJrT afk  ann: arrr

artf 'T?r? ^  R̂T ^  f  eft vt 
^er (Centre) w ?nftr

5T»P̂ TTiT ^  <Tf %  I ?TT V tt

3PP anf »Tfr? W
^  \ w r  ̂  5 Pf ar» ^  ^Twf

^  <rt5rnT fv«JT 4T ??r 5* ?

% JTf garr t  ^  ftPT %
^  % 5it»r ?nfl«r *rt f?
sft’C (Protest) ^  t |  |  1
*rtr 5TT ^  t?hr 5nfl?r ^ 
?rt <n: aî JTmT Tw orr̂  f  aftr 
*p?r !fRTr ^ fv 5it TT3F*rw 1 anft 
^  ^  ^  <n: a»?JTnrir M  =wt

>̂nr n m i t it
«»T I snfl ^ ?ft  ̂ T̂OIT
«rr f«P w*s(f ^  5%?r in T|?5??tTfi 
% W r >fl ^  ^  5fw?T «T̂RfT 7t: 
^  arê n̂ T vr. ?PF?fl f  1 aft ^  
*rff <T ^  % 3;<TT aRirrwTT f«piTT 
>TiTT I »ft aF?T ^
^  ^  WT«TT >TJTT aftr ^  *ft- 
f ^ t  *Ti^ I ^  3rr#f5n j  ft?

^  R̂̂ fTT w  ^  ^*fr
3fk I t  T̂??rr f
fv *ft̂ f >TTT% ?wir, writ *ttt% ?t*r<T 

If? ^  «fr Pp "wt
'‘?yt 5PPR” s(H *‘wt TT^mw” I ^ r  

'•firll *TT ?jt^ >̂t 
TrsTf«rr»T w ^  «ft 1

•̂' Wf?r ^*rr 1 4
mJTJflJT n>f) 5ft t ,  ^  ^RTiT Ir, 
TTwmr#f r̂ jtî  srr«fftT «PT?rr
g ftp ^  ^r ww a?TO t̂*r 
r̂wisp (let the birds of the

same feather flock toge
ther) I an<3r 3Hf aftr arrf ̂  % «t»r 
faw 3tr? an«p T̂ST (fish out 
of water) ^  ?tt I ^ ?rf^ 

3TW % *F?  ̂ j  ft? ^
% n̂«T 'JTT̂ I Justice and 
equity demand that Abu and 
Abu Road should be joined 
to Bajabthan.
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(English translation of the above 
Speech)

Shri Bhatt (Bombay): Madam, I
simply try to speak only that much 
which I could do in five minutes. I 
fihall be speaking in connection with 
unfortunate Sirohi. I do not want 
to talk on any other things but I shall 
try my best to save Sirohi. Since this 
decision was taken in November 1949 
^nd even before that from 1948 to 1950, 
i.e. for the last three years, f have 
been trying my best to save it. But 
we are unfortunate and we have been 
merged. My village has always been 
in Rajasthan but the portion which has 
been separated, and the people who 
have now to live in other State, their 
condition is pitiable. I do not want to 
tell you about them and I do not want 
to waste your time by narrating their 
story. But I am telling this thing with 
a heavy heart that if Sa^dar Patel 
would have been alive, somehow or 
other, I would have certainly told him 
that the step he had taken is not the 
correct one. Kindly let these people 
agn. 1 ioin Rajasthan, their motherland 
and do not force them to live with 
others. I had great expectations. 1 
discussed this matter with Sardar 
Patel in March, 1948. I was having 
discussion with him on other points, 
and during that I had emphasised that 
we should save as much portion as 
we could from being merged into 
other State. But why it is happening 
like that? These things are taking 
place only due to the fact that un
fortunately Mount Abu was within the 
territory of Sirohi State of Rajasthan. 
There is no State in India which was 
partitioned but Sirohi had to undergo 
this surgical operation only because of 
Mount Abu. I do not know why the 
residents of Bombay State were so 
keen in ha vine? Mount Abu. It, could 
have been left altogether alone. Mount 
Abu could have been turned into a 
leased area as was in the British 
regime and the administration could 
have been run accordingly. We want 
that the people at that place should 
be saved. Since the day it was an
nounced that Sirohi will be partitioned, 
we, the residents of the place demon
strated our resentment against this 
step in the Parliament, Constituent 
Assembly, on platform and through 
newspapers.

We met our Prime Minister, Presi
dent, Sardar Patel, Government 
offlcials. advisers and other friends in 
order to get it included in Rajasthan. 
Aft regards Mount Abu you can place 
It under Centr«: •dminlstration so that 
nobody may raise any objection. Till 
1947 Mount Abu was direcUy adminis

tered by the Centre. Why the residents 
of that place are being harassed now? 
The people of that place are observing 
28th as a day of national calamity 
and are making protest since the day 
the announcement was made. They are 
harassed when they celebrate the 28th 
date and are taunted by words like, 
‘take Rajasthan.* Recently, I was there 
when the police committed atrocities 
on them. I was simply looking at it.
I had never dreamt that the police 
force of Bombay or of any part of 
India could commit such atrocities on 
the public. They were subjected to 
cruelties even in their homes. Persons 
sitting in their homes were brought 
outside and shot. I am certain that 
the Government of Bombay will insti
tute an enquiry into the m atter and 
wHl do justice to the people. I want 
to say that when police was firing and 
lathi-charging the people, they were 
saying these words to them—‘take 
cloth’, ‘take sugar*, ‘take Rajasthan*. I 
do not want to say much on the 
subject. I appeal to the hon. Minister 
and the Governments of Bombay and 
Rajasthan that let the birds of the 
same feather flock together. Today the 
people of Mount Abu and Abu Road 
are just like fish out of water. There
fore I humbly submit that justice 
should be done to the people. Justice 
end p'uiity demand tbnt Abu Road 
should be joined to Rajasthan.

Shri R. K. Chaudhuri (Assam): 
Madam, I want to draw your attention 
to the fact that the representatives of 
Manipur and Tripura States have not. 
on account of limited space of time, 
had any opportunity of speaking about 
these States. I had brought to the
notice of the House certain eyehts which 
are happening in Manipur in the 
course of which the President of the 
State Congress, the Secretary of the 
State Congress and the General Secre
tary of the State Congress were 
arrested. and the hon. Minister
in charge of States stated on 
that day that he had no informa
tion. I want to draw his attention to 
an application which was received by 
him on 2nd February 1951. He might 
be able to throw some light on that 
matter.

Shri Heda (Hyderabad): As the
time at my disposal is very short, I 
will touch upon one or ^ o  Poin^ tlmt 
have already been raised in the House. 
Firstly, I must give to the House some 
ide^ the
how things are obtaining in Hydera
bad. Twenty-five or thirty years ago 
though feudalism was there was no question of Hindu and 
Muslim. Sir Maharaja Klshan Pershad
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who could be called a representative 
•f the times had written a couplet:

arrcrfl | T<r f»TRj ”
[I am Hindu, I am Muslim, and 

freedom is my religion.
Those were the days when Hindus and 
Muslims lived like brothers. But in 
the last twenty or thirty years two big 
personalities came on the horizon— 
clever, powerful, political personali
ties—and slowly changed the whole
shape of the State. They changed the 
shape of the State so far not only as 
the Government offices were concerned, 
but they changed the shape also as 
regards the question of Hindu-Muslim 
relations were concerned. To illustrate 
how things were happening, I may 
say that when the question arose of 
appointing somebody to a high judicial 
office the name of Rai Baijnath was 
proposed bv a Muslim Prime Minister 
The ruler then wrote on the file, “Why? 
Is not any Muslim available in the 
State and if a Muslim is ‘ not avail
able *in the State why do you not get 
one from any part of India?” That 
was the way. that was the spirit In 
which things were done. The Muslim 
Prime Minister was ready to recom
mend a Hindu for a high judicial post. 
Let me give another instance of how 
things were viewed at the time. In 
those days when unemployment was 
stalking even the Hyderabad Muslims, 
a friend, a very witty fellow, a Muslim, 
told me that the remedy for the un
employment in Hyderabad was to 
preach birth-control among the Punjab 
and U.P. Muslims; he said, let the 
Muslims of Punjab and U.P. take care 
of themselves, the position will be all 
right. That was the state of affairs 
some twenty-five years ago.

Another factor in the situation was 
that because of the close and powerful 
collab"»ration bPtween the Razakar 
regime and Government officers, a sort 
of political ambition came into the 
minds of the Government officers. 
Even to this day the spirit Of this ambi^ 
tion is found there. ^

Myself and another friend in this 
House had an occasion to attend the 
Prem Chand Conference held some six 
or seven months ago. We saw there, 
under the chairmanship of a highly- 
placed Government officer and under 
his patronage, with the aid of money 
that was given by him, communist 
party propaganda was being carried 
on. Sardar Patel and Shrl Nehru were 
treated like anything and compared 
with Chiang Kai-shek, and openly 
called stooges and dolls in the hands 
of Birlas and Dalmias. That type of 
propaganda was going on.

Well, when the Police Action came 
It was a great boon to the people. 
Today I can say that next to Gandhi, 
if any name is popular in the State 
it is that of Sardar’s because of that 
Police Action. When the Police Action 
came we hoped things were to be 
mended, and they were mended. There 
was no question of Hindu and Muslim, 
but rather we found that because of 
the diplomatic manoeuvre of a few 
men, Hindu and Muslim, all Razakar- 
ites joined hands and in.'Kle friends with 
the new Indian Union officials, thus 
retaining the status quo and leaving 
things as they were. I and my wife, 
who also holds a good position in the 
public life there, went to a party in 
one of the places in Hyderbad. We 
found that wine was flowing, dance was 
going on and music was going on. We 
found that that was the place where 
Union officials enjoy their Ufe. On 
the other hand, we found that any re
presentations we made were left with
out any action being taken. A few 
days age we heard a gang of dacoits 
was operating in Hyderabad district, 
the district that surrounds Hyderabad 
City. I and another friend. Dr. Chenna 
Reddy, co-operated with the police in 
locating the gang. And we found that 
the Razakar spirit is not dead, it is 
very much alive. We found that the 
Hindu and the Muslim anti-social ele
ments were joining hands and carry
ing on their nefarious activities. In 
fact, razakarism to my mind has 
nothing to do with Islam or Muslim, 
;lust as the communist activities in 
Hyderabad have nothing to do with 
communism or Marxism. These are 
the activities of anti-social elements 
and I think the present Government 
has done very well in curbing their 
activities. There may be corruption or 
anything, but one thing is certain that 
the present police alone can face the 
communists. The former police wore 
poUahiratinc with tho onmmnnists 
and therefore they could not be use
ful in curbing the communist activi
ties. Similarly. c abolition of the 
zamindari a-’ ’ ittgirdari have been 
highly beneficial. Of course, we will 
And i(s good vosuUs only after uome 
time. In short, Madam, the prer^ent 
Government has done very well. With 
the iron hand of discipline of the 
police and the ameliorative measures « 
introduced like abolition of zamindari 
and jagirdariy I am quite certain that 
they will be successful in curbing the 
activities of the communists In the 
State completely.

Shrl Gopalaflwami; I have «at 
through this debate since this morn
ing......

ShH Naiiniddiii Ahmad (Wert
Bengal): Trying experience!
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Shri Gopalaswami: Well, it has 
been a novel experience for me so far 
as this Parliament is concerned. I 
thought whenever I had to represent 
a particular Ministry I was over
whelmed with the volume of compli
ments that were showered on me, but 
on this present occasion not only has 
no compliment been served up to me 
but it has been one chorus of dis
satisfaction with the work of the 
Ministry to which I belong.

Shri J. R. Kapoor (Uttar Pradesh): 
The average is all right?

Shri Gopalaswami: Is it? When I 
said it was a chorus I thought there 
was nothing on the other side.

Shri J. R. Kapoor: The average of 
the two Ministries.

Shri Gopalaswami: Well, that has 
been my experience this morning. I 
was trying to think out why this 
different treatm ent has - been meted 
out to the States Ministry on the 
present occaaioiL There is of courst 
the obvious explanation that the head
ship of the Ministry having changed 
the new Minister has so muddled 
affairs......

Hon. Members: No, no.
Shri Gopalaswami: ...... that no

Member could pay any compliment to
him or the Ministry which he is con
trolling at the present moment. I wish 
to remind the House that most of the 
period to which the printed report 
relates was a period during which my 
predecessor was in office. The other 
inference could only be that there was 
a certain amount of dissatisfaction 
with the way in which the Ministry 
was conducted even during his time. 
ISardar Hukam Singh in the Chair.]
But hon. Members suppressed all that 
dissatisfaction till the way was open 
for them to fling it at somebody 
else....

Some Hon. Members: You are right, 
Sir.

Shri Gopalaswami: I do not know if 
I am right. Personally I thought-that 
some of the compliments that were 

.pa id  to my predecessor, which he so 
well deserved as we all know, were 
the right sort of compliments. He 
built a great edifice, in this country, 
of unification. He brought the whole 
country under one umbrella, so to 
speak, and he has left behind him a 
legacy of which we have all reason 
to be proi.d. He thought that the nuid- 
ing hand of a Ministry at the Centre 
should be there for the purpose of 
consolidaUng the work that he had 
done and he efitabllshed this Ministry.

manned it with people with plenty of 
efficiency and drive, sent out selected 
officers to the different States under 
his control and the results of all these 
are today obvious to anybody who has 
got the eyes to see.

I was rather disturbed by the 
manner in which the reverse of com
pliments were showered upon officers 
either in the Ministry or out in the 
field. I can tell you from my 3J months* 
experience of this Ministry that you 
have not had a more loyal and efficient 
team of officers to carry out the policy 
of the Centre than you have today in 
that Ministry and outside in the field, 
I hope hon. Members will recognise 
this. It does not put heart into the 
hardrworking officers to be told every 
time there is an opportunity of doing 
so that they are not doing their work, 
that they are becoming dictators and 
that they are laying down things for 
others to swallow.......

Babu Ramnarayan Singh: They are 
being spoiled by such praise.

Shri Gopalaswami: It is very
difficult to answer the kind of inter
ruption that I have had from my hon. 
friend but I shall be only wasting 
time, if I try  to take notice of them 
and reply.

What I wish to say today is, and I 
appeal to the House, that it is not 
the best way of getting good work out 
of hard-working officers to tell them 
“You are inefficient, you are corrupt, 
you simply dictate to other people and 
those other people have got to swallow 
what you say.’* They are Indians them
selves, as much citizens of the country 
as we who are not officials are and 
they do their work to the best of their 
lights with honesty, with every desire 
to carry out the policy of the Govern
ment they are serving and I think with 
a great deal of courage too. If they 
stick to their offices it is not because 
of what is said about them in this 
House but often times in spite of what 
is said about them in this House. I 
wish to make that perfectly clear......

Prof. Ranga: That is an undeserving 
remark—what the Minister has said 
just now.

Shri Gopalaswami: I should like to 
begin by referring to the speech of 
my hon. lady friend, Shrimati Padmaja 
Naidu, who started this debate. I was 
somewhat amazed at what she said. ..

An Ho^j. Member: So were we.
Shri Gopalaswami: Her eloquence, 

her diction and the manner In which 
she delivered her oration. If I may put 
it that way, reminded me of a voice
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which till sometime ago I had heard 
frequently on public platform^. I wish 
1 could have carried the comparison 
with the other voice to a greater extent 
than I am able to do today after 
listening to Miss Padmaja Naidu this 
morning.

Eloquence is a great quality but if 
an orator allows exuberance of langu
age to carry her away from realities 
and give expression to opinions, judg
ments and even statements of fact, 
Which cannot stand the test of 
scrutiny, I can only sympathise with 
puch a person for letting herself in for 
(criticism of that sort. That is what 
^ a s  borne in upon my mind when I 
near her. She wove cobwebs of 
various descriptions and several of 
teem were I think, dissipated by the 
pard and realistic speech of my hon. 
friend Mr. Ranga. But she let herself 
ko with statements which, as I said 
pi the beginning, amazed me. For 
instance, the manner in which she 
■eferred to civilian officers who 
bllowed the military after the Police 
[ction. Those words, I would ask the 
pouse, are they words which any res- 
Onsible person would commit himself 
t  herself to? For example in one 
Sace she said:
, “It is sad to have to relate that 

that vast fund of friendship and 
goodwill,—that is to say, created 
by the military—all that trust and 
confidence, was destroyed with 
almost effortless ease by the tiny 
army of civilians who entered 
Hyderabad on the heels of the 
Indian army.”

find she went on showering a few 
nore compliments of that sort;

“What will never be forgiven or 
forgotten by the bitterly disillu
sioned people of Hyderabad is the 
low mental and moral stature of 
many of the men who were sent 
to rule over them in the name of 
the Indian Union. With the excep
tion of a few who did good work, 
the majority of them proved to 
be ignorant and inefficient, crude, 
arrogant and corrupt.”

The succession of adjectives was ^  
compelling that I fo u n d  some hon^ 
Members crying “Shame”. 
whom I ask. For unbridled languMe 
in describing the activities of respon®*' 
ble officers, who were careful^ 
selected by the Centre and sent out “
help Hyderabad out o* ‘Hi, Snro i this IS hard to beat and therefore I 
say this characterisation is something 
which I cannot condemn in measured 
terms.

Then there are o th «  gems from t ^  
speech, which are certainly gems from

a litefary point of view but th« 
reverse of gems from every other point 
of view. For instance, she said:

“There was that corruption of 
the spirit, that decadence c4 the 
mind whose outward and visible 
tokens are the mean and narrow 
outlook, that intolerant distrust of 
other modfes of thought, life and 
worship, which we vaguely term 
communalism. I charge the Minis
try of States with having been 
guilty of the most criminal neglect 
in the choice of ike men that they 
sent to Hyderabad as representa
tives of this secular State of India.”

Well, I was not mvself personally 
responsible for the cnoice*of the men 
who are now working in Hyderabad. 
Most of them were selected prior to 
my taking over this portfolio. The 
old Sardar does not need a compli
ment from me, but it is only paying 
homage to truth to say that no better 
selections could have been made 
for the kind of duties for which selec
tions were made by hhn. They are 
doing their work in efficient and hon
est ways. They have won the con
fidence of the people. I was recently 
in Hyderabad and I know what the 
average Hyderabadi feels about our 
officers there. They were all of one 
mind. For instance, there was a ques
tion as to whether we should have a 
popularised I^inistry. Two top ranking 
popular leaders came to me and said, 
“Popularise the Ministry, Sir, if you 
like; but let us have the Chief Minister 
who is now in office” and that Chief 
Minister is an official. To characterise 
these men who are doing unpopular 
but efficient work in this way is a 
thing, as I said, which I cannot con
demn in measured terms. That it 
should have come from my hon. friend 
is rather strange, but I must put it 
down to her inexperience of this 
Parliament, of administration and, if I 
may put it that way. of life

Now, something was said about 
communalism in Hyderabad. Two hon. 
Members have contested this poslUon.
I remember that a very big individual 
in the country wrote to me about 
communalism in Hyderabad. ^  far 
as the members of the administtaUon 
are concerned, I made the fullest possir 
ble enquiries into the allegaHons that 
were made and I found that those 
allegations were without foundatton. 
One of them related to a case in which 
the particular person who made the 
complaint was himself in te r e s ^  
that explains l^rhaps why -that com
plaint was made. But In the 
concerned, namely, the Chief Mtaister 
and his Cabinet, I could not find the
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tShri Gopalaswami]
slightest trace of communalism in their 
dealings with the public.

Shri Heda: That is true.
Shri Gopalaswami: And as one hon. 

Member from Hyderabad remarked, 
there is a certain amount of public 
feeling among a section of the public 
who feel that having successfully 
carried out the Police Action the 
Centre must have gone further against 
members of a particular community 
which' had to go under as a result of 
that process. But I do not think that 
that feeling is common in Hyderabad. 
It certainly is not prevalent among 
those who are responsible for the 
administration today. To refer to in
dividual cases of not giving promotion 
to one small official here or preferring 
a more efficient official for a Muslim 
official there and so forth—to point to 
such things as showing communalism 
in the administration is doing an in
justice to the administration which it 
does not deserve.

With regard to other points in re
lation to Hyderabad, I do not know if 
I should deal with them at any length. 
A good deal was said about Com
munism and the Telengana area and 
so forth, as also the amount of ex
penditure that we are incurring on 
Police operations in that area. I think 
Mr. Vaidya voiced the general opinion 
in Hyderabad when he said that all 
the Police we have at the present 
moment are necessary. The feeling is 
rather that that Police Force should be 
increased, if it is required for sup
pressing the evil. The only thing urged 
is that, soeint? that their funds are 
getting exhausted, they desire that a 
much larger fraction of that expendi
ture should be borne by the Centre. 
As a matter of fact, in the current 
year w<» b^^ve be^un taking over some 
of the Police expenditure on the Com
munist-infected area. We have also 
ftllotted funds for ameliorative work 
irom the Centre ^nd Hyderabad itself 
is putting forth os much as it can for 
the same ournose. Everybody under
stands that this is not going to be 
suporessed by rr^ere Police action. We 
have got to go forward more speedily 
than we hnve done hitherto in regard 
to ameliorative work, which will wean 
awnv piibl’V svmnnthy from the small 
group of terrorists who now frighten 
them out of their wits. Latterly, there 
has been evidence coming from a 
person who has gone and lived 
amon<»st these neoole in their very 
haunts. That evidence is to the effect 
that the in^nenre of the Commimists 
over the public even in the area which 
thev «re now dominating by murders, 
terrorist acts and so forth is waning.

What is more to the point is that the 
people of the locality are willing to 
give fight to them, and therefore the 
indications are that if we pursue this 
policy -and keep down crime and at the 
same time go forward more speedily 
than ever with ameliorative work of 
all descriptions such as opening up of 
the country by roads, fitting it with 
schools and hospitals and so on, we 
shall succeed in weaning them success
fully away from Communism. This 
may be a permanent solution to this 
problem. As to how long it would take 
is a m atter about which one cannot 
prophesy. My own feeling is that the 
intensified Police action we have taken 
need not take us long, and before the 
current financial year is out we should 
be able to see something more hearten
ing than we are seeing today.

There have been several other 
points. Mr. Asawa raised two consti
tutional points. I am not sure that I 
should deal with them at the present 
moment at any length, because I 
should have to take a good deal of 
the time of the House in trying to 
controvert his position. I think his 
main point was that the official Minis
try that was set up in Rajasthan when 
Shri Hiralal Shastri and his Cabinet 
resigned about the beginning of 
January is ultra vires of the Consti
tution. I have tried to read the Articles 
relating to the appointment of the 
Council of Ministers in States of that 
description and I for one am unable 
to agree that that is a correct inter
pretation. When a Council of Ministers 
resigns, the authority that has got the 
power to appoint a Chief Minister and 
colleagues comes into play naturally 
to fill the vacuum, and the Rajpramukh 
as the person in whom this power is 
vested has made these appointments, 
and I think they are perfectly valid 
in law. But for a more detailed dis
cussion, I should like to invite him 
separately instead of my wasting the 
time of the House. And I shall be o n l y  
too happy to convince him.

Secondly he and some other hoo. 
Members also raised another question 
of a constitutional nature—that is 
article 371 which relates to the super
vision and control over Part B States 
exercisable by the Centre. The point 
was made that it really had reference 
to particular occasions when such 
action would become absolutely neces
sary, that it should not be used from 
day to d.ny interference with every 
flpv in States.
As a matter of fact, I have been doing 
these things mvs^lf for some time now. 
but therft Is no desire '̂n the part of 
the Stntes Ministrv fo infp-rpff>r with

• the day to day admlnictratlor. More 
often than not it is the Pait B Stale
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Government itself, whether it is a 
popular government or any other 
fovernment. which seeks advice from 
us in regard to important pieces of 
legislation, in regard to executive 
action of any consequence, in regard to 
selection of people for high level 
appointments and so forth. And when 
they seek our advice, the advice is 
given; and when they seek our help 
for finding out men, we correspond 
with other States and find the men 
they want for them. When, for ii> 
stance, on some complicated pieces of 
legislation they are not willing al
together to rely on the legal advice 
locally available, they write to us and 
we get the best advice possible and 
send it doyn to them. These are not 
done as directives under Article 371. 
They are really a sort of friendly con
tact between the Centre and the State 
and the desire of the State to get 
advice from the Centre and the readi
ness of the Centre to obtain and give 
that advice. You cannot . call that 
interference.

I might tell the House—some people 
from Mysore spoke about this ques
tion—I have been asked during the 
last few days, rather few weeks, to 
exercise my powers under Article 371 
in regard to certain things even in 
Mysore. I have so far resisted the 
temptation, though I cannot say that 
the particular things that were 
alleged did not admit of our exercis
ing these powers. The bias so far as 
the Ministry of States goes is not to 
issue any directives under Article 371 
if that can be helped. We rather 
believe in giving advice, in persuading 
the State Government concerned to 
see that the advice is correct and then 
make it an act of that Government 
itself and not an order issued from 
the Centre.

Shri Raj Bahadur: I would in this 
connection, like to ask the hon. Minis
ter whether his attention has been 
invited to the fact that the Ministers 
appointed in Rajasthan are drawing 
salaries ranging from Rs. 3,000 to 
‘Rs. 5,000, while under the piovisions 
of the Constitution they are on^  
entitled to draw the salary t h e y  drew 
at the time the Constitution came mto 
force, which varied from Rs. ^ ^
1,500. Have any directions b ^ n  issued 
by the States Ministry in this benali 
to the Ministers?

Shrl Gopalaswami: Uo to this
moment, I > âve not is su ^  a single 
directive under that article.

Shrl Raj Bahadur; Our ^omplamt 
is that no directive is Issued In this 
behalf.

using my power.

Shri Bharati (M adras); Most 
certainly when they abuse their 
power.

Some Hon. Members: Where there  
is no legislature.

Shrl Gk>palaswami: I now come to 
the speeches made by my hon. friends
Kaka Bhagwant floy and Sardar 
Bhupendra Singh Man. Sardar Man 
was down-right. He thought that the- 
States Ministry had no right to exist 
and must liquidate itself. I appreciate 
that sort of position and, so far as I 
am concerned, I think the States 
Ministry cannot exist eternally. That 
is my view. The question is only one 
of when it should cease to exist; 
whether we have reached a stage when 
this Ministry as a separate Ministry 
should cease to exist. I for one agree 
with my very distinguished predeces
sor that the States Ministry should 
continue and that for some time. As 
to whether after a few years the stage 
will be reached for closing it, is a  
matter wtilch we can consider at the 
particular moment.

With regard to PEPSU a good many 
things were said and I think my hon. 
friend Sardar Man ended up by say
ing: “If you do not reform matters, 
pull these things together, we may 
have to snatch it away from you. 
force.'* That is an ultimatum. If It 
was uttered In different circumstances,
I should have Had to decide whether 
I would accept that ultimatum or 
challenge.

Shri SondhI (Punjab): Did he say
‘take it away by force’?

Shri Gopalaswami: **Snatch it aw ar 
he said, I believe.

But let me remind him that If 
things are not so good as *
would like them to be In P ^ S U , It 
Is not due to the States Ministry* 
n6t due even to the two officials ^ a t  
are administering PEPSU today; It ^  
largely due to the state of general 
polftics in that particular State, anci 
if I may add, even more due to the 
^ t e X i n t e n i a l  politics In the ranks 
of the local Congress Party. I say W s 
deliberately because ever since I took 
office I have been trying to out 
some means of bringing together 
persons who could constitute « J
ministry and every day ^developments 
hnvp been taking place which make- 
this prospect recede further from me. 
Only within the last 
some signs of people coming toeether 
and I am fondly hoping that within ^  
few days more it be possible
for me to persuade certain i^rsons to 
shoulder the responsibility 
this administration and relieving my-
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officers from the unpopular task of 
running an administration which 
everybody seems to condemn. After 
all somebody has got to hold the fort 
and my officers are there for the pur
pose. But if it is possible for politics 
generally and in the congress ranks 
to improve sufficiently to enable me 
to do this, nobody would be gladder 
than I shall be to put a popular 
ministry into office in PEPSU.

We had a very uproarious kind of 
reception given to the speech of my 
hon. friend from Vindhya Pradesh. I 
am ut a disatvantage because I 
was not in a position to follow every 
word of what he said but apparently 
it was so interesting and humourous 
that the House gave an uproarious re
ception to what he said. I think we 
cannot get away from things for 
which he perhaps has been partially 
responsible. If I had the time I would 
like to give you the detailed history 
of the case and to the part which my 
hon. friend has played there.

Shri Sidhva (Madhya Pradesh): He 
says that he has a good record.

Shri Gopalaswatni: I shall not 
pursue that matter. Vindhya Pradesh 
has a very peculiar history and it has 
alternated between what might have 
been a Part A State perhaps and a 
Part B State. It was actually a Part 
B State and then the popular Ministry 
so conducted itself that the State had 
to go out of existence and we had to 
nreate a Part C State. We put a Chief

• Commissioner there and he has come 
in for wild attacks from all factions 
in the State. Everybody seems to agree 
in saying. “We do not want the Chief 
Commissioner; we must have a popular 

‘Government.*’ If my hon. friend were, 
here, I would ask him what sort of 
popular Government does he visualize. 
Let me get the material for a popular 
Government which can function and I 
am quite prepared to consider it. As 
you know with regard to all these 
States the Government policy has 
already been explained to the House 
and we shall bring in some legislation 
which will enable us to go forward 
with this sort of thing even in Part C 
States.

Then something was mentioned about 
Sirohi. That also has had a chequered 
history, if I may put it that way. I - 
appreciate the heat with which my 
hon. friend, Mr. Bhatt spoke. I under
stand that he was very intimately 
connected with the negotiations; he 
was connected at all stages with the 
negotiations which ended in part of it 
merging with Bombay. I hope I am 

^ g h t .

An Hon. Member: Yes. He was the
President.

Shri Bhatt: Am I to understand’ that 
the hon. Minister means to say that 
I was a party to the partition.

Shri Gopalaswami: I thought I chose 
my words carefully. I only said that 
the hon. Member was in touch with 
the negotiations whicR ended in a part 
of Sirohi being merged in Bombay 
State. I suppose it is accurate.

Shri Bhatt: I flatly deny that. I was 
not a party to partition. All I can say 
is that I was opposing it to the very 
last minute.

Shri Sidhva: Not in the Constituent 
Assembly.

Mr. Chairman: Hon. Members would 
kindly have patience and hear the 
hon. Minister. He only said that the 
hon. Member was in touch with the 
negotiations. In that also he might 
have been opposing it. The hon. 
Minister may be heard with patience. 
There should not be so many.voices.

Shri Sidhva: In the Constituent 
Assembly he silently supported it.

Shri Gopalaswami: I am very thank
ful to you, Sir, for explaining what I 
actually said.

Mr. Chairman: I request that the 
hon. Minister may be allowed to ' 
continue uninterrupted.

Shri Gopalaswami: I can say now 
that he is so opposed to this matter 
that he would like this thing to be 
reversed almost immediately. I appre
ciate his point of view, but this thing 
is part of the, existing Constitution and 
if you want to change the boundaries 
of States as Axed by the Constitution 
you have got to follow a particular 
procedure which is prescribed in 
Article 3 of the Constitution. When 
the Centre takes the initiative it has 
got to seek the advice of the legisla
tures of the two States which might 
be affected. For instance, we might 
have to ask Bombay and as Rajasthan 
has no legislature now, it is a matter 
for the consideration of the House 
whether we should precipitate this 
question of merger until Rajasthan 
also happens to have a legislature. 
That is the reason why as Mr. Bhatt 
himself indicated, the view has been 
that it might be kept over till after 
the elections.

Shri Hussain Imam (Bihar): May I 
draw the attention of the hon. Miniiter 
to the fact that this change took p la ^  
by no Article in the Constitution Itself 
but by the order of the President under 
some Article?
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Hon. Members: I)o, no.
Shri Q ^alasw am i: It is perfectly 

within the Constitution.
Shri Hussain Inuun: Not in the

body of the Constitution but by execu
tive orders.

Shri Gopalaswami: Sirohi is not a 
separate State mentioned in the Con
stitution. It is part of one of tlie States 
which are mentioned in the Constitu
tion. So it is really in the Constitution 
and you cannot get away from the 
fact.

Shri Hussain Imam: The division 
was by executive orders; it was by a 
statutory order.

Mr. Chairman: Whatever that was, 
it is now incorporated in the Constitu
tion.

Shri Gopalaswami: You have re- 
;.minded me that I have got only 5 
^minutes to go; I have got quite a lot 
‘ Of things to speak on but I will try 
■to confine myself to the limit that you 
ihave prescribed.

i: There is one matter which I think I
Should refer to though it was not 
f mentioned by any hon. Member of 
the House during the debate. A certain 
^amount of publicity or rather enquiry 
; in the Press has started about it. I 
thought I should tell the House exactly 
how the matter stands. That relates 
to Hyderabad. There has been so 
much of wild speculation and mis
understanding in regard to the forma
tion of a Trust by His Exalted High
ness the Nizam in respect of his 
jewellery that I think I would take 
this opportunity to acquaint the House 
briefly with the facts of this trase.

As soon as possible, after Police 
Action, His Exalted Highness the 
Nizam agreed to prepare and to sub
mit a complete inventory of what, in 
his view, constituted his personal and 
private Dfoperty, both movable and 
immovable The preparation of this 
inventory occupied a considerable time 
and the final lists of movable property 
were received from His Exalted High
ness the Nizam only in January 195P. 
As in the case of other Rulers^ the 
Ministry of States accepted the jewel
lery in His Exalted Highness’s list as 
his private property.

H.E.H. the Nizam had detailed con
sultations with the Government of 
India in regard to the proper disposi- 
Ition of this jewellery. He finally 
^decided with the Government of India s 
approval that a trust should be created 
in  respect of the entire Jewellery. On 
this trust the Government of India are

represented by one of their officers. 
According to the terms of the trust 
deed which has been duly executed, 
the trustees are empowered to effect 
the sale of this jewellery with the 
exception of certain items which have 
been set aside for the use of the Nizam 
on ceremonial occasions and two or 
three other items that have been set 
apart as wedding gifts for his grand
children. As and when the remaining 
jewellery is sold, the bulk of the 
proceeds of the sale will be invested 
in Government of India securities, 
the income from such investment being 
distributed among His Exalted High- 
ness’es children in certain specified 
proportions. The jewellery has been 
deposited by the trustees with a bank 
in Bombay. It is the intention of the 
Government of India that the major 
part of the investment in their securi
ties should be utilised for the benefit 
of the Hyderabad State.

fi P.M.

Shri Bharati: What is the approxi
mate value of the jewellery?

Shri Gopalaswami: Jewellery of 
that description is not easily valued. 
It certainly is a fairly big amount.

Then, Sir, there is one other matter 
to which I should like to make a 
reference. Hon. Members would have 
noticed a news item in one of the 
papers this morning about a meeting 
held in Bombay yesterday, of what is 
described as a union of ruler^. I was 
rather disappointed that no Member 
of the House referred to this matter 
in the course of the debate. I wish to 
make a reference to this only for the 
purpose of stating that the House 
should not get away with the idea that 
the Rulers have formed a union with 
the consent of the States Ministry or 
with its approval. I might here tell 
the House that the States Ministry, 
and for that matter, the Government 
of India will not recogpij5»' union.
I say it for many reasons. It is hardly 
necessary for me to detail the reasons 
here. I^m e of the members of this 
union have come to me, rulers, and 
tried to make out that this is a purely 
convivial, social organisation, that it 
has nothing to do with any of their 
political or other grievances and so 
forth. But I saw in the news item 
this morning that certain grievances 
of individual Rulers were discussed 
at this meeting yesterday; and they 
keep the matter so secret that they 
would disclose the agenda of to-day’s 
meeting only at the meeting. Now, 
there are lots of things going round 
in the country, and I am watching 
developments with all the keenness 

that I can command. There are some
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among these Eulers who have got 
rather false notions as to what they 
could or could not do. I have been 
informed by an official report from a 
high-placed officer, that some of these 
princes, comprising both big and small, 
met at a particular place, confabulated 
for four or five days and are thinking 
of drawing up a programme of agita
tion in certam directions. The points 
they seem to have discussed—some of 
them—are these:

Merger and integration of States 
was done against the wishes of the 
Rulers who should now combine for 
restoration of their States to them.

Shri Sidhva: They live in fools 
paradise.

Shri Gopalaswami: I have already 
told you that Sardar Patel built up a 
great edifice. So long as I am in office,
I will act on the footing that that 
edifice is going to be permanent, and 
any association or any agitation which 
has for its object the toppling over of 
that edifice will be sternly and firmly 
dealt with. That is one thing. The 
other......

Shrimati Durgabai (Madras): Do 
Government propose to declare' it un
lawful?

Shri Gopalaswami: I am rather 
afraid of the Supreme Court, because 
freedom of association is one of the 
fundamental rights. I would therefore 
prefer to scotch this without doing 
anything which might bring me within 
the jurisdiction of the Supreme Court.

The second point they considered is 
that the Rulers should enlist the sym
pathy of jagirdars and zamindars and 
they should help them to maintain in
tact their jaXjirdaris and zamindaris 
I say. Congressmen, look out!

Then the third one is that the Rulers 
should actively set up candidates in 
the coming elections with a view to 
(Capture power. Personally I would 
like to give them*the fullest freedom 
to do this sort of thing, and I think 
it is necessary for parties who are 
opposing them at the elections to show 
that they cannot so easily capture the 
seats. Sir, I think I have done.

Shri Sidhva: C ani^t the question 
of the privy purse be considered. Sir?

Mr. Chairman: No. Now I shall put 
the Demand to th^ House. The ques
tion is:

“That the respective sums, not 
exceeding the amounts shown in  
the order paper, be granted to the 
President to complete the sums 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952 in respect 
of Demands Nos. 72, 73, 74, 75̂  
76, 77, 78, 79, 80 and 81 under the 
control of the Ministry of States.*’

The motion was adopted.
[As directed by Mr. Chairman the 

motions for demands for grants 
which were adopted by the House 
are reproduced beloiy—Ed. of P.P.1

D emand No. 72—Ministry of S t a t e s

“That a sum not exceeding 
Rs. 9,34,QOO be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ministry of States’.**
D e m a n d  No. 73—T e r r it o r ia l  a n d  

P o l it ic a l  P e n s i o n s

“That a sum not exceeding 
Rs. 30,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Territorial and Political Pen
sions’.”

D e m a n d  No. 74 — K u t c h

“That a sum not exceeding 
Rs. 51,95,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Kutch’.”

D e m a n d  No. 75—H im a c h a l  P r a d e s h

“That a sum not exceeding, 
'Rs. 1,31,60,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
^hich will come in course ot pttjr- 
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Hima<,hal Pradesh*.”

D e m a n d  No. 76—B t l a s p u r

“That a sum not exceeding 
Rs. 8,93,000 be granted to the 
President to complete the sum 
necessary to defray the charge*
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which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of *Bilaspur»/»

D e m a n d  No. 77—B h o p a l

‘T h a t a sum not exceeding 
Rs. 97,28,000 be granted to the 
President to c'^mplete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
o f  ‘Bhopal*.**

D e m a n d  No. 78—V in d h y a  P r a d e s h

“That a sum not exceeding 
Rs. 1,77,78,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
-of ‘Vindhya Pradesh*.”

D e m a n d  No. 79—M a n i p u r

“That a sum not exceeding 
ils. 27,61,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
.If ‘M anipur\’»

D e m a n d  No. 80—T r i p u r a

“That a sum not exceeding
Rs. 66,77,000 be granted to the 
President to complete the sum
necessary to defray the charges 
vhich will come in course of pay

ment during the year ending the 
31st day of March, 1952, in respect 
of Tripura*.”
D e m a n d  No. 81—R e l a t io n s  w it h  

S t a t e s

‘T hat a sum not exceeding
Rs. 40,73,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
*31st day of March, 1952, in respect 
of ‘Relations with States’.’*
Mr. Chairman: Then we »ake up 

the nex: item on the agenda—Minis
try of Transport. I shall formally 
place it before the House.

D e m a n d  No. 82—M in i s t r y  o f  
T r a n s p o r t

Mr. Chairman: Motion is:
•‘That a sum not exceeding 

Rs. 19.26,000 be granted to the 
President to complete the sum

necessary to defray the charges 
which will come in course of pay* 
m ^ t  during the year ending the 

^^52, In respect 
Of Ministry of Transport*.**

D e m a n d  N o . 8 3 — P o r t s  a n d  P il o t a o k

Mr. Chalnuan: Motion is;

B exceeding
Rs. 38,92,000 be granted to the 
President to complete the sum 
nwessary to defray the charges 
wmch will come in course of pay
ment during the year ending the 

March, 1952, In respect 
of Ports and Pilotage’.”

D e m a n d  No. 84—L ig h t h o u s e s  a n d  
L i g h t s h i p s

Mr. Chairman: Motion is:

T> exceedingRs. 12,42,000 be granted to t h e
President to complete the sum 
neccssary to defray the charges 
W h ic h  will come in course of pay
ment during the year ending the 

March, 1952, in respect 
of Lighthouses and Lightships’."

D e m a n d  N o . 85—C e n t r a l  R o ad  P u n *

Mr. Chairman: Motion is:
“That a sum not exceeding 

Rs. 3,39,99,000 be granted to the
President to complete the sum 
nwessary to defray the charges 
wnich will come in courre of pay
ment during the year ending the

—COMMLTNICATIONS
of ‘Central Road Fund’.**

31st day of March, 1952, in respect 
(INCLUDING National Highways)

Mr. Chairman: Motion Is:
‘T h a t a sum not exceeding 

Rs. 4,63,65,000 be granted to the 
President to complete the sum 
n^essary  to defray the charges 
which will come in coun-e of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Communications (including Na
tional Highways’.”

I would like to know the wish of 
the Hou.se as to how long it is pre
pared to sit, whether up to 6 o*clock 
or more.

Several Hon. Members: Six o'clock. 
Sir.

Mr. Chairman: Then we sit up to six 
o’clock, which means that we have got 
only 50 minutes. Out of that how 
much will the hon. Minister take?
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Some Hon. Members: Ten minutes, 
or fifteen minutes.

The Minister of State for Transport
and Railways (Shri Santhanam): Fif
teen minutes or ten minutes—as much 
as you can give me, Sir.

Mr. Chairman: Then I divide the 
fifty minutes into five equal parts of 
ten minutes. I hope hon. Members 
will observe this time limit. Now I 
call upon Mr. M. Satyanarayana.

Shri Satyanarayana (M adras): 
Within the short time at my disposal, 
I am afraid I cannot say much except 
to mention one important point which 
1 stressed the year before last when 
I had an opportunity of speaking on 
transport, and that is about the inland 
waterways. This is a subject which 
has been very much neglected by the 
Transport Ministry.

If we trace the history of transport 
in this country as well as in other 
countries in the world, this is one of 
the earliest means of transport which 
was used from time immemorial by 
all civilisations. It was used with 
great effect not only for the benefit 
of the people but also for the benefit 
of .industry, trade and commerce in 
the country. In this country, we have 
a great many rivers which could be 
used for the purpose of transport as 
inland waterways, a huge strip of 
coast, and thousands of miles of navig
able canals under our great rivers. 
In spite of all that,* the country, as 
it was under the heels of a foreign 
rule for a long time, never thought 
of the necessity of improving our 
inland waterways. If at all they were 
improved, they were improved only in 
order to see that they should be kept 
within particular limits. The Rail
ways, roadways and other ways that 
were used were all used for the pur
pose of seeing that these waterways, 
which are the cheapest means of 
transport were kept under control. 
That is the reason why some of these 
greatest canals which were used for 
the purpose of transport in this coun
try were allowed to decay and fall 
into disuse.

Just to mention one instance, I re
member very well in those days, some 
forty years ago, Madras and Cocanada 
were connected by a canal. That 
canal was used not only for passenger 
trattic, but also for goods traffic and 
for various other purposes. Now, I 
see that it has not only been not 
used, but completely neglected. For the 
purpose of making this canal absolutely 
useless the Railways which were com

peting with the inland waterways, put 
up obstacles here and there and also, 
built a few bridges. I mentioned one 
bridge m my speech the year before
last. There is a bridge in Madras 
which is an obstruction for the boats 
to pass from one side of the canal to. 
the other. The Transport Ministry 
promised, after hearing me, that it 
would look into the whole m atter and 
remove this obstruction, because this, 
obstruction was placed deliberately by 
the Railways to see that this water
way is not used, and the Railways da 
not lose their income. This obstruction 
has not been removed as yet in spite 
of the fact that now there is no com
petition between waterways and Rail
ways, Railways and roadways and 
other ways have all to be correlated 
for the benefit of the country. There
fore, I would like to urge upon th e  
Ministry of Transport to look into the 
m atter and see that this obstruction 
is removed.

Another thing that has to be stress-^ 
ed in this connection is that some of 
the most important bridges which 
could have been completed by this 
time, have been neglected. To men
tion one, although it has been time 
and again said, and placed before this 
House with great force, the bridges 
over the Godavari and the Krishna 
have not at all been taken in hand. 
Some kind of attempt has been made 
for the purpose of starting some work 
on the Godavari. But, nothing has 
been done, so far as I know for the 
bridge over the Krishna. In spite of 
the fact that this bridge has been on 
the files of the Transport Ministry for 
a number of years, it has not been 
taken up, nor has even the survey 
been done. This is a m atter which I , 
would like to bring to the notice of  ̂
the Transport Ministry to see that 
this is done. It is very easily under
stood that these bridges, if they are 
completed, will not at all cost much 
to the exchequer of the Union Gov- ' 
ernment or to the provincial Govern
ments as these bridges are to be built 
at places where the population is dense, 
and if a small levy is imposed, in the 
course of 10 or 15 years, the cost of 
the bridgvis would be covered. I take 
this opportunity of drawing the atten
tion of the Transport Ministry to see 
that these two things are done as 
early as possible.

As far as my experience goes,—I  
have got some experience in the south 
as well as in the other provinces—I 
nnd that our country boat industry is 
dally going down. It is not at all 
being encouraged. Why should tho 
Railways, roadways and other bus
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transport Corporations for which we 
use so much of petrol, spending
10  much of dollar and sterling, be 
encouraged and not this cheap means 
of transport? Instead of that if ^he 
Transport Ministry could concentrate 
their efforts on this question or at 
least appoint a Commission to go into 
the whole thing and see how best this 
cheapest means of transport could be 
developed, it would be very good. 
Therefore, I woul(J like to urge upon 
the Ministry of Transport to see that 
as early as possible a Commission is 
appointed or some kind of Committee 
is appointed to go into the whole thing 
in order to improve our inland water
ways. Very httle money has to be 
spent for the purpose of maintaining 
and building these country boats. If 
the country boat industry is encourag
ed, it would give a huge amount of 
work to our carpenters and to our 
smiths and other labourers. That 
would go a long way in relieving un
employment in this country. In
Malabar in the west coast and also in 
other provinces, it would be a great 
relief to the people who are now 
thrown out of employment, who have 
been traditional carpenters, and who 
have been good boat-builders. I would 
like to urge on the Transport Ministry 
that they should try to bestow as
much attention and as much thought 
and that too as soon as possible to
this problem, in order to have this as
an adjunct to the good work that 
they are doing in the other directions.
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^5fff?jfr ^ r  <T?5IT t  I
'fl̂ i f% ■f>t Hirtt) ^ sftr *rFf*f|zT
p̂fr vl 5n?r̂  5 , afigr̂ r?̂

f(  f®  T i'jr-frt^  5«r^ »!^r | f
I  I ^  v r  STfTT sr^5T
T*: 5ft ftr ^  m  51̂  ̂t  7t ifRT 
;?ff T? ? rw r I 3R ?Rr a m  % q w  

^  an# (sn̂  % ?TT*nT ^
?Tff arrr ^  ^  aq^r^ ff^
WK I ^  ari-̂ 9iRr f  %
»TT>. ? *  % f^nr X (^ m

Tr»nTnt ^ r  *fl^®if ?  srh:

w i  ?if^r ^  ^  ?  ft? 
win srwrift Ir an «rr 1
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^ »%T fiT̂ , ?ft ^ iJTT
3^5^ t  ftf % ^fft’Tnr in# si>r 

I ’ifWT̂ y si?y ^nfeff
^ ?ft ^  ^  snFfiw ^  
^  ^  ^  3 1 ^  ?̂#7Tt a rk  «r^ 
^  ^tN t ^  ^rrtnr

?5TnT I s  ?pr ^tRifT

^  ^  aftr
^cT  Ir ii^rpsff #  5m qr «if|- «ft 1 

% ’ft wWf #  a m r  !n*r f ^ m r  
^  3ftr w  ^  ^  ^  ^  ^  
*r??5T STM 5>n I

5 ^  % aifcTfl^ ^  ?y>T
^  ^¥33?! <R 

amn f  I ^  >ft ^  

% 11̂  an^q-fT f  ftf aiTT

arr# ^  ^  w I

^  % arfM tw  ar»TT *n?f>fr«T *r«fy 
^*t ifW «n«nT ^, WH31PT JTf 9»«iw

^ a r r r ^ i T I  ?Rn < f tr
ff*T«r afr Pf 

rni^ >rri  ̂ (Royal Bot
anical Garden)^ <T,

aftr ^  ^  fc^r#

«A I ^  cTf. ^  3T5t

^  % *̂'.*> fn^  I
5tt ^  <T̂

Tv^tw (rt̂ sfl ^  sn̂ T anw 
(Valley of flowers) f  •

^  SpT^ 3T«# t  I f^ rf#

^  TT 3T-iz»j»?r ftrqr afhcariR 

an’T ^  §'? ?nf^w *T̂
?ft an? Kraw ^  ftr ^  
sr%5T?wrt’n T tff t »rr fiRfrr * t? [? ^  

«(»r 11  >if? r̂ ^  w rtf #
^ 9  ’f t î*t 

«ftr ^  3R?n v t  5 ^  ^Pr^T^ft
^  « t JRT t  ftf ^  ^«WT
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n ?  ^5jni5i arwsr 11  arrr 

Ji? TCTT ft! arr*i%

VftVR I

4  ^Tcraft^: « R t s  ^

^T??rr j  I ^  w i r ^ ,  ftr
?R«T JTRT % ?rnT % »ftrar

m , % > n i^  ^  ’Trfr?r ^
'^ ifeifi #  »r^ ^  I iTfmv

art <R <fP T if s v  «ire!n5T % «fhH 

H •IT fp  :

“When I opened the road last 
year I suggested that it might be 
called the Lucknow-Lhasa road; 
for, it would ultimately be a high
way between India and Tibet and 
some such name would be more 
appropriate'*,

• t  arrft % «kR
I Jrt s tv n  ^ f¥

sTf(tw v t  ^

^  pSRPTT W V f  %
ftftsTTT ?rV TT«T Hrf SFTT# «it5RT 

)

(English translation of the above 
speech)

Shri B. S. Arya (Uttar Pradesh): 
Sir, betore stating the transport diffl- 
•mlties in the hilly tracts to which I 
belong, I would like to congratulate 
the non. Minister for conducting the 
work oi his department with great 
ftuccess. m

During the general debate on the
Budget, I had said that there had
been an acute scarcity of salt for the 
last so many months in our district. 
The hon. Minister took an immediate 
action regarding what I had complain
ed and now I have been informed that 
He has sent fourteen wagons of salt from 
Sambhar Lake to our district. I am 
highly grateful to him aud feel confi
dent that he would continue doing the 
work of his department in the same 
way.

The hon. Minister is fully aware of 
the many dilticulties of transport in 
tbm mountainoui t ^ a n .  1 wmai tQ
41 PSD

draw his attention to a particular ro aa  
I have referred in my cut motion 
towards a national highway between 
Delhi and Badrinath. 1 wish that a 
national highway sluuld be construct^ 
ed from this place to Badriuath, 
There is, no doubt, a road oetweea 
this place and Badrinath and lakhs of 
pilgrims use it every year. But th« 
general condition of this road is verjr 
bad beyond Hardwar. It comes under 
the control oi the btate Government, 
The financial position of the Staie Gov
ernment is not sound enough to cons
truct a better road txiere or to provide 
better and easy m eans. of transport. 
Therefore it is esseniiul that tlie load 
beyond Hardwar should be taken up 
by the Central Government unoer its 
control and it shoula be broadened so 
that transport may ue facilitated.

More than a lakh of persons visit 
Badrinath every year. I am very glad 
to know that many of the hon. Mem* 
bers of this House are also inienuiOg 
to pay a visit to Baiiriijath this year. 
They will come to know about the diffi
culties under which ihe inhabitants of 
the hills have to live and move wnen 
they undertake the journey on loo t 
Here in the plains, it is quite easy for 
everyone to travel uy rail or motor 
but on the hills everybody has to walk 
on foot. Even rich persons, who own 
cars and aeroplanes iiere, will have to 
walk there on foot. Therefore it Is 
very necessary to construct a road 
there and I urge the construction of a 
national highway between Deliii and 
Badrinath. It will not only be a source 
of convenience to pilgrims and visitors 
but its construction ib also necessary in 
view of the international importance 
of the place. The Passes of Niii and 
Man a are situated nearby, through 
which there is a regular traffic from 
Tibet during the saiumer. 1 wish to 
point out that Maria Pajss is about 
twenty-eight miles north of Badrinath 
and Tholingmath and Gadtok, two 
important places of 'iibet. are situated 
quite near to that Pass. It is by this 
route that the religious people corns 
from there to pay a visit to Kailash 
and Mansarovar. Tney have to face 
many dilhculties during the journey.
As the House and tne hon. Minister 
are aw«vre, there has been a political 
upheaval in Tibet these days. It 
must have its eilects on our hilly 
region which i« a border territory. 
Unless there are adequate means of 
transport it will be very difficult to 
take elective steps of security on the 
border. Therefore it is necessary that 
a declaration to construct a national 
highway should be made and it should 
be constructed early so that people 
may come and go without soy 
colty.
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m addition to this, if the hen. Min- 

Ut«r is fortunate enough to get to 
the lourth Athram  (a period of life), 
that is the Vanaprastha or Sanyasa 
Athramaf I will request him to take 
the trouble of going to Badrinath. He' 
would simply like the natural beauty 
of the * Garhwal valleys when he 
reaches there and seeing that beauty 
he would wish to sit at any place for 
meditation and penance, as was done 
by Shri Shankaracharya and other 
great sages. He should also get him
self included in the list of those great 
sages. That would give him much 
greatness and glory.

then again, so many persons come 
k> the Himalayas to conquer its 
aigh peaks. It is also necesj^ary to 
undertake ths construction of the 
road in order to give them more faci- 
^iUes.

1 may also inform you that in 1937, 
lAr, Smith, v/ho was a Member of 
llhe Royal Botanical Garden, had 
visited tha t place and cdnducted re- 
•earch on flowers. During his obser
vations, he reached a valley where he 
found 250 dltTerent kinds of flowers. 
Then after reaching England he wrote
•  book on his Research entitled, 
"Valley of Flowers”. That is a very 
good book and all foreigners, who 
Visited the valleys of Garhwal, read 
U with interest and if the hon. Mem
bers would read what he has written 
about that place, they would soon 
realize that the hilly trnct of ours is 
an Important part of our country. 
Had we really paid a little attention 
towards the development of this area 
and given some facilities to the people 
there. .1 believe, the place would 
easily have been the Switzerland of 
India. It is such a nice place. I 
would, ♦^erefore, request the hon. 
Minister to accept the suggestion that 
1 have put before him.

In the end, I would refer io only 
point. In 1945, Sir Maurice 

Hallet, the then Gov^ernor of Uttar 
Pradesh, formerly known as the Unit
ed Provinces^ visited thcije valleys. 
During the course of a public speech 
at Garhwal, he had sa id :--

“When I opened the road last 
year I suggested that it might be 
called the Lucknow-Lhasa Road; 
for, it would ultimately be n high
way between India and Tibtit and 
some such name would l>e more 
appropriate.**

These were his words. I, therefore, 
hope that the bon. Minister would 
accept this request of mine and would 
tsM steps tor the eoostructiiil at A

highway between Delhi and Badrinath 
as early as possible.

Prof. 8. L. Salueiia (Uttar Pradesh): 
Sir, I am thankful to you for having 
called on me to speak on this motion 
This Transport Ministry deals with a 
number of subjects. I will confine my
self to three things. First I would say 
something about the docks and the dock 
workers. I thank the hon. Minister 
for the improvement in the position in 
the Calcutta docks. But I would like 
to tell him that although we passed 
the Dock Workers Regulation of Em
ployment Bill about three years back» 
no provisions of the same have so far 
been enforced. In Bombay, Calcutta 
and Madras, although Committees 
have sat and spent a lot of time to 
prepare schemes under the Act, 
nothing further has been done. 1 
would request him to take steps to see 
that the legislation is given practical 
shape by being given effect to with
out further delay.

The second thing I would say about 
is the rationing of petrol in my Pro
vince. All over the country there is 
no longer any control on petrol. But 
in the Province of Uttar Pradesh it 
still continues. We are told that they 
mix some spirit with it and therefore 
the control should be continued. But 
there should have been some time 
limit for completing arrangements for 
mixing spirit with petrol. It is 
already about six months since all 
other States have de-contrplled petrol, 
and I do not see any reason why it 
should not have been decontrolled in 
Uttar Pradesh by now. I am inform
ed that some vested interests as well 
as the Uttar Pradesh Government 
want to continue this rationing ot 
petrol. I would request the hon. 
Minister to see that this control is 
lifted without further delay. There 
are many complaints about this petrol 
rationing. There are complaints also 
from the various political parties that 
ihf U P. Government wants to keep 
the control on petrol so that political 
parties opposed to the Government 
may not use motor vehicles in pre
paring for vhe coming General Ejec
tions, etc. I think we should not give 
•my occasion to the opposition parties 
to make such a complaint. I see no 
reason why rationing of petrol should 
be continued. If it was necessary to 
continue it for some time because we 
wanted to mix power alcohol with it, 
the arrangements for mixing power 
alcohol should have been completed 
within a month or so. There should 
have been some time-limit for this. 
We should not have taken six months 
over i t  At that time, when control 
on peM  WM removed al) over the
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country, we were promlied that it 
would take two or three monthi to 
complete arrangements for mixing 
power alcohol and then petrol would 
be decontrolled in Uttar Pradesh. 
Bat that time is long past and nothing 
has been done. I would therefore 
request the hon. Minister to see that 
U.P, also decontrols petrol without 
further delay.

Then I come to the D.T.S. I may 
gay at the outset that the relations 
between management and labour have 
considerably Improved during the last 
year. I also thank the hon. Minister 
that they have given some thought and 
some concession also to the demands 
of the Union. There was some sort of 
compromise between the Union and 
the management about pay scales, but 
I am sorry to have to say that though 
they arrived at an agreement and 
though it is about six months since 
the agreement was reached it has not 
yet been fully enforced. There are 
still workshop people in respect of 
whom grades have not been settled. I 
would request the hon. Minister to see 
that the agreement arrived at is fully 
implemented without further delay. •

The second point I wish to discuss 
is about the recognition of the Union. 
The hon. Minister knows very well 
that the Union represents the entire 
workers. Formerly there were two 
Unions there. Now both have merged 
into one. But I do not know the 
reason for not recognizing the Union 
when there is one single Union having 
all the members in it. I do not know 
the reason for any delay now. I was 
surprised at one time when the Chief 
Commissioner said that because there 
was provision in its constitution f«r 
strikes, therefore, they could not re
cognize the Union. I was surprised at 
that sort of objection, because every 
Union has got provision in its constitu
tion for a strike. The constitu ti^  of 
the All-India Railwaymen’s Federation 
which is recognised by the Govern
ment has provisions for a strike, and 
aU other Unions have got it. But a 
strike can be resorted to only after all 
the other methods have been tried and 
failed. That provision should not be 
a reason for not recognizing th< 
Union. The recognition of the Union 
ts a matter wh\ph has been hanging 
on for two years now. The Union 
should be now recognized without 
further delay because that would help 
in bringing about better relations 
between the workers and the manage
ment.

Now I may point out one or two 
major grievances of the D.T.S. Union. 
Firstly, the new scales of the Pay 
have resulted in decreasing the sala
ries of about 70 persons by very large

sums, sometimes by one or two huad- 
red rupees. I do not know of bxkf 
other instances where such rediietloiig 
in salary have been made in Gk>v* 
emment departments. When an em« 
ployee is drawing a higher salary than 
is allowed under the scale, thon h# 
may not be given any rise. But 
there should be no reduction an4 
special pay should be given to com
pensate for the difference. I cah sea 
no argument which can support sudi 
a reduction. Actually in such casaa 
the Pay Commission have recommend
ed grant of special pay to them. Sucb 
employees should be allowed to contl* 
nue on their existing pay scales till tha 
end of their service by being given 
special pay. I would request the hon. 
Minister to see that this is done. It 
should not be said that this Ministry 
has introduced a novel procedure by 
cutting the pay of people who have 
been enjojrlng It for a number of y«ars

I would like to say something about 
the conditions of transport, In Delhi. 
You know. Sir, very well that tha 
City of Delhi has nnt f?ot n good 
transport system as yet. The condi
tion of the buses is very bad. Two 
years ago I invited the attention of 
the hon. Minister to the deplorable 
stata of maintenance of these buses. If 
he makes enquirie?? today he will find 
that the condition has not Improved 
today. Many of the new bu.ses are 
now on the scrap-heap. Sir, there 
must be some reason as to why this is 
happening. My own information from 
the workers is that the buses are very 
badly handled. If ot^e small nut is 
lost, the vehicle will be allowed to lie 
unrepaired for days on end. When 
a report about It Is made. It Is sent 
to the Headquarters and then orders 
are Issued. The whole procedure Is 
very circumlocutory and meanwhile 
the vehicle deteriorates. I would ask 
the hon. Minister to make an enquiry 
into the life of the buses. Their life 
Is very short and In certain cases 
much below normal My hon. friend 
should look Into thfs question of 
management of our nationiil transport. 
National transport is purposed to be 
something ideal, therefore he should 
see that the condition of our national 
transport is improved and made much 
better than what it Is el.^ewhere. Afe 
regards the employees, their conditions 
of service should be improved and 
they should be made to feel that they 
are trusted, and their grlev^ances are 
listened to and removed.

Sir, the trann>ort service gave a 
substantial 3rlela to the Govemmenf 
during the first years. In 1948-4B 
there was an income of Rs. 5r80 
lakhs and an expenditure of Rs. 4T29 
lakhs, reauttlpg In a qet of
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Rs. 9-31 lakhs. In 1949-50 also there 
was a Income of Rs. 65*60 lakhs wHh 
an expenditure of Rs. 61-81 lakhs, 
leaving a profit of Rs. 3 79 lakhs. . In
1950-51 the income and the expendi
ture both are expn :tcd to be Rs. 65*95 
lakhs leaving no profit. I would like 
to find out the exact reason for this 
reduction in profit. Probably the main 
reason is that the life of the btises Is 
very short and th«*y are not properly 
maintained. The hon. Minister should 
try to .*?ee that the D.T.S. is better 
orgpnisod and p^t on a scientific 
basis. I also consider the present 
system of management as very cum
bersome. The General Manager has 
not the full authority which is essen
tial for carrying out his duties. When 
the Bill was befo**e the House I had 
suggested that the Manager should 
have more power and he should not 
have al'vays to de^^nd on the D.R.T.A. 
I would request the hon. Minister to 
see whether the Act requires some 
amendment to give the Manager more 
powers to carry out his duties.

In conclusion. Sir, I would appeal 
to the hon. Minister to give Delhi an 
improved national transport system of 
which we may all be proud, th is  is 
possible by proper management and 
perfect and harmonious cooperation 
with the staff.

Dr. V. Subramanlam (MadrasV I 
would like to make a few observations 
with regard to the condition of
national highways in this country. 
They are far from satisfactory. Sir, 
If you just compare the conditions 
whi^h obtained in 1947 with those 
which obtain today you will see that 
the highways have deteriorated
beyond recognition in certain parts of 
the country. The Central Government 
makes grants for the maintenance ol 
roads, at the rate of Rs. 3,000 per 
mile, and even ^ i s  amount the State 
Governments find very meagre for the 
purpose. One small noint is about the 
treec planted on the roadside for
fhade. There is no new plantation of 
there trees and vhen the State Gov- 
^niT'^ents are que‘?''ioned about it they 
say the money grnnted is not sufflcient 
even for the maintenance of roads let 
alor? for planting trees. Road trees 
mak? travel comfortable. I would
therefore request the hon. Minister to 
help in the matter of planting more 
trees on road sid'*'?;. Roads are most 
important not only for passenger and 
goods traffic but also for military 
traffic in times of emergency, and 
therefore their unkeep should receive 
great consideration.

In developirtg roads we have to con- 
sidfir the bridges also. Many bridfes

along these highways were built in th» 
olden days and are unfit to carry 
heavy traffic of the modem days, like 
huge tanks weighing thirty or forty 
tons. I would request the hon. Minis
ter to look into the m a tte r , and sec 
that the safety of the bridges is 
checked up so that at a time of emer
gency we may be prepared. To men
tion one particular case, for the 
Cauveri bridge in Trichinopoly, con
structed 101 years ago, I think the 
State Government has been asked to 
submit estimates. I do not know the 
condition of the bridge but even if it 
is good another bridge has to be con
structed because the present one Is 
too narrow to allow two vehicles to 
pass simultaneously. This bridge was 
repaired at a cost of five or six lakhs 
about fifteen years ago, yet the bridge 
Is weak, I think there is a proposal 
for one more bridge to be constructed 
upstream. I request Government to 
take speedy action in the matter.

There is a petrol fund created for 
the purpose of development of roads. 
Prpper funds must be allotted every 
year for road development. Instead 
of giving small amounts we can give 
loans to State Governments so that 
these national highways can be tarred 
or even cement-concreted at important 
places, in reaches.

Another point to which I want to 
invite the hon. Minister’s attention Is 
the Cape Comorin-West Coast Road 
development of which has been ap
proved by the Standing Committee. 
But nothing is known, at least to me, 
about the position in this matter. Has 

‘ the work begun or is it progressing?
The conversion of the Mangalore 

port Into an all-weather port Is 
another important point I want to 
make. The Mangalore port takes 
ships for six months in the year, but 
rainfall being heavy, 120 inches a 
year, ships find it very difficult to 
enter port during the rest of the year.
I would therefore request the hon. 
Minister that for strategic reasons at 
least Mangalore should be developed 
as an all-weather port.

Coming to roads again, some of the 
culverts and smaller bridges on our 
national highways are so narrow at 
places. They must be replaced or 
widened so that traffic can move with 
verv little difficulty even during the 
night. .

Our development plan for extending 
the national highways was drafted 
fifteen years ago. Since drafting it 
things have changed: our Industrie!
are developing, our trade Is develop
ing. I would therefore request ttm 
hon. Minister to consider whether
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plan drafted fifteen years ago will be 
workable under present conditions or 
whether it will have to be revised in 
any . respect. Strategic considerations 
also may have a part to play in such 
revision.

The other point I wish to refer to 
is the condition of ferries and the 
need for its improvement. Irr several 
ferries like those at Calcutta there are 
several accidents. We hear of these
accidents very often. I do not know 
whether the Centre has power to 
legislate on ferries.

[Mr. Deputy-Speaker in the Chair']
At the same time, in the interests 

of public safety and with a view to 
averting accidents, some sort of law or 
control must be made here.

Shri Veerabahu (M adras): I con
gratulate the Ministry for having laid 
the foundations of a proper shipping 
policy, but I must observe that the 
implementation of the same is re
markably slow and the super-structure 
which we have been hoping to see is 
yet to be raised. Shipping is vital for 
commerce. Shipping is.-'essential for 
industries and also for food. Shipping 
is the second line of defence, and in 
cases of national emergency the mer
chant navy and maritime personnel 
will be found necessary. Shipping in 
a way also solves the problem of un
employment considerably when we 
extend the tonnage. Shipping also 
improves the balance of payments 
position and secures us foreign ex
change. Above all, our country is a
big maritime country and we have got 
a vast coast. Inspite of the fact that 
our Ministers have been waxing elo
quent every time shipping matters 
have come up, they have not been 
able to do anything substantial. Our 
progress is not much %> speak of. At 
the end of 1949 our tonnage was 3* 
lakh and 93 thousand and at the end 
of 1950 it went up by only 3 thousand 
tons, bringing the total up to 3 lakh 
and 96 thousand tons. A Committee 
was constituted for the purpose of 
development of .shipping. In 1945, It 
reported that the target should be
2 million tons within five or six years. 
Yet after four or five years we have 
not been able to do anything at all. 
At this rate, it will be hardly possible 
for us to make substantial progress.

If we take the progress of shipping 
in other maritime countries, the 
figures are more or less staggering.
In Italy, within the past four years 
the tonnage has been increased bv 
over 100 per cent., from 12J
million tons to 28 million tons. In 
Australia, they have within the past 
two or three years buHt 39 steamers

with a tonnage of 211 thousand and 
another 17 steamers are under cons
truction totalling over one lakh tons. 
Similarly, in Belgium, Denmark, 
Netherlands and other maritime coun
tries remarkable progress has been 
made. We in India with a very limited 
tonnage have not been able to make 
any progress. Let us see how other 
maritime countries help shipping. In 
the first place, they give operational 
subsidies. In the sOcond place, consi
derable assistance is given for overseas 
passenger service. In the third place, 
they give loans at very cheap rates. I 
would impress upon the Ministry to 
adopt all these and other devices and 
see that shipping is developed consi
derably within the coming two or three 
years at least.

Sir, I understand that there Is a 
proposal on the part of the Govern
ment of India to advance a loan of 
Rs. 1 crore this year. I submit that 
Rs. 1 crore will be wholly inadequate 
because on account of the rising prices 
of steamers it will not be possible for 
us to purchase even four steamers 
with this money even if half the cost 
is met by the steamer companies them
selves.

Shri SIdhva: Rs. 30 lakhs is the 
present day cost of a steamer. So we 

^can get four.
Shri Veerabahu: I say that even ff 

the Government pays only half the 
cost and the other half is paid by the 
steamer companies, this will not be 
possible at the present level of prices.
It has been computed that Imme
diately we shall be needing at least 8 
big steamers for the U.K. trade, 6 
steamers for the U.S.A. trade and 2 
more for the Australian trade. If all 
these 16 steamers are to be purchased, 
it will cost us at least Rs. 10 crores 
and even if the Gto'^emment pays only 
half the coat, we shall require about 
Rs. 5 crores. Therefore, I request the 
Ministry to Increase the allotment for 
the purpose of advances to the steamer 
companies for acquiring additional 
tonnage to at least Rs. 5 crores.

One other fact which I would sub
mit in this connection is that we 
should immediately take up the Viza^ 
gapatam Shipping Yard. When I 
think of the foresight and courage of 
Scindias who took up such a big e n t ^  
prise when they were confronted by 
an alien Government, I feel that we 
should not let them down and the 
Government must (?ome to their rescue 
at any cost. Scindias during their 
eventful career have not only been 
the pioneers of shipping, but they 
have improved shipping considerably. 
Unless Vizagapatam* Shipping Yard Is 
taken over by the Goveroment, it will
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not be possible for Scindias to devote 
their resources for the expansion of 
shipping on a considerable scale which 
Scindias alone can undertake to do . In 
this country at present. Our Minister 
of Shipping, Shn Gopalaswaml Ayyan- 
gar, had given an encouraging mes
sage when he launched the JALAPU- 
TRA the other day. He felt that 
exaggerated reports had frightened 
Government but that it would be pos
sible for them to take over the Viza- 
gapatam 55hioping Yard and the 
resources necessary would not be 
very formidable. I would urge upon 
him that in the interests of shipping, 
it will be necessary for Government to 
take it over at any cost.

Before I sit down, I would only 
touch upon one or two more points. 
The Government of India have set up 
a National Harbour Board, and a 
Special Officer Mr. Nanjundayya has 
bfcen deputed to go round and see the 
conditions of the minor ports. Ihren 
though the minor ports are under the. 
control of the State Governments, It 
will not be possible for the State Gov
ernments in their present financial 
condition to spend any considerable 
amount for the Improvement of minor 
ports. I am happy that the Govern
ment of India have recognised this 
position and thought it fit to give aid 
from the Centre and have deputed an 
officer for this purpose. Mr. Nanjun- 
dajrya has gone round all the ports and 
either he has already submitted his 
report or will be submitting it shortly. 
In that connection, I would also 
refer to the port at Tuticorin which 
was once the fifth port in India. 
Tuticorin with its natural advantages 
was thought fit to have a. deep water 
harbour but then the scheme was 
subsequently abandoned because the 
necessary finances could not be raised. 
Mr. Nanjundayya was there and was 
able to study the conditions. Even 
though a deep water harbour scheme 
cannot be launched forthwith. I think 
at least it can be developed into a 
medium-sized harbour with 20 feet 
depth. I would also urge upon the 
Ministry to go into the report of Mr. 
Nanjundyya with regard to immediate 
Improvements for the ports, the cost 
of which has been estimated at 12 
lakhs of rupees and for which the Port 
Trust have submitted detailed propo
sals and reports.

In this connection I would also like 
to refer to the Sailing Vessels Com
mittee and the "DecK Passengers Com
mittee in both of which committees I 
had the privilege of serving. We went 
round for months and months and we 

submitted reports but nothing i$

heard of the reports or the aotlon 
recommended. ^

I would also like the Ministry to fo 
into the question of the country 
crafts because in a national emer
gency we will have to rely only on 
these country crafts.
, I would also urge upon the Minister 
the need for expediting harbour im
provements at Madras and also for 
the training of ratings without wttbm 
it will not be possible for us to deve
lop our merchant navy.

Mr. Deimly-Speaker: The hon.
Minister.

Shri Sanlhanam: How much time 
shall I have. Sir?

Mr. Deputy-Speaker: 7 minutes. 
Shri R. IL Chaudhuri: I want to

speak for three or four minutes.
Mr. Deputy-Speaker. I have already 

called the Aon. Minister to speak. I 
thought the hon. Member wanted to 
ask only a question.

Shri R. K. Chaadhnri; Yes, Sir. I 
will ask a question. May I know what 
is the present stage of the road con
necting Assam with Tripura State? 
There is really no communication 
between Tripura and the rest of India 
at the present moment except through 
air. Also I would like to know why, 
although the Benares University is a 
university in which the whole or India 
is interested< and Is controlled by the 
Government of India to some extent, 
there is no road between Benares City 
and the Benares University. Is it not 
the concern of the Government of 
India? People from all parts of the 
world visit Benares University and yet 
there is ho road between the univer
sity and the city.

Shri Saathanam: It is a pity that 
only about an hour could be given for 
the work of this Ministry. Though I 
admit there are not many matters of 
controversy so far as this Ministry is 
concerned, I would have greatly liked 
that Members had greater opportuni
ties to make constructive suggestions, 
especially regarding roads, snipping, 
inland transport and other matters 
which have been briefly touched upon 
by the speakers.

Sir, I would like to take the ques
tion of shipping first because it has 
come to our Ministry only recently. 
There is hardly any matter In which
I have to differ from my friend, Mr. 
Veerabahu. We are at one that our 
country should advance in shipping as 
fast as poJisib^e for pneetinf w e fuH
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needs of our coimtiy. The target of
2 million tons is not excessive but as 
in the case of other targets, which 
were laid down during the very 
optimistic x>eriods of the war and the 
immediate post-war period, shortage of 
funds and other factors .have preven
ted us from advancing as fast as we 
would like. I think he made a slip 
in saying that the tonnage acquired 
during 1950 was only 3000 tons.

Sluri Veerabahu: 1 was referring to 
the net increase in tonnage. We ac
quired but we also lost. The net 
increase was only 3000 tons.

Shri SanthaBam: That may be true.
So far as the coastal trade is con

cerned, I have already stated in reply 
to questions that we are already carry
ing about 85 per cent, of our coastal 
traffic in our own ships, and that all 
the ships which are being construct
ed at the Vizagapatam Yard will be 
switched over to coastal trade, will be 
handed over to the companies engaged 
in our coastal trade at very conveni
ent rates. My friend asked what 
assistance we are giving. We are 
ordering the shi]^ at about 64 lakhs 
and we are offering them at about 42 
lakhs. This is the amount that is 
being paid as a direct subsidy.

My friend rightly emphasised the 
need to train ratings and officers. He 
knows that we have already started 
arrangements for training ratings and 
we propose to speed up the procedure 
as fast as possible so that all the 
ratings required for our own purposes 
and also for those foreign concerns 
who are prepared to take our seamen, 
will be available at our ports.

Sir, I am afraid I have not got 
sufficient time to go more fully hito 
the problems of shipping, but .1 can 
assure my friend, Mr. Veerabahu, that 
we will do the utmost that is possible 
under the existing conditions and with 
the existing resources. I t  is quite true 
that we require 8 more ships for the 
U.K. trade, 4 to 6 more ships for the 
U.S. trade and 2 more ships for the 
Australia trade. Even if we place 
orders today, it will take three years 
for the ships to arrive, and there are 
not many ships going for purchase and 
even those available are available only 
at fancy rates.

Shri Sldhva: We have to make a 
beginning some time.

^Shri Santhanam: We have been 
allotted one crore of rupees. If 
a r r a n g e m e n ts  could b e  made f o r  buy
ing, then we shall bring pressure on 
the Finance Ministry to give us more 
funds. It is Dot a quttuop of funds

only. Other matters also come into 
play.

Sir, my friend, Mr. Satyanarayana, 
rightly referred to the neglect of our 
inland waterways. This is a question 
of past history in which I entirely 
agree with him that it was a great 
mistake on the part of the previous* 
Governments to have allowed our in
land waterways to go to rack and 
ruin. One of the first things which 
Mr. Gopalaswami Ayyangar and my
self did when we took charge was to 
summon a conference of the States 
interested in inland waterways and we 
immediately appointed a Conunittee to 
explore certain sections which could 
be made immediately navigable in the 
Ganges. Since then an expert from 
E.C.A.F.E. came to India and he has 
submitted a report and it is our in
tention to summon another conference 
at the end of this month. We want 
to do things but it is really a great 
uphill task because it is not only a 
question of opening these waterways 
but also of creating the traffic. We 
cannot drive out the existing traffic on 
railways, etc. into inland waterways. 
Those means which are already deve
loped will suffer. The economic deve
lopment of the country has to be 
planned simultaneously with the deve
lopment of new means of transport 
and this we are trying to do as early 
as possible.

6 P.M.

Mr. friend Mr. Satyanarayana spoke 
about the bridge over Godavari and 
Krishna. We have already decided to 
go ahead with the bridge over Goda
vari. This bridge itself will cost over 
a crore and besides that we are 
building the Pennar bridge and 
another bridge also. We cannot build 
all the bridges at ihe same time and 
therefore we will take the Krishna 
Bridge also in due course. 1 can 
assure him that all the bridges in 
Andhra Desa will be built but we 
cannot build all the bridges in one 
part of the country neglecting other 
parts. We are trying to push on with 
the bridge building work as fast as 
possible. In fact the Roads organisa
tion of the Gk)vernment of India 
deserves a great deal of credit for 
pushing on with this matter of bridges 
all over the country. If I had time 
I could give the House a list of the 
bridges which have been built and 
those that are in the process of being 
built. In Orissa itself, as I gave the 
Information the other day, we have 
got a programme of building many 
bridges, of which some have been built 
and others are being built. That i* 
the case all over the country. In fact 
ont at my aorrowi is that w  no |
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been able to begin the Ganga road- 
rail bridge at Mokamah which is essen
tial both for goods and passenger 
traffic. In this matter we are as 
anxious as any Member.
'  Babu Ramnarayan Singh: What Is 
the position of the Ganga bridge over 
Mokamah?

Shri Santhanam: Experiments are 
being conducted at Poona and as soon 
as the results are available we will 
decide finally whether Mokamah 
should be the site or whether there is 
a chance of putting it at Pabna. As 
soon as that matter is settled we will 
start beginning our preparations.

My friend Mr. Arya urged the build
ing of a national highway between 
Rishikesh and Badrinath. As a Hindu 
and as one who has been hoping for 
a long time to go to Badrinath I would 
love to be able to say...............

Pandit Malaviya (Uttar Pradesh): 
We will go with you.

Shri Santhanam: Unfortunately it
cannot be put into our national high
ways programme. National highways 
are settled on certain principles of 
inter-state communications.

Pandit Malaviya: If anything can 
be considered a national principle In 
this country it is going to Badrinath.

Shri Santhanam: But it is really the 
business. . . .

Shri J. R. Kapoor: I hope a hasty 
decision would not be taken at this 
moment.

Shri Santhanam: I shall not decide 
anything hastily. I can give this 
assurance. If U.P. is intent on build
ing a roadway— ît cannot go to 
Badrinath: it can go up to only a 
certain distance before Badrinath; 
afterwards it is not possible to have 
a roadway. If it decides to go as far 
as possible, from the Roads Organisa
tion we shall render as much assist
ance as possible.

Mr. Shibbanlal Sakscna raised some 
Interesting points. So far as decasua- 
lisatlon in ports is concerned the 
scheme is almost ready and it is going 
to be implemented in a short time.

As for petrol rationing we would 
have abolished it and in fact we resist
ed the pressure of the U.P. Govern
ment against this abolition. But when 
they said that their whole power 
alcohol industry will be ruined we dare 
not take the responaifoility ol rulolDg 
mat Induitiy.

Shri J. R. Kapoor: How will it be
ruined?

Pandit Malaviya: Can you not
arrange with the petrol supplying 
people that power alcohol should be 
mixed with petrol before it is sold?

Shri Santhanam: This is a matter in 
which we rightly assume that the 
State Government knows much more 
than we do, because this industry la 
more or less concentrated in UP,

Babu Ramnarayan Singh: It is an
all-India question.

Shri Santhanam: It is an all-India
question in the sense that no eifort of 
the country should be wasted. That 
is why we have yielded to the protest 
of the U.P. Government. So far as 
that State is concerned we have to 
ensure the mixing up of a certain per* 
centage of power alcohol with petrol, 
before petrol rationing is changed. We 
shall again take the matter up with the 
U.P. Government and if they will 
agree. . . .  •

Prof. S. L. Saksena: Give some time 
limit, say one or two months.

Shri Santhanam: There is no time
limit for the production of power alco
hol, so long as it is produced............

Shri J. R. Kapoor: Mr. Saksena saya 
that some time limit should be given 
to the U.P. Government within which 
tney may finalise their arrangement 
for mixing power alcohol with petrol.

Shri Santhanam: Power alcohol is 
being produced every year. There
fore we must have an arrangement by 
which we need not introduce ration
ing every year and relax It every 
year. We will think as to what we can 
do.

The D.T.S. is an old story. I wish 
I had time to go into it. This is one 
of the things in which we undertook 
responsibility too early before we had 
the means to discharge it properly. It 
is quite true that our buses are getting 
wasted quickly. That is largely 
because we have no regular workshop. 
We have taken steps to acquire the 
land and then we will start building 
the workshop.

Shri Sidhva: You promised last year 
that a big workshop will be cons
tructed. .

Shri Santhanam: You know how the 
Government works. It took a year Xo 

' acquire the land and it will probably 
take another year to build the worlb- 
SAop. It is most regrettable that It 
mould be taking time but I wnuM
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^I>peal to Prof. Saksena alao and 
tell him that part of the d'^ter'orati )ti 
Is due to his fricndo. In fact "hciro 
ISO CQ.nplaxnt about tne stopping
of 0 u9es, not attendlnf to tnem. 
haviaff a:i klnris of hrenkdownw delflVR 
and ao on with the result that they 
are not able to enforce discipline 
amoug the workers. We do not want 
to be harsh to the workers. Ou the 
other hand the public are suffering. 
We are trying to put the most modern 
Duses on the road and hon. Members 
knoAT the quality oi the new buses. 
But what is the use oi putting 80 new 
bus2s if they are going to be rpoilt in 
a lew manlhs’ time? Therefore we 
6hall try to bring pressure on the ad
ministration to improve the machinery 
for k 2 8ping the stores, in fact they 
have already mad2 some improve
ments. On the other hand I would 
appeal to people who have influence 
with the workers to impress upon 
them the disgrace of havmg a bad ser
vice which will necessarily ce reflect
ed on them. They cannot ercape the 
responsibility for a bad service in Delhi 
city. -

Prof. S. L. Saksena: You have also 
to meet their demands and redress 
their grievances.

Shri Santhanam: The hon. Member 
knows the profit from the Delhi Trans
port Service has come to nil because 
of the concessions tcbthe workers. The 
expenses have gone up so much that 
practically there is no profit. I do not 
mind the loss of profit if the increase 
in calaries and improvement in condi
tions of service is reflected in better 
service.

Dr. Subramaniam rightly complained 
that national highways are not being 
maintained as well as they should be.
I may say that one of my ardent 
hopes is to maintain at least one good 
highway from the Himalayas to Cape 
Comorin which is well tarred and 
cemented, so that people from outside 
can use it and talk about it. But we 
have to wait for better times before 
we can find the funds for such a 
luxury. Meanwhile we have to do the 
best we can with the available funds. 
So far as the West Coast road is con
cerned, we have allotted Rs. 5 lakhs in
1951-52 for the purpose. We are de
termined to build that road and we 
are asking both the Madras and the 
Bombay Governments to take it up.

Sir, it was suggested that the Cen
tral Government should take charge 
of the ferries. This is a matter for 
the State Governments -and it is 
almoct impossible for the Central Gov
ernment to take up the ferries at 
Isolated places. But I shall bring this 
matter to the notice of the Stata C^v- 
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em m tnts who have to run the ferrlott.
Oi course, the Railways run certain 
ferries, which, I think, are kept in a 
reasonably efficient condltioii.

Sir, I have already taken more than 
my allotted time.

Shri R. K. Chaudhorl ro$e~^

Shri Santhaaah: That road is be
ing built—does the hon. Member want 
any more information?

Shri Jhiiiijhiniwala; What ab ♦h*' 
Banaras Hindu University road?

Shri Santhanam; Sp far as the 
Banaras Hindu University is concern
ed. neither the authorities of the 
University, nor anybody has suggest
ed to us that there is no road. Ii* 
fact, they were asking for a railway 
connection to the Banaras Hindu Uni
versity and we are considering that 
In any case this is a matter for the 
State Government and it cannot be 
considered a national highway. So, I 
suggest that hon. Members may take 
it up with the proper quarters.

In conclusion I thank all the Mem
bers who have taken part and all 
those who have not been able to take 
part. •

®®P“^-Speaker: The question

the respective sums, not 
exceeding the amounts shown In 

^rnnted to thf 
President to comolete the sums p («-

the charge's 
which win come In cour-e of pav-

*]st day of M>jrch, 1P<!2 , in r -W - t 
of Demands Nos. 82. 83. 84. 85 and 
? u n d ^  the control of the Minis
try  of Transport.”

The motion was adopted.

...w for demandt for om nu
orfontPd b« the Wot/tf 

are reproduced below—Ed. of P.P.?

Dound  No. 82—Ministry or 
Thansport

exceeding 
? Krnnted to the 

President to complete the sum
wh?.h‘̂ n * ‘’ ‘̂ haJSISin courre of par- 

ending t'no 
March. 1Q«S2. fn respect 

of Hlnbtry of TVansport*.*'
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Dcmamb No. 83—Ports and PnoTAai

■ “That a sum not exceeding 
Rs. 3U.92.000 be {[ranted to the 
Presixlent to connplete the sum 
necessary to delray the charges 
wmch will come in courre ol pay
ment diiring the year ending the 
3Ist day pf March, 1952, in  respect 
of *Pohs an4 Pilotage’.** ^

DXMAND No. 84~LtGRTHOUSES AND 
Lightships

“Thttt a sum not exceeding 
Rs. 12,42,000 be granted to the 
^resident complete the sum 
necessary to delray the charges 
wiiicn will s ome in courre ot pay- 
lueni aunng the year ending the 
,,lst day ol March. 1952. in respect 
of ‘Lighthouses and Lightships*/’

Demand No. 8S-tCentral Road, Fund

“That a sum not exceieding 
Rs. 3,39,99.000 be granted to the 
President to complete the sum 
necessary to delray the charges 
which will come in cour e 61 pay
ment during the year ending the 
31st day ol March, 1952, in respect 
of 'Central Road Fund '/'

Ddmand No. 86—Communications ( » -  
cLupiNG National. Highways)
“That a sum not exceeding 

Rs; 4,63,65,000 be granted to tne 
President to complete the sum 
necessary to delray the charges 
which will come in couise ox pay
ment during the year ending tne 
31st day ol March, 1952, in respeci 
of ‘Communications (including Na
tional Highways;."
'Ihe House then adjourned till •  

Quarter to tJleveii oj me (JLOck u n V c o -  
nesday, tne 4cn A p n i, i w i  '




